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LOK SABHA DEBATES

55
LOK SABHA
The Lok Sabha met at Eleven of the
Clock.

Tuesday, February 13, 1968/Magha
24, 1889 (Saka)

[(Mr. Seeaxer in the Chair] |,
ORAL ANSWERS TO QUESTIONS
Purchase of Jute by S.T.C. in Orissa

*1. SHRI SURENDRANATH
DWIVEDY: Will the Minister of COM-
MERCE be pleased to state:

(a) whether the State Trading Cor-
poration has made any arrangements
for the purchase of jute in Orissa;

(b) whether it is a fact that the
marketing society through which jute
is purchased, has no proper arrange-
ment for grading as a result of which
jute is purchased at a much lower
rate and the agriculturists are reluc-
tant to sell to the State Trading Cor-
portation; and

(c) whether any arragements have

‘been made to ensure that the growers

. get the minimum price fixed by
Government?

THE DEPUTY MINISTER IN THE

MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) Yes,
Sir.

(b) No, Sir.

{c) Adequate arrangements have
‘been made by the State Trading Cor-
poration, the Orissa State Govern-
‘ment and the Danpur Jute Marketing
Cooperative Society. The Corporation
‘has already purchased 1,20,000 maunds
of jute in Orissa at the minimum price
fixed by Goverment. At present the
prices are ruling at or above the
minimum price fixed by Governmenl.

3088 (Ai) LSD—1.
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SHRI SURENDRANATH DWIVEDY:
In reply to part (b) of the question,
the Deputy Minister said, “No.” May 1
know whether they have any informa-
tion whether there is any officer acc-
redited either by the Government or
the marketing society to fix the grada-
tion of jute?

SHRI MOHD. SHAFI QURESHI:
Yes, Sir. There is an officer who is
looking after the gradation of jute?

SHRI SURENDRANATH DWI-
VEDY: Is it not a fact that actually
the marketing society is not getting
jute from the growers because the rate
given by them on account of the
wrong fixation of grades is very
much low? I would also like
to know. at the same time, whe-
ther the Government has fixed any
target for purchasing jute in Orissa,
and whether any amount has been
already left at the disposal of the State
Government to purchase jute?

SHRI MOHD. SHAFI QURESHI: So
far as the funds are concerned, there
has been no dearth of funds to be
kept at the disposal of the State Gov-
ernment. We have so far purchased
1,20 000 maunds of jute from Orissa
and from other States also. There
have bgen purchases, but so far as the
funds are concerned, I can assure the
House that there will be no dearth
of funds so far as the State Govern-
ment is concerned.

SHRI SRADHAKAR SUPAKAR:
May 1 know what is the difference in
price between the jute purchased from
Orissa and that purchased from
Bengal and other places?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): May I
mention at this stage that the State
Trading Corporation is purchasing jute
not as the normal jute purchasing
measure but to keep the jute above
the minimum price that we have set.
And, therefore, the idea of the State .
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Trading Corporation going into pur-
chase is only to give confidence to the
people that they should not sell below
the derived price basing on that
minimum that we have fixed for
Assam bottom in Calcutta. Therefore,
this will be an operation only to keep
the prices up; it will not be an opera-
tion for stocking goods by the Cor-
poration. There are other machinery
which are also in the market,

SHRI SRADHAKAR SUPAKAR:
But the question was not answered;
the difference in price.

SHRI DINESH SINGH: We have
fixed the price of Assam bottom in
Calcutta. The price in other markets
will depnd on the transport facilities
and other things which will have to
be deducted from this.

SHRI UMA NATH: May 1 know
whether the Government is aware of
the fact that the minimum prices of
jute are being depressed further to the
disadvantage of the jute grower by
means of introducing additional gra-
des, the lowest grade being called the
bottom? Now, they have introduced
cross-bottom grade and again they
have introduced de-bottom grade and
thereby they are depressing the price
below the minimum price fixed, If
50, I would like to know what action is
being taken by the Government to
protect the jute growers from ge:ting
at least the minimum price?

SHRI DINESH SINGH: The hon.
Member will appreciate that the mea-
sure we are taking is only to protect

" the interests of the jute growers,

SHRI UMANATH: But how do you
do this particular thing—the depres-
sing of prices?

SHRI DINESH SINGH: We are not
depressing the price. May 1 say only
this? If there are people who are
willing to sell jute, then they should
not sell jute below the price that has
been fixed, and then the State Trading
Corporation will buy at that price.
They should have confidence in that.

SHR] UMANATH: 1 asked about
this paﬂ.lcular phenomenon of adding
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new grades thereby defeating the
fixation of minimum price.

SHRI DINESH SINGH: The growers
should stick to the grades and the
price that the Government have fixed.

They should not be pressurised by
others.

SHRI RANGA: I want to know whe-
ther the same protection is being
offered to the jute growers in the
neighbouring districts of Srikakulam
and Vishakapatnam in Andhra and
they are assured of the'minimum price.
Taen, the point raised by my friend
is just this, whether all these grades—
cross-bottom, de-bottom, etc.—are be-
ing recognised or whether only one
bottom is recognised and the mini-
mum price at that level is being main-
tained.

SHR1I MOHD. SHAFI QURESHI:
The minimum support price announc-
ed by Government is given to growers
in all the States including Andhra.

SHRI CHINTAMANI PANIGRAHI:
While fixing the minimum price of
jute for Orissa, may 1 know whether
the Government had taken into con-
sideration the wide variations of price
in Bengal and Assam as compared to
prices offered to growers in Orissa and
if so, what is the difference?

SHRI MOHD. SHAFI QURESHI:
Government have fixea minimum sup-
port price for deliveries in Calcutta of
Assam bottom. Naturally when we
make purchases in Orissa, the prices

vary. The ©prices are between
Rs. 35 and 37.
SHRI INDRAJIT GUPTA: The

minister said that the object of STC's
purchasing is to support the market
and prevent the price from falling:
below the minimum level. May 1
know whether it is not a fact that the
total quantity which has been purchas-
ed by the STC during the current
season is only a negligible fraction of
the quantity purchased directly by the
mills or by their agemts and the mil‘!.m
have purchased at @ prire which is
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far below the announced minimum
price. leading to the apprehensicn
even by the Jute Commissioner that
is such uneconomic prices are receiv-
ed by the cultivators, in the next
season there might again be diversion
of land from jute leading to shortages
and further crisis?

SHRI MOHD, SHAFI QURESHI: The
position remains that the STC's opera-
tion has yielded very good results, The
STC had purchased to the tune of 1.20
lakh maunds from West Bengal 1.20
lakh maunds from Orissa. .

SHRI INDRAJIT GUPTA: low
much have the mills bought compared
to what the STC has bought?

SHRI MOHD. SHAFI QURESHI:
More than 80 per cent of the stock has
gone to the miils already. Out of 1.20
lakh muaunds purchased from Orissa,
1.18 lakh maunds have already gone
to the mills.

SHRI SURENDRANATH DWI-
VEDY: He is confusing the whole
issue.

SHRI INDRAJIT GUPTA: I want to
know whether it is not a fact that the
bulk of the jute has been bought by
the mills, which I think the minister
admits now, and the price paid by the
mi'ls is much lower than Rs. 40 anno-
unced as the ex-Calcutta price and it
is so uneconomic for the growers that
it is apprehended that next year, they
will switch over from jute to some-
thing else, which will again lead to a
crisis and shortage?

SHR1 MOHD. SHAFI QURESHI: The
very purpose of the scheme is that the
growers should get a really remunera-
tive price for their jute. That is why
STC has come into the field. We want
that the growers should not sell at less
than Rs. 40. They are welcome to
offer any quantity and the STC will
buy it at that price.
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Public Sector Steel Plants

*3. SHRI E. K. NAYANAR:

SHRI MAYAVAN:

SHRI CHENGALRAYA
NAIDU:

SHRI NAMBIAR:

SHRI UMANATH:

SHRI MOHAMMAD ISMAIL:

SHRI ANBUCHEZHIAN:

SSHRI DEIVEEKAN:

SHRI DHIRESWAR KALITA:

SHRI SATYA NARAIN SINGH:

SHRI RAGHUVIR SINGH
SHASTRI:

SHRI S. KUNDU:
SHRI MANIBHAI J. PATEL:

Will the Minister of STEEL, MINES

AND METALS be pleased to state:

(a) whether Government are censi-
dering any proposa] to set up w statu-

tory organisation for Public Secter

Steel Plants; and

(b) if so, the composition and func-
tions of the proposed organisation?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK): (a)
and (b). The whole question of re-
organisation of the Steel Industry in
the Public Sector including the su-
ggestion to set up a Statutory Cor-
poration is still under the considera-
tion of Government.
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SHRI KANWAR LAL GUPTA: What
is the cost of production in our steel
plants and other steel plants in other
countries? That is my question. Give
me the statistics.
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SHRI KANWAR LAL GUPTA: 1
want the actual cost of production in
our steel plants. He is giving the rea-

sons. I do not want that. I want the
actual cost of production.

DR. CHANNA REDDY: I skall pro-
vide the figures later.

SHRI KANWAR LAL GUPTA: The
Minister should know the cost of pro-
duction. Tt is strange that he does not
know it.
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SHRI RANGA: We make neilher
head not tail of it. What is the actual
«<ost of production as it is found to be?
It is a simple question. If he does
not know it, let him say so.

DR. CHANNA REDDY: I said that I
shall supply the figures later.
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SHRI N, K. SOMANI: Hindustan
Steel is not an antiquated cottage
industry but is one of the world's
largest and the most modern amal-
gam of steel producing unit. If the
demand has gone down as a result
of Government's policies, may I know
what special efforts are being made
to export the products of Hindustan
Steel and how do our prices compare
with the prices in the international
world markets?

DR. CHANNA REDDY: As I said, it
is not really a cottage industry or an
outdated thing, but the point is tha*
it is in the initia] stage with a large
in-built capacity which has not yet
been utilised, it becomes a little un-
economical. Regarding indigenous
utilisation and the exports, I have
already “given the facts stating how
we are making efforts. From Rs. 2 to
4 crores of exports during the last
two or three years, the H.SL. itself
has registered exports of the urder
of Rs. 32 crores during this year. So,
we are making efforts in this direc-
tion.

SHRI N. K. SOMANI: I also askes
how our prices compare with the -
ternational prices. ...

MR. SPEAKER: He has already
stated that he would give. Mr. Naya-
nar. Question 3 is also clubbed with
this. He may ask his supplementary.
The answer has already been read out.

SHRI E. K. NAYANAR: Thers arr
reports that the Hindustan Steel Plants
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.
are new running at a loss of Rs. 88
crores comparing 1965-66 and 1866-67
production, There are reports that,
even by exporting to South Vietnam,
Bhilai is not fully ytilising its capa-
city for production. In view of this
and the other factors, may I know
whether the Government gre of thz
view that the present loss, mis-
management, anti-labour policy and
corruption in the steel industty are
due only to the absence of a statutory
yrganisation and if so, what is the
pasis for drawing this conclusion? )
also want to know whether the Gov-
ernment is bringing the private steel
plants glso under the State sector,

MR. SPEAKER:
answered,

He has already

DR. CHANNA REDDY: Regarding
figures of losses, 1 have already given
them. To say that all this is entirely
due to absence of a statutory organi-
sation may not be correct, though
that fact is also under the considera-
tion of the Government.

SHRI E. K. NAYANAR: About the
loss, are the statistics correct?

MR. SPEAKER: He has said that he
has already answered abovt the gves.
tion of loss. About the other ques-
tion regarding statutory organisation,
the difficulties are not only because
of that, but there are various sther
things also.

SHRI E. K. NAYANAR: Is the figure
about loss correct or not?

LR. CHANNA REDDY: 1 have given
just now. It is about 270 million.

MR. SPEAKER: Mr, Chengalraya
Naidu.

SHRI CHENGALRAYA NAIDU: Tn
view of the fact that the members do
not know as to what is going on in the
steel plants—from time to time there
are directives from the Government
and we do not know about them—
Will the Government consider bring-
ing out a consolidated Bill so that
ihe House may pass the Bill and we
may know what is happening in the
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steel plants and secondly, will the
Miaister consider setting up a statu-
tory organisation at least for the stael
plants in view of the heavy Josses
incurred by the steel plants?

DR. CHANNA REDDY: As I said,
the matter of making it a statutory
organisatiop is ufder consideration. It
has certainly certain advantages and
also the other side.

SHRI UMANATH: The hon. Minister
has stated that they are considering
the proposal to have a statutory
organisation. I would like to xnow
as to what is the state of affairs in
the public sector undertakings so far
as stee]l is concerned, what is the
specific state of affairs that led tuv
the Government considering this
particular proposal. Secondly, while
considering, what is the specific rea-
son for the Government not includ-
ing the private gector stee] plants also
to be brought under such a Courpora-
tion?

DR. CHANNA REDDY: The
Administrative Reforms Commission
has given its report on public sectar
undertakings. On of its recommenda-
tions is on the lines suggested nemely
that the public sector unit should gene-
rally be under a statutory organisa-
tion. In addition they have made the
point that there will be opportunity
for public debate on the details of
the functioning of these units and
also the actual demarcation of the
zones or areas of functioning and the
rights as between Government, Par-
liament and the public sector cor-
porations. These are all the things
which can be clearly defined once
and for all when these things come
before Parliament and we shall then
have g clear idea about the whole
thing, and later on, the usual freedom
for a corporation to act successfully
will be ensured. These are the con-
siderationg that are there before us.

SHRI UMANATH: Part (b) of my
question has not been answersd. I
wanted to know why the question of
including the private sector steel
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plants was not being considered by
Government.

DR. CHANNA REDDY: They are
private units.
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SHRI DHIRESWAR KALITA: The
hon. Minister has stated that Govern-
ment are considering the question of
sefting up a statutory organisation for
the steel plants. May 1 know the
broad features of the proposed statuto-
ry organisation and the lines on which
it is going to be set up?

DR. CHANNA REDDY: We intend
to bring forward before Parliament a
Bill so that there could be an Act
for the public sector units under the
Hindustan Stee]l Corporation or *he
Hindustan Steej Ltd, and under the
provisions of that Act the functioning
will be regulated. That is the basis.

SHRI DHIRESWAR KALITA: 1
wanted to know the principles for the
proposed composition of the statutory
body.

DR. CHANNA REDDY: The basis or
the principles will be just the same
28 we have at the moment under the
H.S.L, but jt will be regulated by
the provision of the Act which would
be passed by Parliament.
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SHRI UMANATH: The recommenda-
tiuns of the Pande Committee are no:
being implemented.

SHRI S. KUNDU: The hon. Minister
has stated that a large mumber of’
import orders had to be cancelled by
the HSL. May I know whether it
is due to lack of quality in preoduction
and also due to the fact that the
items could not be supplied to them
in time? -

Recently, the Administrative Re-
forms Commission has given a report
on the working of the public sector

“units, wherein they have stated that

one of the reasons for the bad work-
ing of ‘the public undertakings is the
inbuilt security granted to the officials,
Pending the passing of the Bill by
Parliament, may I know whether the-
hon. Minister is going to do away with
completely this in-built security and
see that promotion takes pleac only on-
the basis of efficiency and merit?
Thirdly, in HSL. and other
public
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which is a very dangerous pro-
.cedure. Is the Minister contemplat-
ing appointment of the Financial
. Advisers directly by the parliament or
by the Government?

DR. CHANNA REDDY: Regarding
orders that have been cancelled, it is
not due to either of the reasons men-
tioned by the hon. Member, but it is
because there has been recession and
the original plan provisions of the
‘Central and State Governments in
regard to various projects have been
cut down considerably. This has
affected the total supplies that have
to be cut down.

As regards the point that there is
built-in security for the officers, this
is not entirely correct. Action is
taken wherever it has to be taken,
In fact, the House is aware that three
senior officers in Durgapur were dis-
missed because of the findings of the
Pande Committee fixing responsibility
on those officers.

On the question of the appointment
of the Financial Adviser, that can be
one view taken. He is not being
appointed by the Managing Director
.of the company. In fact, there are
certain people who believe, and
strongly plead, that the appointment
of the Financial Adviser should be
left to the corporation itself so that
his loyalty shall be to the corpora-
tion, instead of the present system of
appointment by Government. That
matter is also under consideration of
Government.

SHRI P. VENKATASUBBATAH:
.May I know how far the recommen-
‘dations in regard to steel production
made by the Mahtab Committee have
been implemented by Government?
As regards the setting up of a statulory
organisation, has it anything to do
with the previous decentralisation
proposal made by Shri C. Suakra-
maniam when he was Steel Minister?

DR. CHANNA REDDY: Most of the

recommendations of the Mahtab
-Committee have been accepted and
jmplemented. Regarding the statu-
“ory. organisation, éven the decentra-
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lisation proposal of 1963 referreq to
by the hon. Member when Shri C.
Subramaniam was there, will not
really have a direct bearing on it
But even in the case of the statutory
corporation, that decentralisation can
be done. I can inform the hon. Mem-
ber that even that aspect is under
considenation of Government.
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SHRI BEDABRATA BARUA: Qne
factor that has not found a place in

the reply of the hon. Minister is the

cut-back in the orders for wagons by
the railways. When there is a reces-
sion, it is the public exchequer that
comes forward to aid. So, may I
know what steps they are taking to
persuade the railways to help the
industry in this regard?

DR, CHANNA REDDY: The hon.
member is aware, even the railways
had to cut down considerably their
plan programmes, and quite a large
number of orders had to be cancelled.

SHRI LOBO PRABHU: In view of
the admission of the Minister that the
public sector plants are over-capi-
talised, that they cannot sel] at com-
petitive prices internationally, that
there is idle capacity etc., may I ask
him a simple question? Why are you
going to add more to our steel pro-
duction? Why do you want Bokaro?
Are not four white elephants enough?

MR. SPEAKER: That is a matter of
policy.
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SHRi D. C. SHARMA: 1 have read
the statement, and from the statement
I find tnat there is haraly any ill.trom
which public undertakings can suffer
which is aot there so far as the steel
plants are concerned. Internally, the
demand is slack. The Pande Com-
mittee Report with regard to coke-
oven and 1urnace is yet to be impie-
mented. The production of special
steel is yet in the air. Diversification
of production is wishful thinking.
Additional capital facilities are yet to
be found. Labour-management rela-
tions require improvement. Expensds
are mounting and control is not
effective. The quality of steel pro-
duced is not as high as it should be.
So, may 1 know from the hon. Minis-
ter how all these organic ills from
which these steel plants are suffering
wil] be cured by bringing into being
a public steel corporation which he is
thinking of?

DR. CHANNA REDDY: All these
ills which the hon. Member referred
to are being attended to and we have
been able to cure a number of them.

SOME HON. MEMBERS rose—

MR. SFEAKER: We have taken
about forty minutes over this ques-
tion. 1 do not know whether we
should pursue this any further, When
1 allow '‘more time, even people who
did not stand up originally stand up.
What am I to do? Next question.

Loss to Railways during Language
Agitation

t

+4. SHRI CHENGALRAYA NAIDU:

SHRI R. R. SINGH DEO:

SHRI D. N. DEB:

SHRI Y. A. PRASAD:

SHR1 BEDABRATA BARUA:

SHR1 HEM BARUA:

SHRI SRADHAKAR SUPA-
KAR:

SHRIMATI SUSHILA
ROHATGI:

SHR] J. MOHAMED IMAM:

SHR] KANWAR LAL GUPTA:
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SHRI RAM GOPAL SHAL-
WALE.

SHRI N. S, SHARMA:

SHR{ PRAKASH VIR SHAS-
TRI: ~

SHRI SHIV KUMAR SHASTRI:

SHRI RAM SEWAK YADAV:

SHR] MOHSIN:

SHRI G. C. DIXIT:

SHRI VISHWA NATH
PANDEY:

SHRI JUGAL MONDAL:

SHRI HUKAM CHAND
KACHWALI:

SHRIMATI TARKESHWARI
SINHA:

Will the Minister of RAILWAYS be
pleased to state:

(a) the tota] loss suffered by the
Railways during the recent language
agitation in the country, State-wise;
and i

(b) the approximate cost of re-
placement for damaged property?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI PARIMAL GHOSH): (a) and

(b). A statement giving the required
information is laid on the Table of
the Sabha.

STATEMENT
(a) Name of the Stase Amount of loss
Re,

Andhra Pradesh 1,00,068,00
‘Bihar 23.00
Delhi 20.00
Kerala 15,693.00
Madhya Pradesh 1,400.00
Mysore 3,000,00
Madras 19,63,626.00
Uttar Pradeth 4-14,231.00
Total 24,98,061.00
(®) Costof repl of damaged

property, The replacement cost would
spproximate 10 the wvalue of loss

given in (a).
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SHRI CHENGALRAYA NAIDU: It

is the Parliament which passes these.

Bills which affect the majerity of the
People or sizeable sections of the
people in the country. When Parlia-
ment Members fail to bring to the
notice of the Government the evil
effcets of such legislation and get
them rectified people think that the
only way to bring their feelings to
the notice of the Central Government
is to burn the Railway property or
break it. I do not agree with this
view but this seems to be the only
way left to the people to appraise the
Government of the discrimination re-
sulting from the language law. In
view of this, will the Government
consider collecting the entire losses
from Members of Parliament who are
responsible for passing such legisia-
tion? (Interruptions.) I am prepar-
ed to pay .... (Interruptions).

MR, SPEAKER: He may pay his
:share; he says he is prepared.

SHRI CHENGALAYA NAIDU: In
ivew of such happenings; will the hon,
Minister at least advise the Govern-
ment to rectify the defect in the
TLanguage Bill . . .

MR. SPEAKER: No, no.

SHRI CHENGALRAYA XAIDU:
“Why not? If Parliament Members are
not able to face the truth, if the de-
fect is not remedied, I think mcre
.damage will be done.

SHRI BEDBRATA BARUA: Is the
‘Railway Board proposing any special
enactmegts to deal with such distur-
‘bances?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): We have
‘been very much concerned with the
latest happenings all over the country.
1 refer particularly to certain agita-
tions which affected the functioning
-of the railways and resulted in ex-
tensive damage to railway property.
‘The Railway Board has been consider-
ing this matter seriously and we have
had certain inter-ministerial discus-
:sions. The Home Ministry has already
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addressed letters to the Chief Minis-
ters drawing their attention to the
respemsibility of the State Govern-
ments to protect Central Government
property in their respective areas and
their constitutional responsibility in
this matter has also been brought to
theiT notice. I hope that the State Go-
vernments would have taken appro-
priate measures to prevent attempts at
destroying the railway property.

Incidentally, if I could refer to the
hon. Member’s question, I should say

-that the railways are neither the

cause nor the cure for any of these
agitations,

SHRI HEM BARUA: Is it a fact
that two recommendations were made
recently to the railway authorities:
firstly, to shoot at sight the agitators
engaged in the destruction of railway
property; And secondly, to hold the
State Governments responsible for
the destruction of railway property,
in which the railway establishment
exists, 1f so, may I know whether_ the
Government have given any serious
consideration or any thought to this
particular suggestion, and if they have
given, what is the conclusion they
have arrived at?

SHRI C. M. POONACHA: Under the
existing provisions ¢f the RPF Act
and the other enactments the Railway
Protection Force has not the power to
resort to the use of fire-arms on such
occasions. It is entirely a State sub-
ject, law and order being the State
Government's responsibility As
ragards the question of asking the
State Governments to make good
such losses. it is a matter which is
under consideration.

SHRI HEM BARUA: We have been
always told that it is the responsibi-
lity of the State Governments 1o pro-
tect the railway installations in those
Sates, but nothing has been done so
far and the Government has mnot
moved in that direction and this is the
most calamitous of things. Therefore,
1 just wanted to know whether ¥you
are holdinz the Stata Guvernments
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responsible for the destruction of
property.

MR. SPEAKER: He has said that
he is considering it. He has not given
it up.

SHRI HEM BARUA: What 1s ne
considering? We are tired of these
old women's tales; we are tired of all
these things. He has always said,
“he is considering, considering and
considering.” (Interruption) I am
asked whether I am tired of the old

women’s tales or tired of the consi- -

deration.
derations.

I am tired of these consi-

AN HON: MEMEBER: He js tired of
both,

SHRI SRADHAKAR SUPAKAR:
The Railway Protection Force is a
very large establishment in this
country and still, it is not able to help
in anyway to check the destruction of
railway property. May I know if any
attempt to get the help of the 3State
police and the State Governmen was
made by the authorities of the Rail-
way Protection Force to check the
vandalism in the different States of
India?

SHRI C. M. POONACHA: Every
time, the Railway Protection Force
and the railway authorities have
brought these facts to the notice of
the State Governments and sought
their assistance. As a matter of fact,
hon, Members would be knowingz al-
ready that each State Government has
a separate Government Railway
Police which is responsible for law
and order so far as the railway area
in the State is concerned and also the
protection of railway property in that
area. Closest liaison is being 1iain-
tained whenever occasions arise, their
assistance is sought.

SHRI SRADHAKAR SUPAKAR:
‘With what result in this last instance?

SHR] C. M. POONACHA: In some
areas, we have had very good results;
comparatively, it varies from State to
State.

FEBRUARY 13, 1968 Oral Answers 8z

SHRIMATI SUSHILA ROHATGI:
in view of the extensive damage to
railway property and the loss of life,
would the Governent contemplate,
first, the revitalising the civil defence
organisation for mobilising public
opinion; second, for reconstituting the
mohalla committees in order to make
the people alert in the case of violen-
ce and third, imposing heavy punitive
fines so that the people of certain
localities may become jointly respon-
sible in the matter of such actions?

SHRI C. M. POONACHA: The sug-
gestions are very useful; it requires
public co-operation, the State Govern-
ments' assistance and, above all, the
hon. Member's active interest in these
matters.

SHR1 NAMBIAR: Is it the desire
to get the Members of Parliament of
that locality involved in these actions?
The Members should not be pena-
lised.

MR. SPEAKER: Order, order. That
is a separate question.
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SHRI D. C. SHARMA: To put the
record straight, I want to point out
that it is not Rs, 25 lakhs bup Rs. 25
crores.
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SHRI C. M. POONACHA: In the
statement furnished, information is
provided as to in which State the
heaviest Joss has occurred. The circu-
lar from Home Ministry was sent to
all the State Govrnments a couple of
months ago and we have drawn their
attention to the constitutiona] respon-
sibilities of each State authority. The
damages that occur depend upon the
spontaneous nature of the agitation
that starts. In certain States it has
been wide-spread and the losses have
been heavy. We are taking up the
mater with the State Governments
in this regard.

Wt fratiaw ;- foqerg e
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SHRI C. M. POONACHA: 1 have
furnished the list of all the States.
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SHRI C, M. POONACHA: That cir-
cular was of a general nature, Here
the questien is about language agi-

tation only. In this regard, the hee-
viest gamage has occurred in Madras,
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SHRT KANWAR LAL GUPTA: 1
am pot interested in damages.

MR. SPEAKER: He wants lo know
which State has not taken action on
the circular. If every State has takes
action, you may say so.

“HRI KANWAR LAL GUPTA:
Please don't suggest the answer, Sir.
Lct him reply,

s tfa U7 vaw wiEw, ¥
WFqT FTAMA G L@ E

SHRI C. M. POONACHA: In this
regard. I am sorry to mention that
in Madras and Kerala, no arrests have
taken place while in other States ar-

ests have taken place and police in-
vestigations are going on.

SEVERAL HON. MEMBERS rose—

MR. SPEAKER: I ave not finished
the list of names. For the first two
or three days, there are bound to be
many names. Let me finish the list
first,
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SHRI C. M, POONACHA: The police:
have arrested 201 persons in U.P, and
Bihar out of whom 11 persons were
let off after warning, 60 persons
were arrested in Andhra Pradesh, 20

of whom have since beep released on
bail and cases are proceeding.
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SHRI C. M. POONACHA: This ans-
wer could be known after the police
investigations are complted and we
-are duly informed of it.

SHRI J. K. MONDALS 1 want to
‘know whether the Government will
start a publicity campaign to educate
the people that the destruction of
railway property is a loss to the
nation?

SHRI C, M. PONACHA:: Yes, Sir,
this has been now planned out and
we are drawing up concret proposals
to do certain public relation
“with the public, with the school cil-
«dren and the student pepulation,

LU SR B LI s |
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SHRI C, M. POONACHA: Sir, this
-would be a matter which this august
House will have to decide sooner or
later.

SHRI A. SREEDHARAN: In reply
to a question whether any State Go-
vernment is not co-operating with the
Goverr ient of India in protecting
the railway property the hon. Minis-
ter said that no arrests have been
made in Madras and Kerala. This is
a very dangerous, serious and dis-
mal insinuation against a State Gov-
.ernment, and it is irresponsible also.
“When the Minister makes such a re-
“ply that automaticaliy means that the
Governments of Madras and Kerala
have not co-operated with the Cen-
tral Government in the protection of
Railway property. I would like the
Minister to give me a pointed reply
whether the governments of Madras
and Kerala have not co-operated with
the Central Government in keeping
law and order and also protecting
the railviay property; if so, what are
the detiils and how he has arrived
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at this dubious and quixotic conclu-
sion?

SHRI C. M. POONACHA: 1t is cer-
tainly not dubioug and quixetic as my
hon. friend tries to put it. The point
is, a specific question was asked as
to what action was taken and I nave
just given the information. My infor-
mation ds that no arrests have taken
place. It does pot mean that the
State Governments have not aken
other actions. They might - have
taken and that is well within
their knowledge. That informa-
tion can be sought only from the
respective State Governments. As far
as I am concerned, my information is
that no arrest in this regard has taken
place in those States,

SOME HON. MEMBERS rose—

SHRI E. K. NAYANAR: We want
One more question....

MR. SPEAKER: Shri Nath Pai.

SHRI NATH PAI: Sir, it is quarter
of a century since the Railways were
nationalised. Does not this wanton
attack, on every single pretext, by
angry crowds of people on the Rail-
ways show that the people do not ra-
gard the Railway property as their
own property and that the Railways
have remained total'y isolated and
what is really the peoples property,
because of the colossal failure of the
Government, has come to be, in the
people’s mind, as the Governmeni
property? May I know who has got
more hand in the destruction of natio-
nal property, the pro-Hindi or the pro-
English element? To whom does this
honour go.

SHRI C. M, POONACHA: So far as
the Railways are concerned, It js like
a candle being burnt at both the ends.
It is being burnt; the burning is tak-
ing place on slightest pretext and the
nation‘'s asset, is being damaged now.

So far as the imrage of the Indian
Railways is concerned, I am going to
come before the House very soon
with the Railway Budget and ther=
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would be an occdsion for me to ex-
- plain fully in greater details, what the
Ruilways have done, how they have
served the people etc.

SHRI SEZHTYAN: The Minister has
sald that no arrests have been made
In Madras snd Kerala, I want to
know from the Minister as to what Is
the amount of protection given in a
plrtlcl.na.r State by the Government.

the Minister aware of the fact that
ihenthemwuamimw
in Madras, when the memsage W
sent, Mr. Karunanidhi, o Minister of
that State and another went, person-
ally, to the station and protected the
property? 1s the Minister aware of
thiz fact?

SHRI C. M. POONACHA: It is a
fact that the Ministers did go to the
place of scene. But before that, the
destruction had teken place.

MR, SPEAKER: The question Hour
is over now. Shri Patodia.

WRITTEN ANSWERS TO QUES-
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Prices of Cloth
*7. SHRI MAYAVAN:

SHRI ANBUCHEZHIAN:
SHRI DEIVEEKAN:

Will the Minister of COMMERCE
be pleased to sfate: :

(2) whether ft iy a fact that the
Indian Cotton Mills Federation have
demanded a 16 per cent increase in
lhl;mpﬂmo!conﬁ'olhd varicties of
L4

(b) if so, the reasons therefor; and

(c¢) the reaction of Government
thereto? .

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) and
(b), The Indian Cotton Mills Federa-
tion have claimed an increase of 13
per cent in the prices of controlled
cloth, about 10 per cent on account of
rise in the price of cotton and 3 per
cent on account of the rise in dearness
allowance.

(¢) The matter js under considera-
tion.

Model Woollen Mills, Bombay

*8. SHRI K. RAMANI:
SHRIMATI SUSHEELA GO-
PALAN:
SHRI P. GOPALAN:

Will the Minister of COMMERCR
be pleased to refer to the reply given
to Unstarred Question No. 3587 on the
8th December, 1967 and state:

(a) whether the jnvestigation into
the allegation in regard tp the alloca-
tion of 50,000 lbs. of 2/15 and 1/10,
worsted yarn to the Model Woocllen
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Mills, Bombay has since been com-
pleted; and

(b) if 0, the findings thereof and
the action taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) Yes,
Sir. The C.BI, investigation has been
completed.

(b) It is being examined by Guv-
ernment in consultation with the Cen-
tral Vigilance Commission,

Misuse of Import Licences by M/s.
Sarabhai Merck of Baroda

*9), SHRI GEORGE FERNANDES:
Will the Minister of COMMERCE be
pleased to state:

(a) whether Government have re-
ceived any complaints or allegations
about the misuse of import licences
"by M]s Sarabhai Merck of Baroda;

(b) if go, the pature thereof:

(¢) whether investigations have
been made into them; and

(d) it so, the outcome thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) Yes,
Sir.

(b) It has been alleged that the
equipment which was licensed for re-
placement of their plant hag been
misused by Mi|s. Sarabhai Merck of
Baroda for expansion purposes, The
raw materia]l imported by tne party
as afi actual user for the manufacture
of goods in the factory, is also alleged
to have been sold in contravention of
Import Trade Control Regulations.

(c) and (d). The allegations
being investigated.

Manufacture of Small Car

*10. SHRI BHOGENDRA JHA: Wwill
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AF-

are
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FAIRS be pleased to refer to the re-
ply given to Unstarred Question No.
2740 on the 1st December, 1967 and
state:

(a) whether talks have since been
finalised with Mjs. Ranault gnd Citon
of France and other tenderers for the
manufacture of low cost cars;

(b) {f so, the result thereof; and

(c) whether in the fields of design
engineering, consultacy services and
other aspects, the talks with the
French firms have made any head-
way?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
Detailed discussions have not yet beem
held with any party interested in the
manufactire of a low cost case in the
country,

(b) and (c). Do not arise.

Puablic Sector Coal Industry

*11. SHRI BHAGABAN DAS:
SHRI P. P, ESTHOSE:
SHRI K. RAMANTI:
SHRI K. ANIRUDHAN:
Will the Minister of STEEL, MINES
AND METALS be pleased to state:

(a) whether Government are consi-
dering any proposal to set up a statu-
tory organisation for the public sector
coal industry; and

. (b) if so, the composition and fune-
tions of the proposed statutory orga-
nisation?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI): <a)
and (b). The Administrative Reforms
Commission in its Report on Public
Sector Undertakings, has recommend-
ed, gmong other things, that the form
of Statutory Corporation should in
general, be adopted for public pro-
jects in the industrial manufacturing
flelds instead of the present Company
form and that a single integrated Cor-



o1 Written Answers MAGHA 24, 1889 (SAKA) Written Answers oz

poration in each major sector of in-
dustry should be set up. For the coal
industry (including lignite), the set-
ting up of a “Coal and Lignite Cor-
poration”, covering National Coal
Development Corporation and Neyvell
Lignite Corporation has been recom-
mended, The Report is under the
consideration of the Government.
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Trade Unions in Steel Plants

*13. SHRI S. M. BANERJEE: Will

tne Minister of STEEL, MINES AND
METALS be pleased to state:

(a) whether the multiplicity of
trade Unions in the steel plants and
other projects under his Ministry is
one of the main causes for industrial
unrest;

(b) if so, whether the policy of
having one Union is proposed to be
adopted; and

(c) if so, whether orders have been
issued in this regard?
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THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA RED-
DY):. (a) to (c). It is generally heliev-
ed that multiplicity of trade unions
and inter-union or intra-union rival-
ries are among the main causes for
industrial unrest. Under the existing
labour legislation it is not possible to
adopt the policy of having only one
union in a unit except perhaps by a
mutually agreed arrangement by
which a truly representative union of
workers could be recognised as the
sole bargaining agent empowered to
negotiate collective and general issues
with the Management. A proposal to
this effect has been mooted and some
exploratory and preliminary discus-
sions have been held recently with
representatives of some of the con-
cerned trade unions,

Hindustan Miachine Tools Ltd

*14, SHRI SHRI GOPAL SABOO:
SHRI pP. P, ESTHOSE:
SHRI K. RAMANTI:

SHRI K. ANTRUDHAN: .
SHRI BENI SHANKER
SHARMA:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether the State .owned
Hindustan Machine Tools Lid. hit by
economic recession, has deferred all
its expansion programmes during ihe
current plan period;

(b) if so, the steps takén Lo fight
recession; and

(c) the outcome thereof?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
According to the original programme
for the Fourth Plan, Hindustan Ma-
chine Tools Limited were to expand
their existing units at Pinjore, Kala-
massery and Hyderabad apd also t0
set up two new umits. Due to fall
in demand consegueat upon ecoOno-
mic recession, the Company have de-
ferred al] these schemes.
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(b) Tne Company sre diversdying
production by taking up manufacture
of more sophisticated machine tools,
They al] propose to take up manufac-
ture of various types of presses and
printing machinery with foreign colla-
boration. They are also making efforts
to expand their exports.

(c) It ég top early to assess the
effects of these measures.

Utilisation of Capacity in H.E.C.
Ranchi

*15. SARI MADHU LIMAYE: will
the Minister of INDUSTRIAL DEVE-~
LOPMENT AND COMPANY AF-
FAIRS be pleased to refer to the re-
Ply given to Starred Question No. 253
on the 24tn Nwtmhe:r._ 1967 and state:

(a) the steps taken by Governrment
to make a more effective use of the
capacity in the three units of the
Heavy Engineering Corporation, Ran-
chi;

(b) the alternative lines of produc-
tion which have been developed or
are being developed; and

(c) the attempts 'made to develop
export market for the products of
the Heavy Engineering Corporation?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED): (a)
(i) The performance of the planis are
kept under constant review and efforts
are being made to load the plants
with orders and also to diversify the
production to the extent feasible,
(ii) A central Commercial Division
has been organised which is in conti-
nuous touch with major cuctomers
in the country. (iii) Deteils
of surplug capacity of hesvy
sophisticated machine tools have been
circulated to various public sector
undertakings and the Directorate
General of Technical Development.
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(iv) A proposal is under consideration
of Department of Defence Production
for setting up of a unit for the manu-
facture of Marine Diesel Engines in
the area of HEC. Complex so that
the additiona)l load from this umit
could be taken in the BEC (v) A
team of Soviet experts is arriving
shortly to advise on the possiblities
of diversification and manufacture of
equipment to cater to outside markets,

(b) (i) Manufacture of well Drilling
rigs and Continuous Casting machines
are now included in the manufactur-
ing programme of Heavy Machine
Building Plant. (ii) A proposa]l for
the manufacture of Gas Cylinders and
Axle Tubes in the plant is under
consideration. (iii) Additional lines of
production in the Foundry Forge
Plant are being taken up to utilise
‘surplus capacity in future years, such
as  production of crankshafts,
for diesel  locomotive  works,
components for marine diesz] engines,
spun pipe moulds, fraction gear and
some items of defence equipments.
Steps have been taken tg develop pro-
totype of Roll Furning lathes and
deep hole boring machines with a
view to diversify production in Heavy
Machine Tools Plant.

(¢c) Efforts of exports are being
made through the assistance of our
Commercia] Counsellors abroad.
Officers of the Company had been to
Middle East Countries, Australia,
Newzealand, South Vietnam, Singa-
pore and Malayasia for export pro-
motion.

Impert of Jute from Thalland

*16. SHRI YASHPAL SINGH: Will
the Minister of COMMERCE be pleas-
ed to refer to the reply given to Star-
red Question No. 1466 on the 2B8th
July, 1967 regarding import of Jute
from Thailand and state:

(a) whether the Central Bureau of
Investigation has since investigated
into the complaints regarding the im-
port of Jute from Thailand;

(b) if not, the reasons for the delay;
and
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(c) when a fina] decision is likely
to be taken in the matter?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) The
C.BI. was investigating one specific

case and the investigation has been
completed,

(b) Does not arise.

(c)'n:eﬂmldeci:ionontharem
is expected within a short :ime,

Amalgamation of Small Coal Mines

*17. SHRI MOHAMMAD ISMAIL:
SHRI K. M. ABRAHAM;
SHRI P, RAMAMURTI:

Will the Minister of STEEL, MINES
AND METALS be pleased 1o state:

(a) whether Government are consi-

dering a proposal for compulsory
&l&lgamationof-mneml mines;

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL MINES
AND METALS (SHR P, C, SETHI):
(a) and (b). In order to cxploit the
available resources in the best Ppossi-
ble manner and with a view to hay-
ing a scientific and rational produc-
tion pattern, the question whether
there should be compulsory amalga-
mation of small and uneconomic coal

mines is under examination of the
Government.

Recession in kndustries
*18. SHRI ESWARA REDDY:
SHRI LILADHAR KOTOKI:
SHRI. SHRI GOPAL SABOO:
SHRI BENI SHANKER
SHARMA:
SHRI R. BARUA:

Will the Minister of INDUSTRIAY,
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to refer to the
reply given to Unstarred Question
No. 2629 on the 1st December, 1067
and state:

(a) the further steps which have
been taken to fight recession in in-
dustries;
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(b) whether as a result of these
steps, there has been any improve-
ment in the situation; and

(c) if so, to what extent?

THE MINISTER-OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHR] F. A. AHMED): (a)
The steps to combat recession listed
in reply given to Unstarrcd Ques-
tion No. 2629 on 1st Decemb.:s, 1967
are comprehensive and beyoad inten-
sifying these efforts no furiher steps
have been initiated in the malter.

(b) and (c). As a resui. ui the steps
taken, it can generally be stated that
the production in the industries more
affected by recession has started look-
ing up; it is, however, a little too
early to state in more precise term
the extent of improvement in the
situation.

Shortfall in Railway Eamings

*19. SHRI YAJNA DATT SHARMA:
SHRI DHIRESWAR KALITA:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether there has been a re-
cord shortfal] in the earnings of the
Railways during the first eight months
of the current financial year;

(b) if so, the reasons therefor; and

(c) the steps taken by Goverrmeant
to improve the earnings of the Rail-
ways?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) The
earnings of the*first 8 months of the
current year are about 2.4 per cent
less than the budget proportion for
that period.

(b) The main reason for the short-
fall in earnings in the prevailing re-
cession in economic activity.

(c) Efforts are being made +to
secure more traffic for the Railways,
by improving the quality of service
offered, like adequate and timely
supply of wagons, speeding up transit
and ensuring safe trangit. Rate ad-
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justments are also made where justi-
fled.

Second UNCTAD Conferenes

*20. SHR!I DEIVEEKAN:
SHRI HEM BARUA:
SHRIMATI SUSHILA

ROHATGI:
SHRI SRADHAKAR
SUPAKAR:

Will the Minister of COMMERCE be
pleased to state:

(a) the countries which participa-
ted in the Second UNCTAD Conter-
ence; and

(b) the subjects being discussed in
the Conference?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) and
(b). A list of vountries which are par-
ticipating in the Second UNCTAD and
the Agenda adopted for discussion in
the Conferece are placed on the Table
of the House. [Placed in Library.
See No. LT-18/68.]

British Steel Corporation Experis

*21. SHRI P. P. ESTHOSE:

SHRI P. RAMAMURTI:
SHRI GANESH GHOSH:
SHRI C. K. CHAKRAPANI:
SHRI T. D. RAMABADRAN:
SHDI MAYAVAN:

Will the Miister of STEEL, MINES
AND METALS be pleased 1o state:

(a) whether it is a fact that a team
of British Steel Corporation experts
visited India in 1968;

(b) if so, the purpose of their visit;

(c) whether they have submitted
any report; and
(d) if so, the main findings thereof?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA RED-
DY): (a) Yes, Sir, A team of experts
sponsored by the British Steel Corpo~
ration arrived in India on 20th Janu-
ary, 1968,

(b) The Team will appraise the re-
quirements of the Durgapur Steel-
works needed for fully effective opo-
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ration and will indicate the equip-
ment and technical assistance to be
provided from Britain.

(¢) No, Sir.
(d) Does not arise.
Trade with USSR,

*22. SHRI HEM BARUA: Will the
Minister of COMMERCE be pleased
to state:

(a) whether it is a fact that the
US.SR. have asked the Government
of India to allow her to trade with
private firms in the country; and

(b) it so, Government's reaction
thereto?

‘THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) No spe-
cial facilities have been asked for by
USSR, They have the samec trading
opportunities in India as trading com-
panies of other countries.

(b) Does not arise,

Tyre and Tube Indusiry

*23. SHRI MANIBHAI J. PATEL:
SHRI S. C. SAMANTA:
SHRI VASUUDEVAN NAIR:
SHRI J. MOHAMED IMAM:
SHRI C. MUTHUSAMI:
SHRI RAM GOPAL SHAL-

WALE:

DR. SURYA PRAKASH PURI:
SHRI S. M. BANERJEE:

Will the Ministry of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether it is a fact that the
automobile tyre and tube industry
has been removed from the banned
list for licensing purposes;

(b) if so, the results to be achieved
by this liberalisation of licensing and
whether export of some percentage
of production has been made as a
condition;

(¢) whether this is going to result
in further price increase of tyres
and tubes for domestic comsumption;
and

(d) the metbods, if any, adopted to
make available automobile tyres and
tubes to the genuine consumers at
control rates in Delhi and elsewhere?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
Yee, Sir.

(b) The industry has been re-
moved from the banned list with a
view to establishing further capacity
for the manufacture of automobile
tyres and tubes. The establishment
of further capacity is presently sub-
ject to export of 10 per cent of annual
production.

(c) No, Sir.

(d) There is no statutory control
on the distribution of automobile
tyre and tubes, Government have im-
pressed upon the automobile tyre
manufacturers to step up the pro-
duction of tyres. They have also
been advised to ensure the availability
of thsee tyres at reasonale prices.
Scooter tyres have recently been de-
clared as an “essential commodity”
under the Essential Commodities Act.
The Industry has also agreed to dis-
tribute 10 of scooter tyres and tubes
for replacement market through co-
operative Societies, like Super Bazrr,

Hindustan Steel Litd.

*24 SHRI D. N. PATODIA: Will the
Minister of STEEL, MINES AND
METALS be pleased to state:

(a) whether it is a fact that the
Hindustan Steel Ltd. is presently
facing a managerial crisis and 1ihe
working of Steel Plants has been
considerably affected;

{b) the steps taken by Government
to find out suitable Managers; and

(c) the decision taken to create
Managerial calibre to look after the
work of this public Sector Undertak-
ing in future? -

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA RED-
DY): (a) to (c). Presumably the
Hon'ble Member is referring to the
appointments to be made to the posts
of Chairman, Hindustan Stee]l Limit-

ed and General Manager, Rourkela
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Stee]l Plant and the apointment of a
Chief Executive at Durgapur Steel
Plant. If so, these appointments are
likely to be made shortly. Although
these appointments are necessary, the
efficient running of the Stee]l Plants
does not entirely rest with the top
management. The day-to-day affairs
of the Plant are presently being look-
ed after satisfactorily by Committees
of senior Officers at the Plants and by
the Deputy Chairman at he Headqua-
ters of the Company. : :

Future top Managers have to grow
from within the organisation and to-
wards this end systems of manage-
ment development are being streng-
thened.

T

Delicensing of Tractor Industry
*25. SHR1 ARJUN SINGH BHADO-

RIA:
SHRI SHIVA CHANDRA JHA:
" SHRI RABI RAY:
SHRI RANDHIR SNGH:
SHRI K. HALDAR:

Wil] the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether Government have
allowed delicensing of tractor indus-
try;

(b) if so, the reasons therefor; and

(c) whether Government 1iave re-
ceived any complaint from the Trac-
tor manufacturers in this connection?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. AL AHMED): (a)
Yes, Sir. ' ¥

(b) The delicensing is primarily
intended to provide encouragement
for the speedy setting up of additional
capacities in this industry to assigt
the programmes of accelerated agri-
cultural production.

(c) No, Sir.
Raflway Expansion Schemes

*26. SHRI M. L. SONDHI: Will the
Minister of RAILWAYS be pleased to

(a) whether it is a fact that Im
tuture, Bailyays pronose to adopt a

Written Answers FEBRUARY 13, 1968 Written Answers

101

commercial orientation in their ex-
pansion schemes instead of automati-
cally following suggestions of the
Planning Commission ag in the past;

(b) whether the Railways have be-
come sceptica] of the Planning Com-
mission’s ability to assess the neces-
sity and profitability of new lines;
and

(e) whether it is a fact that the
Railways have discovered that traffic
on certain new routes did not come
upto expectation?

THE MINISTER OF RAILWAYS
(SHRI C, M. POONACHA): (a) All
new line constructions are undertaken
by the Ministry of Railways after
detailed study and with the con-
currence of the Planning Commission.
As construction of new Railway lines
has to be part of an integrated Plan
this procedure is being followed.

(b) No, Sir.

(¢) On some new routes traffic has
not come up to expectation so far,
whereas on other routes it has. In
considering Railway lines required
for heavy industrial, mineral, and
other projects included in the Plans,
a long-term view is taken jn reckon-
ing financial returns.

Indunstrial Complex at Talcher

*27. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of STEEL,
MINES AND METALS be pleased to
state:

(a) whether the question of deve-
loping the Industrial Complex at
Talcher in Orissa has finally been
approved;

(b) if s0, the decision taken in the
matter; and

(e) whether Government are aware
that the State Government have al-
ready asked all the technica] person-
nel engaged in this project to seek
pervices elsewhere and they have &l
left by now?
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THE MINISTER OF STATE IN
THE MINISTRY OF STEEL, MINES
AND METALS (SHRI P. C. SETHI):
(a) No, Sir,

(b) No final decision has yet been
taken in the matter.

{e) No, Sir.

Loss of Iron Ore at Madras Port

*36. SHRI HARDAYAL DEVGUN:
Will the Minister of COMMERCE be
pleased to refer to the reply given to
Starred Question No, 842 on the 22nd
December, 1967 regarding loss of Iron
Ore at Madras Port and state:

(a) whether the disciplinary action
initiated by the Minerals and Metals
Trading Corporation against the offi-
cials resposible for the shortage of
1,16,724 tonnes of iron ores at Madras,
has since been concluded;

(b) if so, the result thereof;

(¢) whether the suppliers of iron
ore, who had agreed to make good
the loss at Madras port due to this
shortage have made good the same;

(d) if not, the reasons therefor; and

(e) the steps taken by the Minerals
and Metals Trading Corporation to
recover that loss from the suppliers?

THE MINISTER OF COMMERCE
{SHRI DINESH SINGH): (a) and
(b). As a result of enuiry into the
matter, the Commissioner for De-
partmental Enquiries came to the
conclusion that the charges against
the officers concerned were not prov-
ed. On the advice of the Central
Vigilance Commissioner, the findings
of the Commissipner for Departmental
Enquiries were accepted by the Dis-
ciplinary Authorities concerned and
the officers have been exonerated.

(c) to (e), About Rs. 10 lakhs have
been recovered upto 31-1-68 from the
concerned suppliers and further re-
covery Iz continuing

Written Answers MAGHA 24, 18890 (SAKA) Written Answers

104

Chinese Bid to Omst Indians from
Trade in South East Asia and
East Asia

*29, SHRI SAMAR GUHA: Will the
Minister of COMMERCE be pleased
state: -

(a) whether it is a fact that the
trade and business run by the Indians
in South East Asia and East Asia are
being increasingly ousted by the Chi-
nese competitors

(b) if so, the steps taken by Gov-
ernment to maintain Indian trade and
business in these areas; and -

(c) whether Government propose
to start trade and business in colla-
boration with the countries in the
South East and Asian regions through
their respective Governments?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) to (e).
It will not be correct to say hat trade
and business run by Indians jn South
East Asia and East Asia is being
ousted by Chinese competition. How-
ever, the Government of India con-
tinue to take steps to maintain the
level and to try to increase India's
trade in these areas, Such steps in-
clude conclusion of trade agree-
ments|arrangements, grant of com-
mercial credits and deferred pay-
ment facilities for purchase of Indian
goods, organisation of =xhibitions,
setting up commercial Sections in
our Missions abroad, market surveys
for the Indian produets, introduction
of quality control, and preshipment
inspections, etc. Encouragement is
also given to Indian industralists to
establish . joint ventures in these
countries in collaboration with local
industrialists,

Asian Commaon Mparket

*30. SHRI BENI SHANKER
SHARMA: Will the Minister of COM-
MERCE be pleased to state:

(a) whether the  desirabiiity of
having an Asian Common Market has
been considered afresh;

(b) if so. the outcome thereof; and
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(c) the steps taken or proposed to
be taken in this direction?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) to (c).
Government are not considering any
proposals for an Asian Common Mar-
ket at this stage. However, closer
economic ties between Asjan coun-
tries js always kept in mind.

. F‘P
Institute of Company Secretaries

1. SHRI M, L. SONDHI: Will the
Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AF-
FAIRS be pleased to state:

(a) the present position in regard
to the proposed formation of a Statu-
tory Institute of Company Secreta-
ries;

(b) the qualifications which are
being laid down for the membership;
and

(c) whether Government propose
to allow only professionally qualified
Company Secretaries to fill the va-
cuum in view of the declared policy
of Government to do away with the
Managing Agency system and the
treasurers?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED): (a)
It is not proposed at present to set
up a statutory Institute of Company
Secretaries. Government has decided
to set up an Institute as non-profit
making organisation under the Com-
panies Act. Action is being taken to
complete the formalities for the in-
corporation of the proposed organisa-
tion.

(b) Persons possessing the follow-
ing qualifications will be eligible for
the membership of the Institute:—

(1) All existing holders of Gov-
ernment Diploma in Com-
pany Secretaryship;

(2) Any person who at the time
of incorporation of the Insti-
tute in engaged in the service
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nisation even though he
does not posses the normal
requisite qualificationg to be
registered as a member of
the Institute and fulfills such
conditions as the Council of
the Institute may specify wih
the approval of the Central
Gawvernment;

(3) Any person who has passed
such examination and com-
pleted such training as may
be prescribed by the Insti-
tute; ]

(4) Any person who has passed
such other examinations and
completed such other train-
ing without India as is re-
cognised by the Government
of India as equivalent to the
examination and training
prescribed for the members
of the Institute:

Provided that in the case of any
person who is not permanent resi-
dent of India, the Government of In-
dia may impose such other cunditions
as it may deem fit.

(c) No, Sir., Company Secretaries
are not required to perform all the
functions which are discharged by
managing agents and secretaries and
treasurers appointed under the Com-
panies Act. Hence the question of
filling up the vacuum only by pro-
fessionally qualified Company Secre-
taries does not arise. The Depart-
ment of Company Affairs has how-
ever taken up with Companies in
Public Sector as well as Chambers of
Commerce the desirability of appoint-
ing qualified Secretaries in the Sec-
retarial Departments of the com-
panies.

. Reservation of Vacauncles for Sche-

duled Castes and BScheduled
Tribes in Rallways

2. SHRI SIDDAYYA: Will the Mi-
of RAILWAYS be pleased to
state:
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and the Railway Board during the
years 1865-66, 1966-67 and 1967-68
upto January, 1968;

(b) how many were reserved {for
the Scheduled Castes and Scheduled
Tribes in each category during the
above period;

(c) the number of applicatiohs re-
ceived from them to fill in those va-
cancies in each category during the
above period; and

(d) the number of vacancies actu-
ally filled in?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a)
to (d). Information is being :..lected
and will be laid on the Table of the
Sabha.

Manuacture of Liquor

3. SHRI BABURAO PATEL: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AF-
FAIRS be pleased to state:

(a) the number, names and places
of foreign and Indian owned bre-
weries manufacturing beer and li-
quor in India with capital invest-
ments, names of directors, details of
foreign collaboration, if any, of each
unit;

(b) the names and particulars of
products with their quantity and
value produced by each unit annu-
ally during the last 3 years;

(c) the value of products exported
annually with the names of countries
during the last 3 years by each
unit;

(d) the amount of foreign ex-
change allowed annually during the
last 3 years to each manufacturing
unit and particulars of items impor-
ted with their specific purpuse;

(e) the amount of profits remitted
to foreign countries annually during
the last five years by foreign-owned
companies;

(1) the number of employees and
annual wage bill company-wise;

(g) the number of foreigners em-
ployed, their salaries and their an-
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nual remittances overseas, company-
wise; and

(h) the amount of annual profit by
the manufacturers during the last 3
years, company-wise?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F, A AHMED):
(a) to (h). The information is be-
ing collected and will be laid on
the Table of the House,

Manufacture of Railway Wagons

4. DR, RANEN SEN: Will the
Minister of RAILWAYS be pleased to
state:

(a) the number of wagons and the:
value thereof ordered for manufac-
turing by wvarious firms in India in
1966-67 and January, 1968; and

(b) the names of firms where bulk
orders have been placed?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a)
and (b). A statement is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-19/68.]

Sale of Foreign-made Cars by State:
Trading Corporation

5. SHRI M. N. REDDY: Will the
Minister of COMMERCE be pleased
to state:

(a) the procedure adopted by the
State Trading Corporation in the
sale and disposal of C.D, and other
foreign-made cars;

(b) how often the sale of such
cars takes place in a year and the
details of particular dates and
months of such sale;

(c) the full particulars of the cars,
prices, mode of disposal of various
foreign made cars sold by the State
Trading Carporation during 1967;
and

(d) the present number of foreigm
made cars available for sale by the .
State Trading Corporation and the
probable dates of disposal?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) (i)
Vehicles are purchased by S.T.C. from
diplomats and other privileged persons
at cif. value declared at the time of
imports irrespective of age and the
date of purchase. No deductions are
made on these cars on account of de-
JPpreciation resulting from normal
wear and tear,

(ii) Foreign vehicles of the non-
privileged persons are purchased by
the S.T.C. at a depreciated price; de-
preciation being calculated at 20 per
<ent per year on diminishing basis.

(iii) S.T.C. sells their cars to the
following categories of users:—

(1) Tourist Promotion
(2) Rashtrapati Bhavan
(3) Raj Bhawan

(4) Central Government/State Gov-
-ernment,

(5) Public Undertakings.

(6) Sale to the public through
‘tenders,

(b) The sale through tender is
normally held 3 to 4 times a year.
No fixed interval is, however, provi-
ded for such sales.

(c) Two statements showing par-
ticulars of the cars sold to the vari-
ous priority users and through ten-
ders to the public respectively dur-
ing 1967 are laid on the Table of the
House, [Placed in Librury. See No.
LT—20/68.]

(d) A lot of about 210 cars s ex-
pected to be released for sale through
tenders by the first week of March,
1968,

Industrial Prodoction

6. SHRI X. M. KOUSHIK: Will the
‘Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS
be pleased to state:

{a) whether it is a fact that a high
power steering committee hos been
set up to consider the various bottle-
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necks in industrial production and

10 suggest meagures to remedy them;
and

(b) members of the said Commit-
tee and when the report is likely to
be finalised?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAJ!}S (SHRI F. A. AHMED):
(a) Yes, Sir,

(b) The Steering Committee is
presided over by Secretary Depart-
ment of Industrial Development and
includes senior representatives from
the Departments of Petroleum &
Chemicals, Iron & Steel, Mines &
Metals, Commerce, Economic Affairs,
Lnbour & Employment, Planning
Commission and the DGTD as mem-
bers.

The work of the Steering Com-
mittee consists of examining on a
continuing basis the difficulties re-
ported from time to time and in evo-
lving necessary measures to resolve
them. The Committee is, therefore,
not expected to make any formal re-
port,

Stopping of Circar Express at Undi
Railway Station

7. SHRI D. B. RAJU:
Minister of RAILWAYS be
to state;

(a) whether it is a fact that the
passengers are experiencing  great
bardship and inconvenience due to
the absence of the stoppage of the
Circar Express at Undi Railway Sta-
tion, which is a big business centre
on the Bhimavaram-Gudiwada Sec-
tion on the South Central Railway;
and

(b) if so, steps taken by Govern-
ment jn this regard?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a)
No representation has been received
by the Railway Administration about
inconvenience to the travelling public
at Undi station owing to non-stoppage
of 43/44 Circar Expreis there,

(%) Doeg pot axise,

Will the
pleased
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Hematite Orés in M.P.

3. SHRI NITIRAJ SINGH CHAU-
DHARY: Wil the Minister of STEEL,
MINES and METALS be pleased to
state:

(a) the names of districts in lh-
dhya Pradesh where hematite ores
bave been located; and

(b) the quantity of the ore in each
Distriet?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA RED-
DY): (a) and (b). Hematite iron ore
occur in the following districts of
Madhya Pradesh:

-

Name of district Estimated

ty

%m.tlﬁm

tounes)

1. Bastar , 2,27%
2. Durg . 115
3 7 Jabatpur 100

mmmw Pakistan

9. SHRI NITIRAJ SINGH CHAU-
DHARY: Will the Minister of COM-
MERCE be pleased to state:

(a) the amount, nature, particulars
and the value of Pakistani property
seizeqd by India during and after the
Indo-Pakistan conflict in 1865; and

(b) whether it has been adjusted
against the Indian property seized by
Pakistan during the above period?

THE DEPUTY MINISTER IN THE
MNISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) The
following Pakistani properties in India
worth about Rs. 2715 lakhs were
taken over by the Custodian.

(Rs. in lakhs)
Vested firms |, 115
Buildings 300
Estates 205
Shares ., 300(face value)
Securities 1,500 (face value)
Cash 300

2,718
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(b) As the Govermment of India
are still pursuing their efforts with
the Government of Pakistan for the
mutua] restoration of the properties
seized by either country, the question
ntaddustmgtheabovemﬂmedl’a-

Import of Textile Machinery by S.T.C..

10. SHR] NITIRAJ SINGH CHAU-
DHARY: Will the Minister of COM-
MERCE be pleased to refer to the
reply given to Starred Question Ne.
694 op the 15th December, 1967 and
state:

(a) whether the textile Machinery
imported by the State Trading Cor-
poration for Baye.! in 1986 could not
be manufactured in the country;

(b) if so, the reasons therefor; and

(c) the getails of the machinery
imported and the machinery being
manufactured in the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD, SHAFI QURESHI): (a) to
(¢). Information is being collected
and will be laid on the Table of the
House.
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Direct Trains from Rourkela to
Cuttack, Bhubaneshwar and
Puri

12.. SHRI SURENDRANATH DWI-
VEDY: Will the Minister of RAIL~
WAYS be pleased to state:

(a) whether it is a fact that there
is no direct passenger or express
train from Rourkela to places like
~Cuttack, Bhubaneshwar and Puri in
Orissa;

(b) whether it is a fact that several
representations have been made by
the Jocal people in this regard; and

{¢c) if so, the reasons for not pro-
viding such a train?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) Yes.

(b) Yes.

(c) The existing level of through
traffic offering between Rourkela on
the one hand and Cuttack, Bhubanes-
war and Puri on the other, is not such
as to warrant introduction of a direct
‘train between these points. Besides,
non-availability of reuisite line capa-
city on the East Coast section and the
paucity of rolling stock also preclude
introduction of the proposed train.
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Running of Trains like Taj Express
in States

13. SHRI SIDDAYYA: Will the
Minister of RAILWAYS be pleased to
state:

(a) the States which have been
supplied with express trains similar
to Taj Express;

(b) whether they have put them to
use, and

(c) if not, the reasons therefor?

THE MINISTER OF RAILWAYS
(SHR C. M. POONACHA): (a) Ma-
hgrashtra State,

(b) Yes, The Deccan Queen on
Bombay-Poona Section.

(c) Does not arise.

Representation to 5.C. & S.T. on
Rallway Service Commissions

14. SHRI SIDDYA:; Will the Minis-
ter of RAILWAYS be pleased to state:

(a) whether representation has
been given to the Scheduled Castes
and Scheduled Tribes on the Railway
Service Commissions; and

(b) if not, the reasons therefor?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) and
(b). The Recruitment Rules for the
posts of Chairman|Member, Railway
Service Commissions, do not provide
for any reservation, of posts for per-
sons belonging to Scheduled Castes/
Tribe Communities. However, per-
sons belonging to these Communities
are considered alongwith other when
posts are filled in consultation with
the Union Public Service Commission.

Talchar-Bimalagarh Railway Line

15. SHRI SURENDRANATH DWI-
VEDY: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Goverrment propose to
start a fresh survey for a Railway
line linking Talchar with Bimalagarh

(b) whether it is a fact that the
Hindustan Steel Ltd. has emphasised
the urgent neeq of this railway line
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in order that export through the Port
of Paradeep is facilitated;

(c¢) whether the State Govermment
mdothgrshavaahomndemtn-
tions for naking provisions for
railway line; and

(d) whether Government have con-
gidered all these demands and if so,
what is their declsion in this regard?

THE MINISTER OF RAILWAYS
SHR] C. M. POONACHA): (a) No.

(b) No.

(c) Yen.

(d) The proposal was considered by
the Railway Board in the context of
export of iron ore via Paradeep Port
and they are of the view that there is
no justification at pesent for the com-
struction of this line.
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Rourkela Stee] Plant

17. SHRI SURENDRANATH DWI-
VEDY: Will the Minister of STEEL,
ﬁES AND METALS be pleased to

(a) whether it is a fact that about
1200 workers are being retrenched im
Rourkela Steel Plant;

(b) whether any alternative emp-
loyment is being provided to them;
and

(¢) whether it is a fact that while
arranging for their absorption in
other establishments, seniority of ser-
vice is not taken into consideration?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI): (a)
to (¢). There is no immediate propo-
sal to retrench 1200 workers in the
Rourkela Steel Plant. However, with
the coming to a close of the construc-
tion|expansion work, construction per-
sonnel will be rendered surplus in the
near future, Efforts are beig made to
absorb as many of them as possible in
the regular establishment of the Com-
pany and to find alternative employ-
ment in other public sector undertak-
ings and through State Govt. Agen-
cies. Normally their absorption in
other establishments ijs done on the
basis of suitability, aptitude, ete. and
in the absorption of persons found
suitable, seniority is generally taken
into consideration.

Hindustan Steel Ltd.

18. SHRI SURENDRANATH DWI-
VEDY: Will the Minister of STEEL,
MINES AND METALS be pleased to
state:

(a) whether it is a fact that no
Chairman has so far been appointed
for the Hindustan Steel Ltd. after
the retirement of Shri M. S. Rao; and

(b) if so, the reasons therefor?
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THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA RED-
DY): (a) and (b). The appointment
of a suitable person as Chairman,
Hindustan Steel Ltd, is likely to be
made shortly, This is an extremely
important. assignment and for secur-
ing the services of a capable and ex-
perienced person a search had to be
made from a larger area. Meanwhile
a post of the Deputy Chairman has
been created and an experienced per-
son has been posted. He is looking
after the work of the Chairman.
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UNCTAD

20. SHRI R. S. VIDYARTHI:
SHRI KANWAR LAL GUPTA:
SHRI N. S. SHARMA;

were purchased for the Second United
Nations Conference on Trade and
Development Conference without ten-
ders;

(b) it so, whether any enquiry has
been made into it; and

(e) i so, the outcome thereof?

THE MINISTER OF COMMERCE.
(SHRI DINESH SINGH): (a) No, Sir.

(b) and (e). Do not arise.
T & W
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Indian Railways Drawing Staft
Association

22, SHRI E. K, NAYANAR:
SHRI NAMBIAR:
SHRI GANESH GHOSH:
SHRI C. K. CHAKRAPANTI:

‘Will the Minister of RAILWAYS be
pleased to refer to the reply given
1o Unstarred Question No. 3649 on
the Bth Decamber, 1967 and state:

(a) whether Government have
considered the memorandum sent by
the Indian Railways Drawing Staff
Association regarding the revision of
pay scales of Drawing Staff and re-
dressal of other grievances;

3088 (Ai) LSD-—3.
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(b) if so, the decision taken there-
on; and

(c) if not, the reasong for the de-
lays?

THE MINSITER OF RAILWAYS
(SHRI C. M, POONACHA): (a) to
(¢). Various demands made in the
metaorandum have been considered,
These related inter alia to increase in
pay scales and in the higher grade
posts, improvement in the channei
of promotion etc. Government see no
justification for any further liberali-
sation.

Enquiry into Missing Cables frem
Surakachar Colliery

23. SHR E. K. NAYANAR:
SHRI BHAGABAN DAS:
SHRI MOHAMMAD ISMAIL:;
SHRI K. M. ABRAHAM:
SHRI P. RAMAMURTT:
SHRI A. K. GOPALAN:
SHRI GANESH GHOSH:

Will the Minister of STEEL, MINES
AND METALS be pleased to refer to
the reply given to Unstarred Ques-
tion No. 3522 on the Bth December,
1967 and state:

(a) whether the Police have since
completed investigations into the mis-
sing Russian cables from the stores
of the surakachar Colliery;

(b) if so, the result thereof;

(c) if the reply to part (a) above
be in the negative, the reasons for
the delay; and

(d) when the investigations are
likely to be completed?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL, MINES
AND METALS (SHRI P. C. SETHI):
(a) to (d). Madhya Pradesh Police
who are investigating in the case,
have not completed their investigation.
Government of Madhya Pradesh have
been requested to have the investiga-
tion expedited.
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Trade Relations with Pakistan

24. SHRI R. R. SINGH DEO:
SHRI D, N. DEB:
SHRI Y. A. PRASAD:
SHRI BEDABRATA BARUA:

Will the Minister of COMMERCE
be pleased to- state:

(a) whether it is a fact that Gov
ernment have offered to discuss the
outstanding differences with Pakistan
for the restoration of Trade relations
between the two countries; and

(b) if so, the response from the
Government of Pakistan in this re-
gard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). The Government of India. on a
number of occasions, have taken with
the Government of Pakistan, the
question of resumption of trade bet-
ween the two countries but so far
Government of Pakistan hag not re-
sumed trade with India.

Trade Agreement with Tarkey

25. SHRI R. R. SINGH DEO:
SHRI D. N. DEB:
SHRI Y. A. PRASAD:
SHRI BEDABRATA BARUA:

Will the Minister of COMMERCE
be pleased to state:

(a) whether it is a fact that an
agreement has been reached between
India and Turkey for the expansion
of Trade; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAF1 QURESHI): (a) and
(b). The opportunity provided by the
visit of the Turkish Foreign Minister
to India in early January was utilis-
ed for exchanged of views on Indo-
Turkish Trade relations with a view
to improve mutual trade. No formal
trade agreement was, however, sign-
ed.
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India’s Foreign Trade

26, SHRI R. R. SINGH DEO:
SHRI D. N. DEB:
SHRIY. A, PRASAD:
SHRI BEDABRATA BARUA:

Will the Minister ¢f COMMERCE
be pleased to state:

(a) whether it is a fact that foreign
trade of India has shown improve-
ments during the last six months;

(b) whether the prospects for the
year 1968-69 have been worked out;
and

(e) if so, the likely estimates there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) Yes,
Sir, India's exports including re-ex-
ports during April-November, 1967
amounted to Rs, 786.71 crores compar-
ed to Rs. 744.99 crores during the cor-
responding period of the previous
year, thereby showing a rise of mearly
7 per cent.

(b) and (c¢). The prospects of ex-
ports during 1968-69 have not yet
been worked out in detail, but a
series of discussions have been held
with trade and industry with a view
to fixing industry-wise targets. It is
likely that the uptrend jn exports
witnessed during the later months of
the current flnancial year will conti-
nue into 1968-69. The improved pro-
spects in agricultural production and
the efforts being made to augment
non-traditional exports will help im
providing marked stimulus to exports
in 1968-69.

UN Help in Export Promotion

27. SHRI R. R. SINGH DEO:
SHRI Y. A. PRASAD:
SHRI BEDABRATA BARUA:
SHRIMATI SUSHILA
ROHATGI:

Will the Minister of COMMERCE
be pleased to state:

(a) whether it is a fact that Gov-
ernment have sought assistances from
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the United Nations Development Pro-
‘gramme to train representatives from
public sector industries in specialised
techniques of international marketing;
and

(b) if so, the progress made in this
regard and the amount of expendi-
ture likely to be incurred with the re-

sultant benefits thereof? .

THE DEPUTY MINISTER IN THE
MINSTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a)
Assistance has been sought from
United Nations Development Program-
me for arranging a 4-month course of
training for a total of 120 sales peo-
ple in specialised techniques of inter-
nationa] marketing with' emphasis on
sales promotion. The sales people to
be trained will be selected from pub
lic as well as private sector compa-
nies manufacturing products have an
export potential.

(b) The UN authorities concerned
have not so far conveyed approval
to the above request, The foreign ex-
change expenditure estimated around
$3600 (Rs. 27,000) per trainee for a
4-month's period plus 50 per cent of
the cost of international travel will be
borne by U.N. the balance 50 per cent
of the cost of international travel is to
be borne by the organisation or indus-
trial unit concerned sponsoring the
candidates, The training envisaged
will enable Indian export sales exe-
cutives to know the sophisticated mar-
keting techniques employed by the
developed countries and facilitiate a
better understanding of the markets of
the deweloped countries for Indian
products.

Export of Tasar Silk

28, SHRI D. N. DEB: Will the Mi-
nister of COMMERCE be pleased to
state:

(a) whether there has been a sharp
decline in the exports of Tasar Silk;

(b) whether it is a fact that an
official delegation was sent to find
out the causes for decline;
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(¢) whether the
submitteq its reports;

delegation has
and

(d) if so, the main findings thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) Yes,
Sir.

(b) Yes, Sir.

(¢) and (d) The report is under
compilation.
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Recovery of Bombs at Chittaranjan
Locomotive Works
32. SHRI D. C. SHARMA:
SHRI YAJNA DATT SHARMA:
SHRI M. L. SONDHI:
SHRI B. K. DASCHOWDHURY:
SHRI KANWAR LAL GUPTA:
SHDI RAM GOPAL SHAL-
WALE:
SHRI N. S. SHARMA: .
SHRI MRITYUNJAL PRASAD:
SHRI VISHWA NWATH PAN-
DEY:
SHRI HUKAM CHAND KACH-
WAI:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether a conspiracy by &
ated Union to dls-
rupt the working of and to indulge
in ucts of violence at the Chitaranjan
Locomotive Works was detected on
the 14th January, 1968;

(b) whether 29 live bombs and a
mizeable quantity of matarials for
manufacturing many more hag been
seized from one of the workers be-
longing to the Chittaranjan Locomo-
tive Workers’ -Labour Union; and

(¢) if so, the action talken in the
matter?

THE MINISTER OF RAILWAYS
(SHRI C. M, POONACHA): (a) On
1-1-1968 one bomb exploded at 10.00
hour in one of the Railway quarters
occupied by a Mistry of the Heavy
Machine Shop of Chittsranjan Loco-
motive Works.

(b) Besides 39 live bombs, rem-
nmuofuploﬂedmutnﬁ
kitchen of the quarter, seme
and leaflets of the Comm
of India, some Teceipts of
ﬂgmndmbotﬂecmmmml.

5522
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packets of chilly powder mixed with
sand, packets containing chemical
poweder, one flag of Communist Party
of India ang one blood-stained sheet
were recovered ang seized by the
police from the gquarter.

(c) Chittaranjan Police registered
a case on Crime No. 1 dated 1-1-1968
under Section 6(3) of the Indian Ex-
plosives Act Ten Railway workers
and family members of the Mistry
have been arrested so far, Explosive
Expert has alsp inspected the spot.
Report of the Explosive Expert is
awaited and the case is still under
investigation by the police.

Pandey Committee on Car Quality

33. SHRI D. C. SHARMA;
SHRI ESWARA REDDY:
SHRI ANBUCHEZIAN:
SHRI DEVIKAN:

SHR VASUDEVAN NAIR:
SHRI K. HALDAR:
SHR] HEM RAJ:

SHRI C. K BHATTACHARYA:
SHRI G. VISHWANTHAN:
SHRI YAJNA DATT SHARMA.:
SHRI M. N. REDDY:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to refer to the
reply given to Starred Question No.
709 on the 15th December, 1967 and
state:

(a) the main recommendations of
the Pande Committee on the quality
of cars manufactured in the country
ang whether these have been consi-
dered; and

(b) the Tecommendations accepted
and the steps taken to implement
them?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED): (a)
and (b). The report of the Committee
together with Government’s decision
on the recommendations made in it
will be placed on the Table of the
House shortly
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Controls on Price and Distribution of
Cement

34, SHRI D. C, SHARMA:
SHRIMATI TARA SAPRE:
SHR] SRADHAKAR SUPAKAR:
SHRI MRITYUNJAY PRASAD:
SHRI C. K. BHATTACHARYYA:
.SHRI MOHSIN:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether the Indian Chambers
of Commerce and Industry has des-
cribed the decision of Government to
reimpose controls on the price and
distribution of cement ag a retrograde
step;

(b) if so,
thereto; and

(c) the action proposed to be taken
in the matter?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFARS (SHRI F. A .AHMED): (a)
No, Sir. But some of the organisa-
tions representing Commerce and
Industry have represented against the
decision of the Government to control
and regulate the sale and distribution
of cement during 1968,

(b) and (¢) The existing arrange-
ments for regulating the distribution
of cement through the Cement Cor-
poration of India instead of C.A.C.O.
does not amount to a total control and
is to continue during 1968. In view
of the various organisations would
however be kept in view while cansi-
dering the policy for distribution of
cement to be followed in 1969 and on-
wards.

Government’s reaction

Export of Tea
35. SHRI D. C. SHARMA:
SHRI C. K. BHATTACHAR-
YYA:
Will the Minister of
be pleased to state:

(a) whether the tea exports crossed
an all time record of 205 million Ky.
in 1987 after m gap of two years;

COMMERCE
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(b) if so, the steps taken or pro-
Posed to be { aken to keep up the
position; and H

(c) the efforts made to explore more
markets for Indian tea?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESH]): (a)
The exports of tea during the year
1967 are reported to have exceeded
the exports in 1965 and in 1966, Final
figures are however awaited,

(b) and (c) The possibility of inc-
reasing exports of tea whether to tra-
ditional or to new markets, is conti-
nuously engaging the attention of
‘Government. The recent downward
readjustments of export duties is one
such step, The talks which took place
between the Governments of India
and Ceylon had the same objective
in mind. How to increase the export
earnings of the developing countries
through higher exports at better pri-
ces of primary commodities like tea
is also engaging the attention of vari-
ous international organisations jnclud-
ing the UNCTAD II which is currently
in gession.

Capital Punishment for Sabotage on
Rallways
36, SHRI MAYAVAN:
SHRI ANBUCHEZHIAN;
SHRI T. D. RAMABADRAN:
‘SHRI DEIVEEKAN:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is g fact that Gov-
ernment are considering a proposal
to Introduce legislation during the
current session for the capital punish-
ment for sabotage on Railways in the
country;

(b) if so, when the final decision
in this regard is likely to be taken;

(c) whether the views of the States
have been ascertained in this regard;
and

(d) it so, their reaction
anatter?

in the
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THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) (b).
Yes, but it is not likely to be intro-
duced in the current session,

(c) As the matter falls in the con-
current list of Seventh Schedule of the
Constitution, the Union Government
ig compentent to enact the legislation
on the subject,

(d) Does not grise.

Closed and Mismanaged Tea Planta-
tions

37. SHRI MAYAVAN:
SHRI ANBUCHAEZHIAN:
Will the Minister of COMMERCE be
pleased to state:

(a) whether it js a fact that Gov-
einment are considering to take over
closed and mismanaged tea plantativns
in the country;

(b) if 80, the time by which a final
decision is likely to be taken;

(c) the tota]l number of such plan-
fations and the reasons for their
closure; and

(d) whether any compensation is
proposed to be given to them?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHR MOHD, SHAFT QURESHI): (a)
No, Sir.

(b) to (d) Do mnot arise.

Aeria] Mineral Survey
38, SHRIMATI SUSHELA GOPA-
LAN:
SHRI UMANATH:
SHRI A. K. GOPALAN:
SHRI P. GOPALAN:

Will the Minister of STEEL, MINES
AND METALS be pleased to state:

(a) whether it is a fact that an
American Company has been given
charge for carrying ot uthe said sur-
survey;

(b) if so, the name of the American
firm; and
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(c) the reasons for not giving
charge for carrying out the said sur-
vey to the Geological Survey of Indiay

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA
REDDY): (a) and (b). Yes, Sir. M|s.
Parsons corporation have been en-
gaged as the main contractors. Mj|s.
Aero-Service Corporation, another
American company, have been hired
by them for the aerial operations
work,

(¢) The Geological Survey of Indla
do not, at present, have the complete
complement of the sophisticated equip-
ment and expertise required for effec-
tively undertaking such airborne geo-
physical work.

Railways Guards
39. SHRIMATI SUSEELA GOPA-
LAN:

SHRI P. GOPALAN:
SHRI C. K. CHAKRAPANI:

Will the Minister of RAILWAYS be
pleased to refer to the reply given
to Unstarred Question No. 4582 on the
15th December, 1967 and state:

(a) whether Government have
gince considered the demands of the
Railways Guards for the revision of
pay scales, Allowanceg and for imp
proved channel of promotions;

(b) if so, the decision taken thereon;
and

(c) if not, when the decislon 1»
likely to be taken?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) to
(c). There is no proposal for revision
of pay scales. The position regarding
Runing Allowances is, however, be-
ing enuired into by a Committee.

Optical Instrument Factory, Lucknow
40, SHRIMATI SUSHEELA GOPA-

LAN:
SHRI UMANATH:
SHRI SATYA NARAIN SINGH:
SHRI P. GOPALAN:
Will the Minister of NDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to refer to the
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reply given to Unstarred Question No.

3531 on the 8th December, 1967 and
state:

(a) whether collaboration agree-
meht with M|s. Car] Zeiss Jena, GDA
for the manufacture of certain rcien-
tific instruments including optical
instmm:ents has gince been finalised;

(b) if not, the reasons for the delay;
and

(c) when the agreemnt is likely to
be finalised? _

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F, A. AHMED): (a)
to (¢). The Collaboration Agreement
between Government Precision Instru-
ments Factory. Lucknow and Messrs.
Carl Zeiss Jena, G.D.P. has not yet
been finalised. The State Government
are pursuing the matter.

Compauters in Railways Offices

41. SHRI GEORGE FERNANDES:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government have ro-
ceived representations fromy the Rail-
waymen against the installation of
computers in the Railway Offices;

(b) whether he has held talks with
officials of the Railwaymen's organi-
sations in this regard;

(c) whether Government propose
to modify their policy as a result of
these talks; and

(d) the cost of purchase, installa-
tion and operation of computers au
far installed on the Railways?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) Yes.

(b) The subject has heen discusved
in the meetings of the Permament
Negotiating Machinery between the
Railway Board and the Organised
Labour,

(¢) No. PR I
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(d) Cost of purchase:

Nil' as the computers have bees
taken on hire payable in Indian
rupees,

One time installation etc. charges.
About Rs. 12-50 lakhs,
Cost of operation .

(covering monthly hire charges and
pay and allowances of the staff-Data
Processing Managers, System Anval-
ysts, Programmerg and Consocle Ope-
rators-working computers), About Ra.
4:11 lakhs per mensum.

. Loss to Rallways due to Riots

42, SHRI GEORGE FERNANDES:
Will the Minister of RAILWAYS be
pleased to state:

(a) the damape suffered by the Rail-
ways during the last one year as a
result of riots and other similar causes;

(b) the steps taken to prevent such
losses, especially those due to riots;

(c) whether the help of the State
Governments was sought and obtained
during these riots; and

(d) whether such help was useful
in preventing the riots?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a)

Rs. 30,22,156 approximately.

(b) The following steps were taken
in this regard:—

(i) Railways Protection Force main-
tained close liaison and eooperation
with the State Police.

(li) Surprise patrolling and pickets
at vulnerable points were intensified.

(iii) Government Railways Police,
District Police, Reserve Police of the
States and Railway Protection Force
were detailed to prevent such losses.

(iv) Contingents of Railway Protec-
tion Special ¥orce were deployed to
guard vital ‘installations and escort
some of the important passenger trains
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in_ coordination with Government
Railway Police,

(c) Yes,

(d) Yes

Mmmsm]m

w:ﬁ. SHRI GEORGE FERNANDES:
il] the Minister of STEEL, MINES-
AND METALS be pleased to state:
(a) whether the Tata Iron and Steel
_ had sought Government's
Permission to extend their plant capa-
city by four million tonnes;

(b) if 60, when and whether the
permission was granted;

(¢) whether Government gre aware
that the expansion programme has
since been ghelved; angd

(d) if s0, the reasons therefor?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA RED-
DY): (a) and (b). In 1965 the Govern-
ment had generally approved the pro-
Posals of Tata Iron and Steel Co. Ltd
for expansion from 2 million to 4-
million tonnes of ingots per annum.

(¢) Yes, Sir.

(d) The Tata Irop and Steel Co,
Ltd. had reported that the principal
réason for the abandonment of their
proposed expansion was the extremely
heavy cost of the expansion projech
and the finanical burden which it
would impose on the company and’
their shareholders,

Import of Deniers

44. SHRI GEORGE FERNANDES:
Will the Minister of COMMERCR be-
pleaseg to state:

(a) the quantum and value of finer
deniers of men-made fibers imported”
by the State Trading Corporation
during 1907;

(b) the uantity nd the price at
which it was sold;
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(c) whether such finer deniers of
_yarn are also manufactured Jocally
and if so, the quantity produced, the
price at which the indigenous gouds
are sold and the companies that pro-
duce the stuff indigenously; and

(d) whether Government propose to
stop the import of finer denier of
_¥arn?

“THE DEPUTY MNISTER IN THE
MINISTRY OF COMMERCE (SHRI
.MOHD. SHAFI QURESHI): (a) to
(d). A statement is laid on the Table
+of the House. [Placed in Library.
.See No. LT-21/68].

Indo-German Trade

45 SHRI CHENGALRAYA NAIDU:
SHRI T. D. RAMABADRAN:

Will the Minister of COMMERCE
+be pleased to state:

(a) whether Government's attention
thas been grawn to a statement made
'by Dr. J. M. Hanck, Editor of West

Germauy's largest financial daily
;Handelsblatt suggesting certain mea-
sures 1o boost the Indo-German

“trade;

(b) it so, whether Government have
considered his suggestions;

(¢) how far they have been accept-
wd by Government; and

(d) if so, the steps taken to improve
“the trade between the two countries?

THE DEPUTY MINISTER IN THE
‘MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) to

¢ (d). Dr. J. M. Hunck published an
article in the Indian Press on the oc-
cean of the visit of the Chancellor of
the Federal Republic of Germany in
.November, 1987. In this article he
drew attention to some of the factors
th2t impeded the growth of our ex-
ports and reduced the scope for colla-
‘boration with West Germany, His
analysis have been noted and will be
given due consideration in relevent
«ontext. Steps have been taken from
‘time to time to remove existing han-
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dicaps and make our goods mora
competitive both  price-wise gnd
quality-wise. Some of these steps
are quality control and pre-ship-
ment inspection, export promotion
through organisation of India fort-
nights and participation in exhibitions,
market research, exchange of delega-
tions etc. In the case of the Federal
Republjc of Germany, a special scheme
is already in the process of imgle-
mentation for identifying those engi-
neering items which have possibilities
of growth in the German market and
orienting production to exports.

Trade Agreement with US.SR.

46, SHRI CHENGALARAYA
NAIDU:
SHRI T. D. RAMABADRAN.
SHRI PILOO MODY:

Will the Minister of COMMERCE
be pleased to state:

(a) whether it is a fact that an
agreement on the pattern of commo-
dity exchange between Indla and
U.SS.R. for 1868 has been signed;

(b) if so, the main features of the
agreement. and

(c) the tota] increase in trade bet-
ween the two countries during 19887

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. sHAFI QURESHI): (a) Yes,
Sir.

(b) The lists of commodities to te
exchanged between India and USSR
during 1968 have been finalised, Prin-
cipal items to be exported from India
to USSR during 1968 are traditional
goods like tea, coffee, spices, mica,
de-oiled cakes etc., in addition to many
kinds of manufactured goods including
leether shoes, ready-made garments,
bed-linen, woollen knitwear, spectacle
frames, enamel for wire, rolled steel
products, accumulators, gautomobile
tyres and tubes etc. USSR will supply
Fertilisers, sulphur, rolled steel pro-
ducts, tin plates, chemicals, dye-inter-
mediates, raw asbestos, wood-pulp,
newsprint, machinery and equipment,
spares and components for Soviet
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Assisted Projects, tractors, machine
tools, ball, roller and taper bearings
£te.

(c) Trade between India and
U.S.5.R. during 1988 is expected {0 be
of the order of Ra. 300 crores &s com-
pared to our expectation of Rs. 280
crores in 1967. This, however, is a
latge increase as compared to the
actual turn-over of Rs, 198 crores
during 1966.

“Ticketless Travel on South Central
Rallway

47. SHRI CHENGALRAYA NAIDU:
SHRI T. D. RAMABADRAN:

‘Will the Minister of RAILWAYS be
Pleased to state:

(a) whether it is a fact that the
‘South-Central Railway Staff made
massive checks on ticketless travellers
duning July-September, 1967;

(b) if so, the tota]l amount collected
by way of penalty and fine;

(¢) the number of persons prosecuted
ang convicted; and

(d) the measures proposed to be
taken to check ticketless travel?

THE MINISTER OF RAILWAYS
{SHRI C. M. POONACHA): (a) Nor-
mal check were conducted on ticket-
less travel during July s September
1967 on S. C. Railway.

(b) Amounts realised during the
above mentioned checks were as
under:

Penalty — Rs, 1,36,701,67
Fine — Rs. 1,396,05

(¢) Number of persons prosecuied
and convicted was as under:

Prosecuted — 3,234
Convicted - 1,758
(d) Frequent checks including
magisterial checks are conduct-

ed to minimise ticketless travel. Edu-
cative propaganda is also being under-
taken In this connection.
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Reversion of Travelling Ticket Exa-
miners

48. SHRI NAMBIAR:
SHRI K. ANIRUDHAN:
SHRI A. K. GOPALAN:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether it i3 a fact that some
of the Travelling Ticket Examiners
huve been reverted as Ticket Collec-
tors after 5 years of service in the
Olavakkot Division;

(b) if so, the number of reverted
Travelling Ticket Examiners; and

(¢) the reasons therefor?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) No.

(b) and (c). Do not arise.

Purchase of Jute by S.T.C.

49. SHR1 BHOGENDRA JHA: Will
the Minister of COMMERCE be pleas-
ed to refer to the reply given to Un-
starred Question No. 2626 on the 1st
December, 1067 and state:

(a) the total quantity of jute pur-
chased by the State Trading Cor-
poration uptil now and the rates at
which purchased;

(b) the ;;revalent prices of raw
jute since Oetober, 1967; and

(c) whether the present low price
of jute is adversely affecting acreage
of jute cultivation?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) So
far, the State Trading Corporation has
purchased a total quantity of 340,300
maunds of jute fromr different States.
The purchase price js the derivative
price for the secondary markets based
on the minimum support price of
Rs. 40 per maund for Bottom Grade
of Assam Variety of Jute delivered at
Calcutta, o
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(b) Quotations for Bottgm Grade
of Assam varlety of jute at Calcutta
were as follows:

(InRs per Maund)

Maximum Minimon
October, 1967 40.00 39.00
November, 1967 39.50 36.00
December, 1967  40.00 38.00
Janaary, 1968 41.00 29.50
As on 7th Feb., 1968 41.00

(¢) No, Sir.

Blocking of Wagens in Howrah Rail-
way Yard

30. SHRI BHOGENDRA JHA: Will
the Minister of RAILWAYS be pleas-
ed to refer to the reply given to Star-
red Question No. 868 on the 22nd De-
cember, 1967 and state:

‘(a) who was responsible for not

removing the consignments and
thereby blocking the releage of
wagons: and

(b) the action taken against the
consignee and the officers concerned

for the same?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) The
consignees were responsible for not
removing the consignments, except in
respect of certain maize consigments
delivery of which was withheld by the
Railway officialy at Howrah as the
oonsignments were booked n contra-
wvention of the Northern Inter-Zonal

Maize (Movement Control) Order,
1967,
(b) wherever possible, notices

under Section 38 of the Indian Rall-
ways Act were served on the parties
appearing entitled to the goods. De-
murrage and wharfage were also
levied. In respect of maize consign-
ments, no action was taken against
the consignees or the Railway officials
at Howrah as neither of them could
be blamed for non-removal of the
consignmenta,
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Electrification of Sabarmati-Bombay
Railway Line

51. SHRI D. R. PARMAR: Will the
Minister of RAILWAYS be pleased to
state:

(a) the amount estimated to be
spent on the electrifieation of Sabar-
matiBambay line on the Western
Railway;

'(b) the time schedule fixed, stage-
wise, to complete the scheme;

(¢) the progress achieved so far;

(d) whether it i3 a fact that due
to shortage of funds during the
current year; the progress I3 lowered
down for the last six months; and

(e) if so, whether Government pro-
pose to provide sufficient fund to
complete the scheme ag per time
schedule fixed?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) Rs. 27
crores approximately.

(b) No target date has so far been
fixed for the completion of the
scheme. However, the electrfication
work is expected to be completed in
1972,

(¢) The Abstract Estimate for the
electrification of the section has beem
sanctioned. The detalled survey of
the route has made good progress.
Tenders for the supply and erection
of overhead equipment on the sectiom
have also been invited recently.

(d) No,
(e) Does not arise.

Powerlooms in Gujarat

52, SHRI D. R. PARMAR: Will the
Minister of COMMERCE be pleased to
refer to the reply given to Unstarred
Question No. 2783 on the 1st Decem-
ber, 1967 and state:

(a) whether Government
to reserve some quota of powerlooms
for the Scheduled Castes engaged in
the Handloom and tanning industries



143  Written Answers MAGHA 24,
in Gujarat State, who have become
jobless ag a result of mechanisation;

(b) whether Government propose
to extend monmetary help tg such
persons to enable them to purchase
and to run powerloom industry; and
(¢) if 30, the details thereof; and
whether any alternative proposals to
provide joby to these people is under
wonsideration?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) to
(c). A quota of 3200 powerlooms has
been allotted to the State of Gujarat
for installation ‘during the Fourth Five
Year Plan. Allotment of the power-
looms has been left to the discretion
of State Government Financial assis-
tance by Government for setting up
powerlooms is confined to the Co-
operative sector. Individuals can ob-
tain financial assistance under the
‘State Aid to Industries Act and from
financial insfHutions in the State.

As regardy proposals for providing
slternative occupation, information is
being collected and will be laid on
the Tiible of the House.
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Thacker, Committee’s Report

56. SHRI S. M. BANERJEE:
SHRI YAJNA DATT SHARMA:
SHRI B. K, DASCHOWDHURY:
DR. RANEN SEN:

SHRI ESWARA REDDY:
SHRI K. N. PANDEY:

SHRI DHIRESWAR KALITA:
SHRI JUGAL MONDAL:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether the Thacker Com-
mittee, which was asked to conduct
an enquiry nto the licences issued
to the Birla Group of firms has sub-
mitted its report; and

(b) if not, when the report is
likely to be submitted?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F, A. AHMED): (a)

FEBRUARY 13, 1968
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The Industrial Licensing Policy In-
quiry Committee, under the Chair-
manship of Praf. M. S. Thacker has
not so far submitted its report.

(b) The report is expected to be
submitted in the next few months.

Sick Textile Mills

57. SHRI 5. M. BANERJEE: Will the
Minister"of COMMERCE be pleased to
state:

(a) whether the sick Textile Mills
have smnce been taken over by Gov-
ernment;

(b) if so, the number and names of
such mills;

(c) the number of those which:
have not been taken over; and

(d) the reasons therefor?

THE DEPUTY MINISTER IN THE.
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) to
(d). Presumably the Hon'ble Mem-
ber by “Sick textile mills’" means cot-
ton textile mills in difficulties on ac-
count of financial stringency or ineffi-
cient management, On the basis of the
reports of the Investigation Commit-
tees appointed under the Industrial
{Development and Regulation) Act
Government have from time to time
been taking over such mills and at
present there are 12 mils under the
AMuthorised,  Controllers/Authorised’
Managing Agents. A statement of
such millg is attached. The future of
these and any other mills to be taken
over hereafter under the Industries
(Develoment and Regulation) Act
will be determined in terms of the
provisions of the Cotton Textile Com-
panies (Management of Undertakings
and Liquidation or Reconstruction)
Act, 1967, which enables Govern-
ment to acquire or contro]l such un-
dertakings.

Statement
(1) Model Mils Ltd., Nagpur.

(2) R. 8. R. G. Mohta Spg, Wvg.
and Mfg. Co. Ltd, Akola.
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(3) Pratap Spg. Wvg. and Mfg. Co.
Ltd.,, Amalner.

(4) Bengal Nagpur Cotton Mills
Ltd., Rajnandgaon.

(5) India United Mills Ltd., Bombay.
(6) Muir Mills Ltd, Kanpur,

(7) The new Bhopa] Textile Mills
Ltd., Bhopal. *

(8) Hira Mills Ltd., Ujjain.

(9) The Aurangabad Mills Ltd.,
Aurangabad,

(10) The Swadeshi
Flour Mills Ltd., Indore.

(11) Sri Bharath: Millg Ltd., Pondi-
cherry.

(12) Mahalaxmi Mills Ltd., Beawar.

Strike Notice by Chittaranjan Loco-
motive Works Rallwaymen's
Unlon

58. SHRI UMANATH:
SHRI P. RAMAMURTI:
SHRI C. K. CHAKRAPANI:
SHRI VISWANATHA MENON:

Wiil the Minister of RAILWAYS be
pleased fo state:

(a) whether it is a fact that the
Chittaranjan Loconiotive Works Rail-
waymen’s Union had given notice for
one day token strike on the 16th
January, 1968;

Cotton and

(b) if s0o, what were their demands;
and

(c) the steps taken by Government
to settle the dispute?

The Minister of Rallways
C. M. Poonacha): ‘a) No.

(b) and (¢) Do nut arise,

Subsidy to Exporters

59. SHRI SHRI GOPAL SABOO:
SHRI P. K. DEO:

Will the Minister of COMMERCE be
pleased to state:

(a) whether the Punjab, Haryana
and Delhi Chamber of Commerce ond

(8Bhri
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Industry has urged Government to.
provide compensaiion to the Indian.
exporters for the difference in the-
ocean freight in exjports;

(b) whether the Chamber hag also-
brought to the n>tize of Government .
the delay in the lifting of the cargo
at port towns; and

(c) i so, the acticn taken by Gov-
emment in the matter?

THE DEPUTY MINISTER IN THE!:
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a)
and (b). Yes, Sir.

(c) The matter is receiving atten-
tion.

Name Plates at Stations in Tamilnad"'

60. SHRI SHRI GOPAL ~ SABOO:
Will the Minister of RAILWAYS be-
pleased to state:

(a) whether Gyverament are aware-
that the name plat»s of alnost all
the Railway statons :.. Tamilnad put:
in Hindi have heen defeced;

(b) whether Gove-nment are also-
aware that thousands of pilgrims are
puat to inconvenience due to that; and

(c) if so, the .ieps ‘aken to restore”
Hindj name boards?

THE MINISTER OF RAILWAYS-
(SHRI C. M. POONACHA): (a) Yes.

(b) Complaints of inconvenience -
caused to passengers by oblteration.
of station names in Devnagari seript:
have not yet been reccived,

(e¢) Due to the prevailing sbnormai
# tuation, it is not considered advis-
able to rewrite staufivn names im-
Devnagari script in Tamiinad, at:
present.

Mineral Wealth i.n Haryana and Ges.
61. SHRI RANDHIR SINGH: Will

the Minister of STEEL, MINES AND-
METALS be pleased to state:

(a) whether Government have any
proposal to survey the mineral wealth-
in Haryana and Goa; and
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(b) if mo, the details thereaf?

THE MINISTER OF STEEL, MINES
AND METALS {DR. CHENNA RED-
DY): (a) Yes, Sir.

(b) A general geological survey
-and preliminary mineral assessment
-of Haryana State has been completed.
As a result of work carried out, some
‘minerals, of which iron ores and L'me-
stones are of economic importance,
have been recorded. The Geological
Survey of India proposes to carry
out mineral investigation in Mohin-

Detailed geological mapping and
preliminary mimeral survey of Goa
‘was taken up in 1062 by Geological
Survey of India with particular
sttenton to the iron and manganese
-ores. The preliminary survey is com-
Ppleted. The iron ores are distributed
in a general NW-SE belt, over a
lemgth of about 95 km., extendng
from Raibagha in the northwest to
‘Balginim in the SE. The manganese
deposits of Goa belong to the lateri-
foid type and almost all the deposits
~contain some iron in them, Limestone
rich in magnesia extends from North
of Vainguinim to Ivrem Curdp in the
north eastern part of Goa. The lime-
-stone is not, however, suitable for use
io blast furnace or cement manufac-
“ture,

The Geological Survey of India also
jwoposes to carry out investigation in
«letail by large scale mapping, pitting
4nd trenching for bauxite and pyrite
ear Betul in Goa during the fleld
Meason 1967-68.
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Import of Raw Materials or Small
Scale Industries

64. SHRI S. C. SAMANTA: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS
be pleased to state:

(a) the extent to which the needs
of the imported raw materials in the
small-scale sector of industries have
been met since the announcement of
the Import Trade Control Order;

(b) the percentage of capacity of
this sector still lying idle for want of
imported or scarce raw materials;
and

{¢) whether any steps are being
taken to bring about an improvement
n the situation?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHR] F. A. AHMED): (a)
to (c). Information is being collected
and it will be laid on the Table of
the House.

Tea Boarg Warchouses at Calcutta

65. SHRI YASHPAL SINGH: Will
the Minister of COMMERCE be pleas-
ed to state:

(a) whether the Tea Board's re-
commendation to run the new ware-
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house at Calcutta has since been re-
ceived by Government;

- (b) if so, the nature thereof; and
(c¢) the decision taken in the
matter? o - .
THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) No,

Sir.

(b) ard (c). Do not arise.

Export of Iron Ore

66. SHRI YASHPAL SINGH: Will
the Minister of COMMERCE be plcas-

‘ed to state:

(a) whether it is a fact that Gov-
ernment have a proposal under consi-
deration to promote the export of
iron ore; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD, SHAFI QURESHI): (a) and
(b). Yes, Sir. Government have set
targets for achicving an export capa-
city of 25 million tonnes per annum by
the end of the Fourth Plan. The sche-
mes for expanding mining and raiiway
capacity for achieving this farget have
been taken in hand. Mechanical ore
loading facilities have been provided
at some of the major ports. Where
such facilities are not in existence,
schemes have ‘been taken up to speed
for loading through mechanical pro-
cess,

Licences for Manufacture of Tyres

67. SHRI YASHPAL SINGH:
SHRI BABURAO PATEL:
SHRI RAM CHARAN:

Wil] the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether it is a fact that there
is a great shortage of scooter and
motor-cycle tyres in the country
driving all available stocks into the
black-market;

(b) whether to supply the ever-
increasing demand for these tyrem,
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Government propose to permit ex-
pansion of the present manufactur-
ing units or encourage the estab-
lishment of new” manufacturing units
exclusively for these tyres;

(c) the number of tyres and value
of scooter and motor cycle tyres
required during the last 3 years and
the demand likely in the next 3
years; and

(d) whether Government have
any policy in regard to these tyres
and if so, the salient features there-
of?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. ANMED): (a)
Government are aware of the short-
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age of scooter and motor dycle tyres
in the country. Steps are being taken
to augment the production of these
tyres with a view to making them
available to consumers at reascnable
prices,

(b) The Automobile Tyre and
Tube Industry has been removed re-
cently from the banned list for the
purpose of establishing further cap-
acity for the manufacture of these
tyres,

(c) The producton of scooter and
motor cycle tyres and their ex-fac-
tory value during the last three years
is as under:

Year Protuctisn of tyres for Combined ¢x-
Scoorers Motor cycles factory valie
1965 . 5 146,114 . 81,006 :,06,85.;068_“
966 . . . . . 150,858 72,747 1,20,98,653
1967 . . . . . 144,609 68,801 1,13,40.350
The demand for scooter ard motor (a) whether Government have

cycle tyres during 1968 iz estimated
to be 250,000 nos., and 85,000 nos,
respectively. The demand is estimat-.
ed to go up to 450,000 nos. and
150,000 nos., for the scooter and mo-
tor cycle tyres respectively.

(d) Automobile Tyre Industry is a
priority industry and all encouarge-
ment is given to step up the produe-
\ion of these tyres.

Small Car

68. SHRI YASHPAL SINGH:

SHRI B. K. DASCHOW-
DHURY:

SHRI TULSIDAS JADHAYV:

SHRI KAMESHWAR SINGH:

SHRI A. SREEDHARAN:

SHRI MOHSIN:

SHRI YAJNA DATT SHAR-
MA:

SHRI M. N. REDDY:

SHRI GADILINGANA

GOWD:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

finalised the proposal to manufacture
small car jn the public sector in the
country;

(b) if so, the estimated value fix-
ed for the same;

(e) the site proposed for the same;
and

(d)
same?
THE MINISTER OF-INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED: (a)
The matter is still under consideration.

(b) to (d). Do not arise

Passenger Amenities

69. SHRI SHRI CHAND GOEL:
Will the Minister of RAILWAYS be
pleased to state:

(a) the steps taken by Government
to provide editorial amenities to
the third class passengers during the
current years;

(b) whether any steps have been
takem to avoid over-crowding oa

the funds allotted for the
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the Northern Railway  during the
current year and if so, the details
thereof; and

(c) the steps, if any, taken to
improve  sanitation in railway
trains  and platform during the
current year?

THE MINISTER OF RAMILWAYS
(SHRI C. M. POONACHA): (a)
A statement containing the informa-
tion is laid on the Table of the House,
[Placed in Library. See No. LT--22/
67.]

(b) Yes, 34 trains have been in-
troduced|extended and the loads of
45 trains augmented during the pe-
riod from 1st April to 31st Decem-
ber, 1967,

(c) Arrangements are provided at
all train starting stations for all

Passenger trains rakes to be tho-
roughly cleaned and properly
disinfected. The cleanliness of coa-

ohes in trains is also attended to at
all important stations through which
trains pass.

Safaiwalas are posted at al] sta-
tions to ensure cleanliness of station
premises including platforms. Their
work is supervised by Station Mas-
ters, At important stations Sanitary
Inspectors have been posted for this
purpose. Necessary  instructions
have been issued to Inspectors and
‘Station Masters to ensure that pro-
per sanitation is maintained in the
railway trains as well as in station
premises,

Inspections on the sanitation as-
pect were intensified during the cur-
rent year.

L
Rallway Stores Purchased from U.S.A.

78. SHRI SHRI CHAND GOEL:
Will the Minister of RAILWAYS be
pleased to state:

(a) the total value of railway
stores purchased from USA  and
other countries during the current
Xear,

Written Answers

156

(b) whether it is a fact that some
of these stores could be produced in
the country; and

(c) if so, the steps taken by Gov-
ernment to make the country self-
sufficient in the matter of railway
stores?

THE MINISTER OF RAILWAYS
(SHRI C, M. POONACHA): (a)
Rs, 16.95 crores’ worth of orders have
been placed during the period from
1.4.1967 to 31.12.1967.

(b) No. All proposals for import
from any country are examined from
indigenous angle and import is per-
mitted only when no suitable indi-
genous substitutes are available ex-
cept in special cases e.g, where im-
port may be part of an overall pac-
kage scheme etc,

(c) The steps taken are outlined
in the statement. laid on the Table
of the House. [Placed in Library.
See No. LT-23/68.]

India’s Trade Agreement
71. SHRI SHRI CHAND GOEL:

Will the Minister of COMMERCE be
pleased to state:

(a) the major trade agreements
concluded between India and other
fereign countries during the current
year; and

(b) their likely effects on the In-
dian economy and trade?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a)
Major trade agreements/arrangements
were concluded between India and
the following countries during the
current year:—

(i) Iran
(ii) Afghanistan

(iii) Republic of Brazl
still to be ratified),

(b} The agreements are likely to
increase. India’s trade with these
countries but it is too early to assess
the exact effects on India's economy,

(This is
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Committee on Passenger Amenities

74, SHRI ESWARA REDDY: Will
the Minister of RAILWAYS be
pleased to state:

(a) whether the Committee ap-
pointed by Government to go into
the question of amenities to the pas-
sengers has submitted its report;

(b) if so, the main recommenda-
tions thereof; and
(c) the decisions taken thereon?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a)
Not yet. The Report is expected with-
in a few days.

(b) and (c¢), Do not arise.
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agt & o faafa & fag agda & di
fawit a1 5 fraaT &0 &1 9w 7
5900

Woollen Indusiry in Ludhiana

78. SHRI BABURAO PATEL: Will
the Minister of COMMERCE be
pleased to state: ¢

(a) whether Government  are
aware of the possibility of complete
ruin of Ludhiana’s small-scale wool-
len manufactdrers as a result of the
setting up of large scale hosiery
plants; and

(b) if so, how Government pro-
pose to protect Ludhiana’s small-scale
woollen industry?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR!
MOHD, SHAFI QURESHI): (a)
Government are not aware of any
proposal to set up new large hoisery
plants, The hoisery industry in Lu-
dhiana has all along consisted of
small, medium and big units, and size
has not affected its efficiency. The
quota which was given to these units
on the basis of consumption is, how-
ever, being progressively reduced in
the case of the bigger units with a
view to narrow the existing gap bet-
ween the minimum and maximum
quotas,

(b) Does not arise,
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Import Licences for Deep Sea
Trawlers *

B3. SHRI P, P. ESTHOSE:
SHRI K. RAMANI:
SHRI VISAWANATHA ME-
NON:

Will the Minister of COMMERCE
be pleased to state:

(a) whether Government have re-
ceived any representation from the
Indian Sea-food Exporters Associa-
tion, Cochin asking for the grant of
import licences for deep sea fishing
trawlers; and

(b) if so, the action taken by Gov-
ernment thereon? -

THE DEPUYY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a)
Yes, Sir.

(b) The representation is still un-
der consideration of the Govern-
ment.

Export of Tyre Cord

84, SHRI MANIBHAI J. PATEL:
Will the Minister of COMMERCE be
pleased to state:

(a) whether it is a fact that to
promote export of tyre cord, an
agreement has been concluded with
Poland;

' (b) if so, the names of Polish and
Indian firms representing the two
countries and other detsils of the
agreement;

(c) whether it is also a fact that
due to the world glut in tyre cord,
the Indian exports could only be
affected at a substaptial loss and
whether Government propose to
grant any export subsidy;
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(d) whether the export of
cord js likely to affect domestic pri-
ces of tyres; and

(e) whether the possibilities of
utilising the cord in some other in-
dustries have been considered and if
so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD, SHAFI QURESHI): (a)
No agreement for the export of rayon
tyre cord has been concluded at Gov-
ernment to Government level  This
item has, however, been included in
the list of commodities exportable
from India to Poland during 1968.

(b) Does not arise.
(¢) No, Sir.
(d) No, Sir,

(e) Yes, Sir. One unit in collabo-
ration with a Canadian firm is re-
gistered for the production of cord
strappings.

Operation of Steel Plants

85. SHRI MANIBHAI J. PATEL:
Will the Minister of STEEL, MINES
AND METALS be plesed to state:

(a) whether it is a fact that a
symposium on the economucs of
installation and operation of Steel
Plants in developing countries was
recently held in Delhi;

(h]-i! so0, the countries which par-
ticipated and the suggestions made
in the symposium; and

{c) Government's reaction there-
to?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHENNA
REDDY): (a) to (c¢). A Symposium
on the “Economics of Installation and
Operation of Steel Plants in the
Developing Countries” was held in
Jamshedpur between January 30, 1968
and February 3, 1968. Apart from
India, delegates from the Iron and
Steel Ingtitute of Latin America par-
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ticipated in the Symposium at the in-
vitation of the Indian Institute of
Metals. The Indian Institute of Me-
tals is a private Association of Metal-
lurgist registered under the Indian
Companies Act, 1913, The proceedings
of the Symposium have not yet been
received by Government.

Cooper Allen Co., Kanpur

86. SHRI MANIBHAI J. PATEL:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether it is a fact ‘that the
British India Corporation is going to
close down their unit named the
Cocper Allen Co., Kanpur which is
the biggest leather factory in India
and if so, the reasons therefor}

(b) whether Government were ap-
proached by the management of the
company with a proposal to take it
over and if so, Government's reac-
tion thereto; and

(c) the steps taken by Govern-
ment to keep the factory running in
view of its importance and to save
thousands of workers being thrown
out of job?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED)
(a) The Cooper Allen Unit of the
British India Corporation Limited
suffered considerable losses over a
period of years on account of several
factors including absence of, or di-
minution in, orders for supplying de-

fence requirements, old and obsolete,

machinery etc. The management of
the Company has, therefore, been
considering the necessity of disposing
of or closing down this unit for
some time past but it has been ad-
vised to defer the matter.

(b) and (c). Various proposals
have been made with regard to fu-
ture ruuning of this concern. The
entire ratter is under consideration.
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Indian Property Seired by Pakistam

87. SHRI D, N. PATODIA: Will the
Minister of COMMERCE be pleased to
refer to the reply given to Starred
Question No. 570 on the Bth Decem-
ber, 7967 and state:

(a) whether any progress has
since been made to recover the ships
and properties seized by Pakistan
during the last conflict;

(b) if so, the particulars of the
claims realised; and
(¢) if not, the manner in which

Government
the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a)
to (c). The Government of India is
still pursuing their efforts with the
Government of Pakistan for the mu-
tual restoration of the properties seiz-
ed by either country.

propose to decal with

Abolition of Export Duty on Jute
Goods

88, SHRI D. N. PATODIA: Will
the Minister of COMMERCE be plea-
sed to state:

(a) whether it is a fact that dur-
ing last decade, while Pakistan's
share in the export of jute goods has
increased from 7 per cent to nearly 30
per cent, India's share during ‘he
same period has fallen from 83 per
cent to 6 per cent;

(b) whether the industry has re-
quested a phased abolifion of export
duty on jute goods so as to make
them more competitive in the world
market; and

te) if so, the decision taken there-
on?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD., SHAFI QURESHI): (a)

It is true that relatively spe-
aking, Pakistan’s share as a
percentage of world trade in jute

goods has increased over the decade
ending 19687. Quantitatively, the to-
tal exrorts of these goods from India
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bhad increased from B47,300 tonres in
1957-58 to 950,200 tonnes in 1964-65
and was only 734,200 tonnes in 1966-

67 when the industry was facing dif-
ficulties.

(b) and (c). In line with Govern-
ment's general policy to keep per-
formance of exports under constant
review and in the light of various
representations, including from the
industry, for duty concession export
duties have been reduced with effect
from 7-2-68 on hessian saoking and
specialities by Rs. 250, Rs. 200 aud
Rs. 600 per tonne respectively.

Joint Plant Committee

89, SHRI D. N. PATODIA: Will the
Minister of STEEL, MINES AND
METALS be pleased to state:

(a) whether it is g fact that a com-
mittee has been appointed to go into
the question of reorganisation of the

functions and set up of the Joint
Plant Committee;
(b) why the constitution of the

committee was found necessary even
after a high power committee head-
ed by Shri Khadilkar had submitted
a repory on this subject;

(¢) what new grounds will be
covered by the new committee; and

(d) how many of the recommen-
dations of the Khadilkar Committee
have been accepted for implementa-
tion?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL, MINES
AND METALS (SHRI P. C. SETHI):
(a) Yes, Sir.

(b) and (c). The Study Team
headed by Shri R. K. Khadilkar,
which was appointed to go into the
working of the Iron and Steel Con-
troller’s Organisation, submitted the
first part of their report on the pro-
duction, price and distribution of
indigenous steel in May, 1966, Since
then, there have been complaints
about the working of the Joint Plant
Committee and the effectiveness of
fts regulation over the producers
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The Standing Committee of the Iron
and Steel Advisory Council accord-
ingly set up a Committee under the
chairmanship of the Secretary, De-
partment of Iron and Steel to go into
the question. :

(d) In part I, there were 59 re-
commendations, of which oniy one
was nct accepted and the others have
been accepted for implementation,
some with minor modifications. Si-
milarly, in part 11 there were 66 re-
commendations, of which only 2 were
not accepted and the others were ac-
cepted for implementation, some with
minor mecdifications,

Chairman of Heavy Engineering Cor-
poration, Eanchi

90. SHRI D, N. PATODIA: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND CIMPANY AFFAIRS b2
pleased to state:

(a) whether it is a fact that an ex-
Minister has been appointed as Chair-
man of the Heavy Engineering Cor-
poration, Ranchi; ang

(b) if so, the reasons for appointing
a non-technical person in this under-
taking?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
The appointment of Chairman has not
yet been finalised;

(b) Does not arise.

Bokaro Steel Project

97. SHRI ONKAR SINGH:
SHRI INDRAJIT GUPTA:

Will the Minister of STEEL, MINES
AND METALS be pleased to refer to
the reply given to Starred Question
No. 855 o nthe 22nd December, 1967
and state:

(a) the details of the order given
to different parties for construction
materials and equipment required by
the Bokaro Steel Project; and
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(b) whether government have re-
ceived any complaints regarding these
orders?

* THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA RED-
DY): (a) Details of orders placed for
stee] structurals required for Bikaro
Steel Plant are given below:

Name of the firm on whom  Quantity
orders placed by Hindustan  for which

Steel works Constructicn orders
Limited placed
(in tomnes)

1. Messrs. Consolidated Engi-

neering Co., New
Delhi , 5,600

2. » _f_se:dn Indcuzgzl&

rading ra-
ton, Bombay . 3,000

3 » l-fi_:utm Develop-
Calcurta : 1,000

., Mining & Allied

: Machinery Corpo-
ration,.Durgapur, 2,200

5. 2 Kaveri Structurals,
Madras . 7,236

6. - Tungabhadra chl

Products Lid.
Tungabhadra 2,530

7- » Arthur  Butler &
Co., Calcutta . 6,650

8. » Bharat _Industrial
Works, Bhilai 6,650

9. 4  Central India Ma-

chinery Mamifactu-

ring Co. Lud.,
Bharatpur . 8,400

0. = Modern Indian

Construction Co.
Ltd., Calcutta 10,000

11 Andhra Foundry &

®  Machine Co. Limi-
red, Secunderabad., 4,070

12, » Hindustan Motors
Ltd. Calcutta i 6,404

] Hindustan Develop-

¥ ? ment Cm‘pormq‘:
a 8,573

T s Prem  Engineering
¥ ” Works, Meent T 0,900

1s. 5  Triveni Structurals,
Naini, Allahabad ., 4,894

16. . New SWE;
Bombay . ; 10,085
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In addition, Bokaro Steel Limited
have also p]o,ced the following orders
for steel structurals:

1. Messrs. Tl&hpromexgoﬂ,

Moscow, U 17,700
2. 1 Heavy Engmuru:;

Corporation, Ranchi 32,000
3 ss  Mining & Allied

Machinery Corpora-

tion, Durgapur 4,920

(b) Yes, Sir. Complaints were re-
ceived from some fabricators who were
not awarded any work. The prices
quoted by them were, however, found
to be much higher as compared to the
quotations from others to whom work
had been awarded.

Fifth Steel Plant

92, SHRI ARJUN SINGH BHADO-
RIA: Wil] the Minister of STEEL,
MINES AND METALS be pleased tD
state:

(a) whether Government have ta-
ken any decision for the establishment
of the fifth steel plant in South India;
and

(b) if so, what will be its outlay?

THE MINISTER OF STEEL, MINES
AND METALS (DR, CHANNA RED-
DY): (a) No, Sir. The questiom of
setting up of the Fifth Steel Plant is
stiil ymder consideration. It has to be
examined along with other projects.
in the light of the overall demand for
steel and the resources avajlable for
the implementation of the develop-
ment programmes in the country as
a whole,

(b) Does not arise.
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Cess on Cloth

96, SHRI M, L. SONDHI; Will the
Minister of COMMERCE be pleased to-
state;

(a) whether it is a fact that some
staff from the office of the Deputy
Accountant General, Commerce, Steel
& Mines, Bombay was placed at the
disposal of the Textiles Committee of
the Ministry to organise collection of
cess on cloth, ete;

(b) whether it is also a fact that no-
appreciable progress has been achiev-
ed and arrears of cess have accummu-
lated; and -

(c) if so, the action Government
prcpose to take to gtream-line the ma-
chinery for speedy collection of the

cess?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
-MOHD SHAFI QURESHI): (a) to'(c).
-Presumably the Hon'ble Member is
referring to the levy of fee by the
Textiles Committee under the Textiles
Committee under the  Textiles
Committee Act, 1963, Fee is peing col-
lected since 1st March, 1964, and far
this work some staff of the Deputy
Accountant General, Commerce, Work;
and Miscellaneous, Bombay has been
obtained by the Committee on deputa-
tion. Against Rs. 122 lakhs leviable
‘uptog the end of January, 1968, actual
collection of fees is of the order of
Rs. 90 lakhs. Out of Rs. 32 lakhs of
the outstanding dues, Rs, 22 lakhs are
in respect of the parties which have
raised legal objections to this fee.
Necessary action is being taken to
meet these gbjections.

Railway Employees in Khurda Divi-
sion of S. E. Railway

97. SHRI CHINTAMANI PANI-
RAHI: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Government are aware
that there is an abnormal delay in the
payment of overtime allowance, tra-
-welling allowance, house rent allow-
ance, increments, acting allowances
and wages to the employees in the
Khurda Division of the South Eastern
‘Railway;

(b) if so, the amount which has
remained unpaid against each of these
claims; and

(¢) the period for which these clai-
‘ms have remained unpeid?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) to (c)
Information is being colleeted and will
"be lajd on the table of the Sabha.

‘Decontrol of Cement
98. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of TNDUS-
“TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleased to state:
(a) the extra amount which was
made avajlable to the Cement Alloca-
-tion and Coordination Organisation by
decontrolling cement;
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(b) the companies which have not
expanded capacities as promised by
them to Government; and

(c) the capacities agreed to be ex-
panded by them and the capacities
actually expanded?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED): {a;
Cement Allocation and Coordinating
Organisation was set up by the Cement
Industry to regulate distribution of
cement on ‘no profit no loss! basis on
deconttrol of cement in  1866. No
amount other than an element ¢*
Rs. 0.25 per tonne was included in the
for. price as remuneration of that
organisation.

(b) M/s. K. C. P. Ltd,, Andhra Ce-
ments, Madras Cements, Bagalknt
Cements, Mysore Iron & Steel and
Dalmia Dadri Cement Ltd have as yet
no scheme for expansion.

(c) A statement is 'aid on the Table
of the House. [Placed in Library.
See No. LT-24/67.].

Loans by MM.T.C.

99. SHRI HARDAYAL DEVGUN:
Will the Minister of COMMERCE be
pleased to state:

(a) the total amount of loans ad-
vanced by the Minerals and Metals
Trading Corporation during the years
1966-67 and 1967-68 to various supp-
liers of iron and manganese ores for
the development of mines;

(b) whether it is a fact that in case
of certain parties the established cri-
teria viz. credi-worthiness, abilitv 10
supply ore and the past performaace.
were not observed while granting
loans to them; and

(c) if 8o, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE - (SHRI
MOHD. sHAFI KURESHD): (a) Io-
formation on the total amount of loan
granted by the MM.T.C. during the
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years 1066-67 and 1967-88 is given
below:

Year Manganese Iron ore

ore
Rs. Rs.

1966-67 . 18,20,250  4,79,920

1967-68 , 13,81,378 175,682

(b) No, Sir.

(c) Does not arise,

Blackmarketing in Motor Vehicles v

100. SHRI HARDAYAL DEVGUN:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) the steps taken by Govern-
ment to prevent blackmarketing in

motor vehicles specially Fiat Car;
and &
(b) whether the capacity of the

applicant to maintain a motor car is
considered before an allotment is
made to the party?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
In order to secure the equitable distri-
bution and availability at fair prices
of Motor Cars, Scooters and Motor Cy-
cles, Government had, in exercise of
the powers conferred by Section 18(G)
of the Industries (Development and
Regulation) Act, 1951, promulgated
the following Control Orders:—

(1) The Motor Cars (Distribu-

tion and Sale) Control
Order, 1959—effective {rom
1st May. 1859.

(2) The Scooters (Distribution
and Sale) Contrel Order,
1960—effective from the 2nd
September, 1960.

According to these Control Orders,
every dealer is required to register
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the orders of the customers, and de-
umnmlummmmm-
chronological order. No. one is
permitted to purchase more than one
vehicle in any calendar year, except:
with the prior permission of the
concerned authority. These Control
Orders also p-ohibit the resale of
vehicles before two years in the case
of a Motor Car and before one year in
the case of a Sooter/Motorcycle, etc.,

except with the prior permission of
the concerned authority.

Government also exercises an infor-

mal Contro] over the prices of these
vehicles.

{b) For allotment of carg out of
Central Government quota, the capa-
city of an applicant to maintain a
car is considered before his applica-
tion for allotment of a car is enter-
tained.

Accommodation for 5.T.C. and M.M.T.
C. Office N. Delhl.

101. SHRI HARDAYAL DEVGUN:
Will the Minister of COMMERCE be
pleased to state:

(a) the total year'y rent being paid
to private individuals by the Minerals
and Metals Trading Corporation and

State Trading Corporation; for their
office accommedation in Delhi;
(b) the total floor area of each

building in possession of the Minerals
and Metals Trading Corporation and.
State Trading Corporation in Delhi
and the rental value of each;

(c) the total rent paid since January-
1860; and

(d) whether the Minerals and Metals
Trading Corporation and State Trading
Corporation propose to have their own
buildings for office accommodation;
and if so, when?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAF1 QURESHI): (a) and.

(b).
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Relevant information is given below:
Name of the Building Floor Area Rent per
(Sq. fi.) annum
i) State Trading Exﬁlress Buﬁdms, Bahadu.r Shah Zafar 43601 sngfixz
Corpuration
Herald House, B. 5. Z, Marg, New*Delhi, 5625 126,900
Link House, B.S.Z. Marg, New Delhi. 2244 50,820
58, Ring Road, New Delhi. 4000 31,200
57, Ring Road, New Delhi. 1800 18,000
2E/(7, Jnandewalan 'Extension, New Delhi. 6052 24,000
. ToTAaL . 774,132
i) Minerals  aad Esr.press Building . |
sals Teading Indian Standacds Institute’s 31.:;23 ’ ;fi‘ﬁg
Corporatian Building (Manakalaya) !
TotaL . -_;;5,606

(c) The State Trading Corporation
-hag paid a total rent of Rs. 49 73,128
.since January, 1960 to January, 1968.

The Mineral's and Metals Trading Cor-
poration has paid a total rent ot
Rs.19,43,606.60 from 1-10-1963 (the
-date of its inception) to 31-3-1967,

(d) Yes, Sir. A site has been allot-
ted for housing the offices of S.T.C|
M.M.T.C. by the Delhi Administratior
.and as soon as its possession is giver!
to the Corporations further ction will
be taken for the construction of  the
-office buildins.

Railway Catering Commitiee

102. SHRI SRADHAKAR SUPA-
KAR: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether the Committee, which
was set up to inquire into the working
of departmental and contract catering
.of railways, has submitted its report;
.and

(b) if 50, the main recommendaticasg
thereof?

THE MINISTER OF RAIWAYS
(SHRI C. M. POONACHA): (a) Not
-yet, It is, however, expected to submit
its report within a few days.

(b) Does not arise.

Import of Super Steel and Steel Alloys

}03. SHRI SAMAR GUHA: Will tne
Minister of STEEL, MINES AND ME-
TALS be pleased to state:

(a) the types of super steel and
steel alloys that are imported from
foreign countries at present;

(b) whether all possibilities for pro-
duction of such steel and alloys have
been explored in India; and

(c) the reasons why India could not
be made gelf-sufficient in the produc-
tion of such steel and alloys?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI): (a)
High speed steel, high carbon chro-
mium steel, alloy forging quality steel,
sulphur bearing free cutting steel,
hollow drill steel, high tensile steel
fireltape for cable industry, stainless
steel sheets including heat resisting
type (18 gauge and thicker) and ha-
cksaw blade strips in coils, etc. are im-
ported at present.

(b) and (c). All efforts are being
continuously made to develop indi-
genous production and achieve maxi-
mum possible self sufficiency in these
steels but the gnecifications are so
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wvaried and the quantities go limited
that it is not feasible to produce the
whole range of these steels gt home
at present,

Curicidar Railway in Calcutta

104. SHRI SAMAR GAUHA:
SHRI C. K. BHATTACHARY-
YA: *

Will the Minister of RAILWAYS be
pleased to state:

(a) whether planning for the pro-
posed circular railway in Calcutta
area has been completed;

(b) if so, the time schedule for

st;:.-ting constuction of such a Railway;
an

(c) if not, the reasons for the delay?-
THE MINISTER OF RAILWAYS
SHRI C. M. POONACHA): (a) No.

(b) Does not arise.

(e) A survey has been undertaken
for two lines, viz. one from Dum Dum
to Princep Ghat and another from
Dum Dum to Ballygunge through the =
Salt Lake Area. These surveys are
¥et to be completed,

Guna-Maksi Raillway Line

105. SHRI BABURAO PATEL: wiil
the Minister of RAIWAYS be pleased
to state:

(a) whether Government are aware
that the earth-piling done for the
track of the proposed Guna-Maksi
Rajlway line has been washed away
and destroyed by rains and floods pe-
cause of the failure to stabilize the
track by suitable stone embankments;

(b) when this project is likely to be
completed; and

(c) the gifficulties which prevent
early completion of this line?

THE MINISTER OF RAILWAYS
(SHRI C, M. POONACHA): (a) There
‘was no damage by rains or floods to
the earthwork on the Guma-Maksi
line.
(b) and (c). The fina] date for com-
pletion of this line has not yet been
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decided upon. The main gifficulties
in the early completion of this line
are the paucity of funds and the fai-
lure of some of the contractors of
earthwork and bridges. Efforts will
be made to complete this line as early
as possible subject to availability of
funds and keeping in view the over-
all pattern of traffic.

Export of Footwears

106. SHRI BABURAO PATEL: Will
the Minister of COMMERCE be pleas
ed to gtate:

(a the details of the contracts with
Dunbar Boot Co. and Acme Boot Co
for the supply of footwears worth
Rs. 31 millions and supply of navy
shoes worth Rs. 1.87 millions to Oval
Industries as claimed in the 1lth
Annual Report of State Trading Cor-
poration;

(b) the quantity, particulars and the
value of goods delivered against the
above contracts till the 31st Decem-
ber, 1967 and amount of payment
actually received: and

(c) the amount of commission paid
so far in the Indian and foreign cur-
rencies to selling agents in India and
overseas on the above contracts with
their names and addresses?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFT QURESHI): (a) The
STC has concluded 9 contractg for the
export of foot-wear and components,
details about these contracts are given
below:—

M!s 4cme Boot Co. costract Not 1

antity CIF
Q value

Ttem
lakhs pairs  § lakh

Cowboy Ledler Uo-

pers of nine differ-
ent varieties 85 13°77
Finished Cowboy Boo's 30 13°24
Cutsoles | . . 27'0 10'80
Insoles . . . 120 I-32
Heils 60 096
140-0°
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M|s Acme Boot Co comtract No. 2

Item

lakhs Sq."f
Chrome Side Upper sty
Leather _ . 3
Chrome  Retanned
splits . . b
Shrunken Grain
Buffale T, 1

$87-000
$14,000
$30- 000

e —

$1,31,000

FEBRUAR_Y 13, 1868  Written Answerg

Quantity CIF value °

182

contract with M|s, Oval Industries.
before 31st December, 1967 and the
shipmentg have been made in Janu-
ary, 1968. The documents are opeing
negotiated by the S.T.C. for payment
against their letter of credit,

(c) The agency agreement with Mis.
M. R. Dutt of S-79, Greater Kanash.
New Delhi provides for the payment
of commission in India rupees @1% of
the CIF value of the goods on actual

M/s. Oval Industries: contract No, 3

Item Quantity CIF V.I:_,;

Service 1 lakh $2.55

Oxford pairs lakhs
shoes

The salient features of the above
contracts are:—

(i) Pre-shipment inspection of the
goods by authorised surveyors
of the foreign buyers in India.

(ii) Payments are made by the
buyers through revolving ir-
revocable letters of credit for
10.%  value cf the goods
shipped.

(b) Information about the quantities
delivered and money realised is given
below:—

.Qty. delivered upto

31-12-67 Value

aamrm for export 1-23 lakhs Rs 746
of cowboy hoots, akh
cut components

(ii) Contract forexport 3-78 lakh Rs. 7-71
of finished leather, aq ft. lakh

Payment of Rs. 14.48 lakh has been
received against the above shipments.
The balance of Rs. 69,000- is being
negotiated through STC's bankers
against relevant letters of credit,

As regards gervice exford (Navy)
shoes, 2,400 pairs valued at abnut
Rs. 46,000 were accepted against the

shif and realisation of payment
to the |[ndian Agent. Actual com-
mission so far paid by the STC is
Rs, 13,000|- No commission is payable
by the STC to the foreign agents. In
view of the substantial expenditure
already incurred by the Indian agent
for the initial promotional work in
the introduction and development of
these items to the American buyers
he has also been paid an advance
commission of Rs. 30,000/- to be ad-
justed together with interest against
the future commission payable, under
the contract.

Khetrji Copper Pmject

107. SHRI BENI SHANKER
SHARMA: Will the Minister of STEEL,
MINES AND METALS be pleased t0
state:

(a) the quantity of copper requir-
ed for consumption in the country in
1966-67;

(b) how much of it was produced
in the mines in India and how much
was imported from foreign countries
and the names of the Indian mines
along with the quantity produced;

(c) the progress made at the Khetri
Copper project and when the Project
will go into full production;

(d) the estimated quantity of cop-
per to be produced annually at
Khetri along with the bye-products;
and

(e) the other places where the
search for copper is being carried on?

THE MINISTER OF STEEL, MINES'
AND METALS (DR. CHANNA
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REDDY): (a) The estimated require-
ment of oopper during 1966-67 waa
1,20,500 tonnes.

(b) During 1966-87, 9,173 tonneg of
copper wag produced from Musabani,
Surda and Patharghora mines in Bihar
all belonging to Indian Copper Corpo-
ration Limited, the only unit in the
country producing copper at present.
34,579 tonnes of copper was imported
during 1966-67.

(e) A statement giving the progress
made js laid on the Table of the
House. [Placed in Library. See
No. LT-25/66]. The Khetri Copper
Project is expected to be commission-
#d in 1970-71 and, to go into full pro-
duction in 1972-78.

(d) The anticipated production per
annum when fully commissioned woulg
be 31,000 tonnes of electrolytic cop-
per metal (21,000 tonnes from the ore
from Khetri Mine and 10,000 tonnes
from the ore from the nearby mine
at Kolihan). 600 tonnes of sulphuric
acid per day will be produced as bye-
product which will be utilised for pro-
duction of 2,14,500 tonnes of triple
supper phosphate per year.

(e) Detailed search for copper ig in
progress in Andhra Pradesh, Assam
Bihar, Rajasthan, QGujarat, Orisss,
Mysore and Jammu & Kashmir,
Loss Bustaineq by M. ang M.Y.C. on

Account of Devaluation of Pogad

Sterling
108. SHRIMATI gUSEELA GO-
PALAN:

SHRI UMANATH:
SHRI p. GOPALAN:
SHRI C. K. CHARRAPANT:
will the Minister of COMMERCE
be pleased to stata
(a) whether it is a fact that the
Minerals and Metals Trading Corpo-
Tation has incurred heavy loss que to
the devaluation of pound sterling;
(b) if so, total amount of loss incur-
red upto January, 1066; and
(c) the steps taken by Government
to wipe out the losa?
PHE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) to
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(c). The prices of iron ore and ferru-
ginous manganese ore were expressed
in terms of Pound Sterling in the con-
tracts for supply of the same to the
Steel Mills of Japan. Due to the de-
valuation of the Pound Sterling, the
Bale realisations against those con-
tracts have been affected in terms of
rupees and the buyers have, therefore,
been asked for correspending mark-
up of the contract prices. This is onc
of the matters currently under dis-
cussion between the MMTC Delega-
tion and the Japanese buyers at Tokyo
and tne results of the discussiop are
awaited by Government,

UNCTAD Conference

109, SHRI BENI SHANKER
SHARMA.:
SHRI TULSIDAS JADAYV:

Will the Minister of COMMERCE
be pleased to state:

(a) the pstimated expengditure to be
incurred on the visitors who are ex-
pectd in Delhi during t.he Second
United Nations Conference on Trade
and Development; angd

(b) the broad details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF C (SHRI
MOHD. SHAFI QURESHI): (a) No
expenditure is to be incurred by the
Government of India on the partici-
pants of the Second United Confer-
ence of Trade and Development as
they are expected to meet their own
expepses. Some expenditure will,
however, be made in connection with
the holding of the Conference in India.

(b) Doeg not arise.
Iron Ore Deposits in  Malabar Area

110. SHRI VASUDEVAN NAIR:
SHRI VISWANATHA ME.
NON:
Will the Minister of STEEL, MINES
AND METALS be pleased to siate:
{a) whether jron ore deposits have

been found in the Malabar area in
Kerala;
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(b) if so, the quality and potential
of the deposits found there; and

(c) the steps which have been taken
for commercial exploration of the iron
ore deposits found in the area?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA RED-
LY): (a) Yes, Sir.

(b) Prelimvinary indications are that
there will be abount 330 million tonnes
with about 30 to 35 per cent iron.

(c) Detailed investigation by drill-
ing is proposed to be carried out by
the Geologica] Survey of India during
1967-68 to assess the reserves and
grade of the iron ore in Kozhikode
district. The question of commercial
exploration will be considered after
the investigation is commpleted jn all
respects,

Export to UAR.

111. SHRI VASUDEVAN NAIR:
Will the Minister of COMMERCE Le
pleased to state:

(a) whether India exports to U.AR.
had declineq considerably during the
last year;

(b) if so, the reasons therefor;

(c) the steps taken to step up ex-
ports to U.AR.?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI: (a) Yes,
Sir. There was a decline in 1966-67.

(b) and (c). This was due to the
adjustments necessitated by the change
in the par value of the rupee in June
1066. Exports to the UAR are now
moving normally.

Exploration Programme for Phosphate

113. SHRI ESWARA REDDY:
SHRI P. K. DEO:
SHRI K. P. SINGH DEO:
Will the Minister of STEEL, MINES
AND METALS be pleased to state:
(a) whether India has signed an
agreement with U.S.A. for technical
assistance to speed up the exploration
programme for phosphate; and
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(b) if so, the termg thereof?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA RED-
DY): (a) and (b). An agreement was
signed between the Governmeat of
India and the U.S.LD. on 5th Janu-
ary, 1968 for exploration of rock phos-
Phate ‘deposits in the country. The
agreement provides for Reconnais-
sance Geology of the Potential Phos-
phate Bearing Areas, Detailed Strati-
graphic and Structural Mapping, Tren-
ching, Drilling and sampling of the
Phosphate Horizons, Chemical Analy-
sis and Beneficiation Tests, Training
of Indian Personnel on Job by the
American exports in the latest phos-
phate rocky reconnaissance methods,
chemical analysis and beneficiation
techniques. The Government of India
will appoint the counter-part Indian
::ﬂciala on the project and their gssis-

nts.

The agreement will terminate at the
expiry of about twenty months.

The United State Government will
provide one short-term Consultant for
four months, two geologists, one phy-
sica]l Stratigrapher, one Extractive
Metallurgist for twenty montns each
&and one Chemist for 2-1|2 months.

The dollar cost to the extent of
$250,000 will be financed under the
Agency for International Development
Consultancy Services Loan No, 388-H-
115, The rupee cost of the project of
not more than Rs. 10,23,000 will be
financed by India.
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Printing Industry

115. SHRI PREM CHAND VERMA:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to gtate:

(a) whether it is a fact that the
Deputy Minister of Industrial Develop-
ment has publicly refused to include
printing industry in the priority indus-
tries for import;
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(b) whether it is also a fact that the
Deputy Minister said that 80 per cent
of foreign exchange allocated in the
past years for import of printing
machinery was either not utilised or
was misused,

(c) if so, how many cases of misuse
were detecteq during 1966-67, the
names of parties who misused the
foreign exchange together with the
respective amounts;

(d) the action taken against the
parties who misused the allocations;
and

(e) the number of cases together
with respective values in which the
allocation was not used?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
Yes, Sir.

(b) No, Sir.

(c) to (e). In view of (a) and (k)
above, the question does not arise.

Import of Paper by S.T.C.

116. SHRI PREM CHAND VERMA:
Will the Minister of COMMERCE be
pleased to state:

(a) whether it jg 'a fact that the
State Trading Corporation, has been
importing paper from Yugoslavia,
Czhchoslovakia and Finland on rupee
account during the last five years;

'(b) if so, the quantities and varieties
so imported together with the value
of each item;

(e) whether it js also a fact that the
same agent who places orders for
import on behalf of the State Trading
Corporation also distributes imported
paper to the comsumers and traders;
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(d) if so, the reasons for not under-
taking direct import from manufac-
turers and arrange distribution; and

(e) the pnames of firm|firms who
handle the work of importing and
distribution together with the yolume
and value of business handled each
year?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) S.T.C.
bhas quring the last 5 years arranged
imports of paper under Rupee Ac-
count from Yugoslavia valued at
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valued at Rs. 1.64 lakhs. The
imports from Finland valued -at Rs.
9.37 lakhs were under barter|link
arrangements. The operation of the
barter and link arrangements is diffe-
rent from that of imports under the
rupee account. In the former case
the actual business is done by the
barteripg party and his business asso-
ciates. The position of the ST.C. is
that of an agency for registering the
contract and supervising the imple-
mentation in terms of the arrange-
ments approved by the Government.

(b) Relevant information is given

Rs. 008 lakhy and Cgzechoslovakia below:—

S. No. Variety Quantity Value
. White Ks Rs.
1 Woodfree Board 60,624 98,053
2. Vegetable Perchment Paper $7,538 1,22,104
3. Grease Proof Paper 26,043 42,324
4. Sulphite Paper . 67,376 1,05,292*
5. Art Paper 3,39,368 6,73,004*
6. Grease Proof Papsr 98,743 1,58,470°

ToTtAL 11,990,244
*From Finland.
(c) In respect of importy from sultation with the technical autho-

Yugoslavia and Czechoslovakia STC
arranged the imports and distribution
t$hrough the recognised regional paper
corporations til] June, 1966, After
June, 1966 STC has been importing
paper directly and distribution is
arranged through these corporations.
Imports from Finland being uader
barter-link arrangements were not
effected on behalf of STC. As envi-
saged ynder tne arrangements the im-
ports were made by the agents of the
foreign suppliers who also gistributed
paper ageinst the release orders and
ut prices approved by the STC in con-

rities.

(d) Does not arise in respect of im-
ports fromy Yugoslavia and Czechoslo-
vakia. In case of Finland the imports
were in terms of Barter’ Link agree-
ments and the agent being the repre-
sentative appointed by the foreign
supplier undertook the imports and
distribution under ggreementg approv-
ed by Government.

(e) The names of the firms|com-
panies which handled the work of im~
porting and distribution together with
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the value of business handled is given below:—
S.No. Country Name of the Firm Value of business
handled
(1966-67)
1 Caechoslovakia & M/s. Paper & Newsprints Distribution Rs.
Yugoslavia . ., Delhi . i . . 38,623
2. ’ M/e. Paper Merchants Trading Corp.,
Bombay . . . . 1,01,78%
3. ” M/s. South Zone Paper Distributors Lid.,
Madras . . P N ) 62,195
4. Mp. Corporsted Paper Traders Lid.,
Calcutta . . . : : . 59,865
s, Finland M/s. Siddho Mal & Sons, Deihi 9:36,776
ToraL . 11,99,244

Contract for purchase of Mangmwese
Ore

117. SHRI PREM CHAND VERMA:
Wilj the Minister of COMMERCE be
pleased to state:

(a) whether it is a fact tha a loss
of about rupees ten lakhs was incur-
red by the Minerals and Mandals
Trading Corperation in a single con-
tract for the purchase of manganese
ore in 1967;

(b) whether it is also a fact that the

contract was gigned at a high rate
even though it was known in advance
that there was no demand in the
international market for the Indian
product and the prices were gure to
fall;

(¢) it s0, the reasoms for signing
the contract; snd

(d) the action taken by Govern-
ment in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) A loss
of approximately Rs, 854 lakhs was
incurred in one contract in 1957.

(b) No, Sir. The procurement prices
were favourable compared with the
then prevalent market rates

(¢) and (d). Do not arise.

(a) whether it is a fact that there
bas been 4 fall in the prices of tea
in the international market and conse-
whﬂmﬂnmahm

and the quan-
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(b) The information required is
indicated in the statement below—

Quantity in  Value in Rs.

million Kg. Crores
1967 205-0* 178-97*
1966 179°2 13752
*Provision.

(c) The decline in prices has been
mainly brought about by the rate of
growth of global consumption falling
slightly behind the rate of growth in
global production, For securing bet-
ter prices it is proposed, among other
things, to stimulate consumption of
tea in the major tea consuming coun-
tries.

Unremunerative Railway Lines

119. SHRI SIDDAYYA:
SHRI DEORAO PATIL:

Will the Minister of RAILWAYS be
pleased to state:

(a) the railway lines that have be-
come unremunerative; and

(b) the steps which Government
have taken or propose to take to
make them remunerative?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) A
stalement containing list of the lines
which have been found unremunera-
tive is laid on the Table of the House.
[Placed in Library, See No. LT-26/68].

(b) The steps taken for the purpose
of improving the financial position of
these lines comprise of measures to
attract more traffic and to improve
operating performance, Where a road
runs parallel to the branch line and
that ig in a significant measure res-
ponsible for the line mot yielding a
satisfactory return, the availability of
spare transport capacity by rail is
brought to the notice of the State
Transport Authority|Regional Trans-
port Authority when they are consi-
dering proposals for issue of additional
permits for road vehicles.

Notwithstanding all these measures,
however, the remunerativeness of a

FEBRUARY 13, 1968

Written Answ:rs ‘194
branch line depends yltimately on the
volume and the nature of produce
available for marketing in the area
served by it

Rallway Track between Nanjangur and
Chamarajanagar

120. SHRI gIDDAYYA: Will the
Minister of RAILWAYS be pleased to
state: [ ] . '

I
(- o

(a) whether any special repairs
have been made to improve the rail-
way track between Nanjangud and
Chamarajanagar on the Southern
Railway since it was taken over from
the Government of Mysore; and

(b) if so, the details thereof?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) The
track js being maintained by renewal
of rails and sleepers as necessary upto
the standard required to dea]l with the
existing traffic and does not require
any special repairs.

(b) Does not arise.
qzaw w1 frafe

121, oft drorw de @ et
afeen Y g T g G
fw :

(%) %o sTerc A G ¢ e v
af ¥ ¥ qzEa A 78,00,000 WS
¥ INTEA FN A T §; A

(=) afe g, @ =1 FTETT AT
frar wad frafa & fadvit qr wfee
FAFfAsdemamTawg?

o s ¥ wosih  (oft
T TR g ): (7) S e
¥ W@ § Tz aur ¥ &7 qffea
AT ¥ §7 7T FT GIAA 76 TG
Lt

(@) =dma g@ral & e
9 faafa & foir s 2w e A
Tyt A8
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Exports of Machine Tools

122, SHRI SITARAM KESRI: wil
the Minister of COMMERCE be pleas-
ed to state:

(a) the value of exports of machine
tools during the last two years;

(b) whether any survey of the
potential buyers among the Asian and
African countries has been conHucted;

(c) if so, the findings thereof; and
(d) the countries with whom India

has to compete in this field and the
steps taken to face the competition?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SHAFI QURESHI): (a) The value of
exports of machine tools during the
last two years viz. 1966-67 and during

1067-68 (April-October, 1067) are as
follows:—
Year Valae in Rs.
lakhs
1965-66 f 3421
1966-67 . . . 5507
1967-68 (April-Oct. 67) 35-29

(b) and (¢). The Indian Embassy
in Iran has conducted a market sur-
vey on machine-tools and it has been
found that Iran imports machine tools
from the East European countries who
offer them at very competitive prices.
Iran also imports from developed
countries like USA, UK, West Ger-
many, Italy, etc, costly sophisticated
machines, While no specific surveys
on machine tools in other Asian and
African countries have been conducted
either by the Indian Missions there or
the Engineering Export Promotion
Council, reports from various sources
indicate that UAR, Iraq, Thailand,
‘Singapore who have undertaken in-
dustrial development programmes,
are other potential wmarkets for
machine tools.

(d) India has to compete with coun-
tries like West Germany, Italy, Japan,
Sweden, UK, USA, Bulgaria, Czecho-
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slovakia, Hungary, Poland and USSR
in this field. The steps taken to face
competition and boost exports of
machine tools are:—

(1) Supply of indigenoug iron and
steel at international prices
for production of fabricated
goods for export;

(2) apart from the above, cash
assistance at 20% of f.o.b.
value and import replenish-
ment at 20% are allowed to
offset disabilities of high in-
put and overhead costs;

(3) facilities are available for
participation in foreign exhi-
bitions, conducting publicity
abroad, sending delegations,
sales or study teams through
the Engineering Export Pro-
motion Council, '

Hindustan Steel Lid

123. SHRI SITARAM KESRI: wil
the Minister of STEEL, MINES AND
METALS be pleased to state:

(a) whether it is a fact that the
Hindustan Steel Ltd. has worked out
the expansion scheme of the steel
units to export steel to the neighbour-
ing countries;

(b) whether the existing units have
been able to meet the full domestic
requirement of steel; and

(c) whether it is also a fact that
the cost of production of steel in India
is higher than that in most other
countries and whether this factor
affects the foreign market?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA RED-
DY): (a) No scheme for expansion of
steel plants under Hindustan Steel
Ltd. exclusively for export of steel has
been worked out. However, possibi-
lities of giversification of products and
development of new sections for export
market are under consideration.

(b) Except for certain categories of

steel, like boiler quality plates, killed
and semi-killed quality steel and
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some fiat products, the Steel Plants
under Hindustan Steel Ltd. are in a
position to meet the domestic demmnd
for iron & steel to a large extent In
faet, the demand for certain products
like merchant mill products of Bhilai
ard Durgapur Stetl Plants, rai] and
structural mil] in Bhilaj and sectional
mill in Durgapur is presently below
production capacity.

(e) Figurés of cost of production of
steel in foreign countries which s
treated as confidential are hot avail-

* able. The World market is, however,
highly competitive at present.

Government Jute MiH, Watihar

124, SHRI SITARAM KESRI: will
the Minister of COMMERCE be pleas-
ed to state:

(a) whether it is a lact that Gov-
ernment are allowing raw jute to be
transportéd to mills locateq in other
States while the Government run
dJute Mitl at Katibar is lying idie for
want of raw jute causing umempioy-
ment to thousands of workers;

(b) if so, whether Government have
taken any steps to ensure that tha
Jute Mill at Katihar resumes work;
and

(c) whether it is also a fact that the
price of raw jute has gone up because
of the cost of transportation to other
States where the mills are located?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (n)
There has been no restriction on
movement of jute from one State to
another. The Katihar Jute mill under
an Authorized Controllér has been
closed not for want of raw jute but
following a fire which destroyed part
of its machinery,

(b) The Mill cah be reopened olﬁr
after the machinery¥ has been Instal
ed. The Bihar State Government Is
now examining the matter.

(c) No, Sir.
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Paper Mills

125. BHRI SITARAM KESRI: will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AF-
FAIRS be pleased to state:

(a)}) the numbér of paper milly im
the country at present;

(b) how many of them have stop-
ped wérking either for want of raw
material or for other facilities;

(¢) whether it is a lact that two
paper milis in Bihar have closed down
end if s0, the reasons therefor; amd

(d) whether Government have taken
any sieps to ensure that all the Mills
work to their full capacity?

. THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED): (a)
57 Mills.

(b) 5 Mill~,

(c) One Mill has closed down as
they ran into financial and managerial
difficulties. The other mill ran into
financial difficulties even during the
implementation of the Project.

(d) Reasonable measure of assist-
ance is generally given to the Paper
Mills as and when they approach the
Government.

Pig Iron Unils

126. BHRI K. HALDAR: Will the
Minister of STEEL, MINES AND
METALS be pleased to state:

) whether it is a fact that certain
firms in the private sector have re-
turned to Government the licences
and letters of intent issued to them
for the setting up of pig iron units;
and
() if so, the remsons therefor?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA RED-
DY): (a) and (b). Yes, Bir, There hes
been one case in the recent past where
the company had, among other reasons,
indicated that the presemt atmosphere
in the country was mot encouraging.
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Ceal Price Agreemmeat Between CToal
Industry & Railway Board

127. BHR! K. HALDAR: will the
Minister of RAILWAYS be pleased to
state:

ta) whether the price agreement
between the coal industry and the
Railway Board is due to expire to-
wards the end of March, 1868;.

(b) whether Government are taking
any steps to avoid the repetition of
the coal price war which octurred in
September last; and

(c) it so, the details thereof?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) Yes.

(b) and (c). Coal tender for the
requirement of coal during the period

1-4-68 to 31-3-69 has already been
floated. It is expected that the Coal
Industry will quote reasonable prices
for the suuply of coal thereby permit-
ting the Railways to get the coal sup-
plies against their requirement

New Collieries

128. SHRI JYOTIRMOY BASU:
Will the Minister of STEEL, MINES
AND METALS be pleased to state:

(a) how many new collieries were
brought on revenue account in 1886-

(b) the profit and loss accoumt of
the Nationa] Coal Development Cor-
poration during 1966-87 as compared
to the previous year; and

(c) the total expenditure incurred
on Stores, spares and foodgrains dur-
ing 1966-67 and how it compares with
that incurred during the 1065-667

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI); (a)
Three Collieries viz,, Argada, Duman
Hill and Jamuna were brought on
the revenue gecount Juring 1968-67

(b) The Nationa] Coeal Development
Corporation have suffered a loss of
about Rs. 1,38 crores during the year

260

1968-67 against a profit of about Rs. 82
lakhs during 1965-66.

(c) Information is being collected’

and will be laid on the Table of she
Houge.

Cost of Production of Cars

129. SHRI JYOTIRMOY BASU: Wiy
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS .
be pleaseq to state the cost of prodwe-
tion of (i) Hindustan Ambassador
Car, (ii) Fiat Car, (iii) Standard 10
HP., (iv) Bajaj Tempo, (v) Tata:
Mercedes Benz Truck, (vi) Bedford
Truck, (vii) Dodge Truck and (viii)
Leyland as on the 1lst July, 1967 and
their ex-factory sale price?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): In-
formation regarding the cost of pro-
duction of various makes of motor
vehicles as on st July, 1967 is not

available. The ex-factory retail sell-
ing prices of the various vehicles as
on lst July, 18687, were as shown
below:

Ras.
1. Hindustan Ambassador Car . 14,%c%
3. Fiat Car 13,570
3. Standard 10 H.P 13,257
#- Bajnj Tempo Chassis . 7704
4. Tata Mercedes Benz Track . 34,164

(Chassis L 312/42~—165")

6. Bedford Truck Chassis 1677 . 31,471
7. Dodge Truck Chassis 165° 33,018
8. Layland Chassis 163" 44488

The above prites mre exclusive of
extise duty and the gpurcharge there-
on payable on complete vehiclea

Passenger AwenTties i the Sealdah
Dn. of the Eastern Railway

131. SHRI JYOTIRMOY BASU: will
the Minister of RAILWAYS be pleased’
to state:

(a) the amount allotted for improve-
ment of passenger amenities on the
Sealdah Division of the South Sectiom:
of the Eagtern Railway, Station-wise,
(excluding Sealdsh South Station and'



201 Written Answers

Ballygunge Station) during the cur-
rent year and the amount likely to
be spent; and

(b) the items on which this amount
‘has been or js proposed to be spent?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) and
(b). The information is being col-
lected and will be laid on the table of
wf the Sabha.

Sand-Gathering Plants
132. SHRI JYOTIRMOY BASU:
‘Will the Minister of STEEL, MINES
AND METALS be pleased to state:

(a) the number of private colliery

.companies which have their own
sand-gathering plants for sand stow-
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(b) the value of sand consumeq for

stowing in their own collieries during

the last five years, Company-wise;
and

(c) the method adopted by Govern-
ment to check the actug] quantities
consumed by them in order to deter-
mine the value of subsidy to be given
to thelp by the Coal Board?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL, MINES
AND METALS (SHRI P, C. SETHI):
(a) Fifteen, Sir.

(b) Value of sand admitted and paid
for stowing underground for one year
is as follows:—

Bhulanbararee Coal Co. i .
Katras [ haria Colliery Co. Ltd. .
Barakar Coal Co. Ltd. . . .
Bengal Coal Co. Ltd. . : :
Samla Govindapur Colliery Co. Ltd.
'Western Bengal Coalfields 3
Bhowrah Kankanee Collieries '
Indian Iron and Steel Co

East India Coal Co, Ltd.

‘Tata Iron and Steel Co. .
Associated Karanpura Collieries

12 Turner Morrison & Co. Ltd..

13 Ballarpur Collieries Co. Ltd.

14 Equitable Coal Co. Ltd. . .
15 New Manbhum Co.Ltd. . .

O W 00w A W N e

-
-

. . . . 2,56,838:76
. . . 6,18,721°21
19,82,333°53
39,10,176°48
. 2,26,017 30
45540500
. . . 24,97,193°53
i . . 4,04,316° 58
. . i 7:58,465- 11
7:54,215°90
1,43,261°80
5,93,‘04,99
4,26,062° 00
19,68,446° 00
6,41,319°00

N . .

The information for the remaining
years is being compiled and will be
“aid on the table of the House as early
»¢ possible.

(#) Survey measurements are taken
‘by surveyors and checked by senior
surveyors or survey Superintendent
_at regular intervals to check the quan-
tity stowed.
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Manuissture of Traciess

139. SHRI SHIVA CHANDRA JHA.
SHRI RANDHIR SINGH:

‘Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) the number of tractor jmanu-
facturing companies in the country
with the tota] annual production of
tractors vis-a-vis the total annual
demand in the country; and

(b) how far the demand is met
by imports and from which coun-
‘tries and at what foreign exchange
-expenditure per year?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
‘The demand for agricultura] tractors
by 1970-71 has been estimated by the
Ministry of Food, Agriculture,
Community Development and Com-
pany Affairs (Department of Agri-
«culture) as 40,000 Nos. per annum.
According to them, the build up of
the demand year by year would be
as underi—

1966-67 20,00c Nos.
1967-68 25,000 "
1968-69 30,000 "
1969-70 as,o00
1970-71 40,000 "

“There are filve units in the private
sector manufpcturing  agricultural
tractors. The production of these
wnits dyring the last two years has
deen as under:

7613 Nos.
10526 Nos.

1966
1087

(b) Though the indigenous pro-
duction is steadily geing up, it is
mot yet sufficient to meet the inter-
nal demand. Consequently some im-
ports of built up tractors are simul-
{aneously taking place, Sueh im-
ports, in the past few years, have
een mainly effected from rupee
payment countries. The quantity
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and valwe of tractors imported

Mugh the State Trading Corpors-

tion during 1068 and 1967 is as

under:—

Year Quantity Total No. c.i.f.(Price in
© Nos. Rupers

1966
1967

1648 90,06,805
4004 3,01,09,828

Halt Station between Ghogardiha and
Nirmali Statiens em the N.E. Rly.

140. SHRI SHIVA CHANDRA JHA:
Will the Minister of RATLWAYS be
pleased to state:

(a) whether it is a fact that there
is no halt station between Ghogar-
diha and Nirmali on the North-
Eastern Railway although there is
a long distance between these two
and a great inconvenience iz felt by
the people of the area;

(b) if so, whether Government
propose to have a halt station bet-
ween these two stations; and

(c) if not, the reasons therefor?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a)
There is no halt station between Gho-
gardiha and Nirmali stations. No
complaint of inconvenience on this
account has been recejved.

(b) and (c). No request has been
received so far for opening a halt

station between Ghogardiha and
Nirmali stations.
UNCTAD Conference
141. SHRI S. KUNDU: Will the

Minister of COMMERCE be pleased to
state:

(a) whether Government have
prepared any paper on the topic
‘developing countries and foreign
aid' for discussion in the UNCTAD
Conference being held in Delhi; and

(b) it so, the main points of the
paper?



209 Written Answers

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) No,
Sir, Papers have, however, een pre-
pared on the agenda items of
UNCTAD II with a view to providing
suitable briefs to the Indian Delega-
tion.

(b) Does not arise.

Conversion of Rupsa-Bangriposi Light
Railway Line

142. SHRI S. KUNDU: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether the Railway adminis-
tration has conducted any investi-
gations into the proposal to make
the Rupsa-Bangriposi Light Rail-
way line into a broad-gauge line
and connect it to the Broad-gauge
line from Tata-Badam Pahar;

(b) if so, the details thereof;

(¢) when Government propose to
make it a broad-gauge line and
connect it to ‘Tata-Badam Pahar
Railway line; and

(d) if not, the reasons therefor?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) Yes.

(b) Conversion of the Rupsa-
Baripada-Bangriposi N.G. line to
B.G. was estimated to cost Rs. 3.85
crores and expected to yield a re-
turn of 251%. Conversion of this
section and its further extension to
Rairangpur (on the Tatanagar-
Badampahar section) was estimated
to cost about Rs. 15 crores and yield
a return of only 0.41%,

In view of the un-
remunerative nature of the propo-
sal, it i not proposed to take wup
this conversion and its further ex-
{ension to Tata-Badampahar.

(c) and (d).
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Promotion in Traffic Accounts branch
of Railways

143. SHRI S. KUNDU: Will the
Minister of RAILWAYS be pleased
to state:

(a) whether it is a fact that no-
employees in the Traffic Accounts
Branch of the Indian Railways have
been promoted to higher posts since
the 23rd July, 1963;

(b) whether Government had
given assurance to the All-India
Railwaymen's Federation that sim-
plification of procedure in the Ac-
counts Department will not have
adverse effect on the prospects of
promotion; and

(¢) if so, the reasons for not ful-
filling the assurance?

THE MINISTER OF RAILWAYS.
(SHRI C. M. POONACHA): {a) No.

(b) and (¢). Though no such
specific assurance was given, Gov-
ernment have decided that the pro-
motional chances of staff as they
existed on 20-8-66 should be pro-
tected.

Extension of Railway Line from Bans-
pani to Josuri

144. SHRI 5. EKUNDU: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether the Railway Admi-
nistration has received any repre-
sentation from the mine-owners of
the Banspani area of the Keonjhar
District in Orissa seeking to extend
the broad-gauge line from Banspani
to Josuri;

(b) if so, the steps taken to ex-
tend the railway line; and

(c¢) if not, whether Government
propose to extend this line in view
of the mineral possibilities?

THE MINISTER OF RAILWAYS:
(SHRI C. M. POONACHA): (a) No.

(b) Does not arise.
(c) No.
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Participation of portugal and South
Africa in UN.C.TAD,

145. SHRI INDRAJIT GUPTA:
SHRI K. N. PANDEY:
SHRI B K. DASCHOW-
DHURY:
SHRI RABI RAY:
DR. RANEN SEN: B
SHRI JUGAL MONDAL:

Will the Minister of COMMERCE
be pleased to state:

(a) whether it is a fact that he
had expressed his opposition to the
participation by delegations from
South Africa and Portugal in the
current TUNCTAD Conference in
New Delhi;

(b) whether any other countries
had expressed similar views; and

(c) whether India, as the host
country, made any formal represen-
tation on the subject to the U.N.
and if so, with what result?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) Yes,
Sir.

(b) Many other countries have
expressed similar views,

(c) Government of India had ex-
pressed their doubts about the use-
fulness of the participation of the
delegations from South Africa and
Portugal. However, the gpinion of
the U.N. Legal Counse]l endorsed by
the Secretary General left us with
no option but to offer them neces-
sary facilities.

Hindustan Steel Limited

146, SHRI INDRAJIT GUPTA: Wil
the Minister of STEEL, MINES AND
METALS be pleased to state:

(a) whether a proposal is under
consideration for the setting up of
a bi-partite industrial relations
machinery in the Hindustan Steel
Litd,;

(b) it so, whether the proposal
has been diseugsed with the repre-
sentatives of any of the Central
trade union organisations;
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(c) the main features of the pro--
posal;

(d) whether it is a fact that most
of the labour organisations con-
sulted are in favour of secret ballot
of the workers to decide {he repre-
sentative character of the Unions im
the Hindustan Steel Ltd. plants;
and

(e) when the proposed machinery
is likely to start functioning?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA
REDDY): (a) to (e). Presumably,
the Hon. Member is referring to the-
idea of having an arrangement by"
which a truly representative union of
workers could be recognised in each of”
the steel plants under Hindustan Steel
Ltd. as the sole agent empowered to
negotiate collective and generall
issues with the Management and’
the establishment of a machinery
of Joint Standing Committees for-
securing settlement of industrial’
disputes by negotiations, concilia-
tion etc. If so, a proposal to this-
effect has been mooted and some
exploratcry and preliminary  dis-
cussions were held in December,
1967, with some of the concerned’
Trade Unions, Further discussions
will take place shortly.

Symposium on Jute Indusiry ~

147. SHRI INDRAJIT GUPTA: Will
the Minister of COMMERCE be pleas-
ed to state:

(a) whether the Indian Jute Mills
Association organised a Symposium
in New Delhi recently to focus-
attention on the special features and’
difficulties of the jute industry;

(b) whether Government accept
the I.JM.As contention that special
concessions should be given to. the-
jndustry to enable it to retain its
export markets; and

(e) if so, the action proposed to-
be taken in this direction?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
"MOHD. SHAFI QURESHI): (a) Yes,

(b) and (c). Im line with Govern-
ment's general policy to keep per-
formance of exports under constant
review and in the light of warious
views|representations including those
-of 1L.JMA, export duties have been
rveduced with effect from February
“7, 1968 on some varieties of jute
goods in order to make them more
competitive in foreign markets,

Manafacture of Tractors

148. SHRI RABI RAY: Will the
" Minister of INDUSTRIAL DEVELOP-
.MENT AND COMPANY AFFAIRS be
pleased to state:

(a) the estimated demand for power-
“$illers per year by 1970-71; and

(b) the steps being taken by Gov-
ernment to meet this demand?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED): (a)
88000 Nos. per annum.

(b) Four parties have been grant-
#a jndustrial licences for the manu-
-facture of Power-Tillers [for total
capacity of 26,000 Nos. per annum.
The schemes of three more parties
for a total capacity of 37,000 Nos.
-per annum have also been approved
in prineiple.

In order to foster more rapid
development of the Power Tiller
industry, this industry has recently
been exempted from the operation
-of the Industries (Development and
Regulation) Act, 1851

Retiring Reom at Adeni Station pn
Southern Railway

150. SHRI GADILINGANA GOWD:
“Will the Minister of RAILWAYS be
-pleased to state:

(a) whether there is any proposal
to construct Retiring Reooms at
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Adoni Railway Station on the
Southern Railway (Andhra Pra-
desh) in view of the commercial
importanee of the place; and

(b) if mo, the details thereof?

THE MINISTER OF RAILWAYS
(SHRI,C. M. POONACHA: (a) and
(b). There is no finalized proposal on
hand at present for the construction of
Retiring Rooms at Adoni station but
a suggestion made by the Divisional
Railways Users’ Cansultative Com-
mittee of Guntakal Division for the
construction of  three retiring
ropme 3t this station is under con-
gideration of the Southern Railway
Administration,

Suriguppa-Eurnool Raillway [Line

151. SHRI GADILINGANA GOWD:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether there was any pro-
posal for a new railway line from
Buriguppa in Mysore State to Kur-
nool in Andhra Pradesh through
Yemmiganur and Kodumur;

(b) whether it is a fact that the
proposed line was put in the list of
railway lines to be surveyed in the
Becond Five Year Plan;

(¢) whether the line was sur-
veyed and if not, the reasnns there-
for; and

(d) whether Government propose
to reconsider the proposal in view
of heavy traffic deyeloped in the
area?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) No.

(b) No.

(c) Does not arjse.

(d) In view of the lmited funds
and reasources available for cons-
truction of new railway lines in the
Fourth Plan, it will not be possible
te comsider this proposal in the
near future.
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M/s. ll.nlueuna Milis Limited,
Adoni

152. SHRI GADILINGANA GOWD:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state;

(a)_whether it is a fact that in
Beyala Seema Mills, Adoni the
Directors are styling themselves as
Managing Director, Purchase Direc-
tor and Production Director and are
drawing large amounts as salaries to
by pass Government orders refus-
ing to re-view Managing Agency;

(b) if so, the names of those Direc-
tors and the monthly salaries which
they are drawing; and

(c) whether the total amount
drawn is more or less equal to the
Managing Agency remuneration
drawn by the Managing Agents in
the last 3 years?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F, A. AHMED): (a)
the Managing Agency in respect of
this company came to an end on 21st
September, 1967, The company has,
submitted applications dated 12th
October, 1967 under Sections 269,
198 and 309 of the Companies Act
for the appointment of one Manag-
ing Director and two whole-time
Directors for a period of 5 Yyears
with effect from 12th October, 196T.
This proposal is presently under
the consideration of the Company
Law Board. A representation re-
ceived from 5 of the shareholders
against the proposals of the com-
pany is being looked into by the
Company Law Board,

(b) The names proposed for ap-
pointment are Shri M. Somappa as
Managing Director and Shri M
Narayanappa and Shri R. Narayana
Reddy as whole-time Directors. In
the absence of the approval of the
€Company Law Board under Sectioms
269, 198 and 3080 of the Companies
Art, it will not be competent for
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these persons to draw any remu-
neration.

(c) Does not arise,
Closure of New Victeria Mills

153. SHRI BHOGENDRA JHA: Will
the Minister of CO; E be pleas-
ed to state:

(a) whether it is a fact that the
UP, Electricity Board has disconti-
nued the supply of power to the
New Victoria Mills, Kanpur and if
80, the reasons therefor;

(b) whether about 5,000 labourers
have been unemployed due to the
consequent closure of this Mill; and

(¢) the steps Government have
taken or propose to take to keep
this Mill open?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) Due
to non-payment of bills amounting to
about Rs. 246 lakhs, the Kanpur
Electricity Supply Administration has
disconnected the electric supply to
this Mill,

(b) Approximately 4500 workers
are affected by the closure of the
mill which is lying closed since Sep-
tember, 1967, due to labour dispute.

(c) A Committee set up under the
Industries (Development and Regu-
lation) Act has made am jnvestiga-
tion in respect of this mill. The re-
commendations of the Committee
are under consideration.

Titanium Complex

154. SHRI K. P. SINGH DEO:
SHRI P. K. DEO:

Will the Minister of STEEL, MINES
AND METALS be pleased to state:

(a) whether it is a fact that the
UN team which visited India sometime
Iast year had suggested the establish-
ment of a Titanium complex in India;
and .

(b) if so, the steps taken by Govern.
ment in this regard and the progress
made so far ?
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THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA
REDDY): (a) and (b). The required
information is being collected and will
be laid on the Table of the House.

Indo-Ceylon Policy on Tea

155. SHRI K. P. SINGH DEO;
SHRI RABI RAY:
SHRI P. K. DEO:

Will the Minister of COMMERCE be
pleased to state:

(a) whether it is m fact that an
agreement has been reached with the
Government of Ceylon to evolve com-
mon policies to govern production and
distribution of tea in both the coun-
tries;

(b) if so, details thereof; and

(c) the benefits likely to be derived
therefrom?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). The officials of India and Ceylon
met twice to determine the fields in
which the two countries can co-ope-
rate In ensuring a realisation of better
prices from the exports of their teas.
A copy of the agreed role on discus-

sions between the delegations of
Ceylon and India held at Colombo
between the 5th and 8th January,

1968 is laid on the Table of ihe House.
[Placed in Library. See No. LT-20/
68].

(¢) Implementation of the recom-
mendations is likely to result in better
price-realization.

Dieselisation

156. SHRI K. P. SINGH DEO:
SHRI P. K. DEO:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government propose to
extend dieselisation on some major
routes during the current year;
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(b) if so, the routes on which diese-
:.i:;ﬁon is proposed to be extended;

(¢) the time likely to be taken for
the extension of die;ulint‘mn?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) to
(¢). Extension of diesel traction on
routes working under steam traction
is a continuous process. At the end of
the Third Five Year Plan Diesel trac-
tion was in operation over 9500 route
kilometres for haulage of through
goods trains and a few important Mail
and Express passenger trains. By
1970-71 an additional 13,000 route kilo=
metres are expected to be put under
diesel traction, provided the necessary
foreign exchange is forthcoming fur
the components for diesel engine
manufacture, It is expected to cover,
wholly or in part, the heavy tratfic
density sections, which are not covered
by electric traction. The actual sec-
tions to be dieselised wil] depend upon
traffic materialisation.

Durgapur Steel Plant

157. SHRI K. P. SINGH DEO: Will
the Minister of STEEL, MINES AND
METALS be pleased to state:

(a) whether it is a fact that Govern-
ment propose to place Durgapur Steel
Plant under the charge of a high
ranking military officer;

(b) if so, whether the military offi-
cer concerned hag the requisite techni-
cal qualifications and experience to
hold such a charge; and

(c) if not, the reasons therefor?

THE MINISTER OF STEEL, MINES
AND METALS (DR, CHANNA
REDDY): (a) to (c). Government
have undertheir consideration the
names of a few officers from various
flelds in connection with the appoint-
ment of the Chief Executive of Dur-
gapur Steel Plant in whom the powers
of General Manager could ba vested.

Rayon Pulp Plant in Kashmir Valley

158. SHRI K. P. SINGH DEO: Wwill
the Minister of INDUSTRIAIL. DEVE~
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LOPMENT AND COMPANY AF-
FAIRS be pleased to state:

(a) whether it is a fact that the
Government of Canada have offered
to set up a rayon pulp plant in the
Kashmir Valley;

(b) if so, whether Government heyve
accepted the offer; and

{c) if so, the details thereof?
THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY

AFFAIRS (SHRI F. A. AHMED): (a)
No, Sir.

(b) and (c).

i w Fw it frqrT # wad St &
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(a) afz g, @ =% = FOOU
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Sambhar Salt Ltd

Do not arise.

160. SHRI SRINIBAS MISRA: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AF-
FAIRS be pleased to state:

(a) whether it is a fact that the
Sambhar Salt Ltd. has shown a Sro-
fit and declared dividend for 1855-66
without providing for depreciation in
full;

Written Answers MAGHA 24, 1880 (SAKA) Written Answers 220

(b) the total amount of depreciatiom
that tas to be provided for in res-
pect of the items ommitted; and

(¢) whether such depreciation will
affect the profits shown?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F, A. AHMED): (a)
No, Sir.

(b) and (c). Do not arise.
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Missing Railway Wagons on N.E. and
N.EF. Railways

169. SHRI R, S. VIDYARTHI: Will
the Minister of RAILWAYS be pleased
to state:

(a) the number of wagons found
missing in Northern, North-Eastern
end North-east Frontier - Railways
during the last 5 years;

(b) the number of wagong which
have been written off and the total
amount involved on each Zonal Rail-
ways; and

(c) the action taken against the
officials responsible for the loss?

THE MINISTER OF RAILWAYS
{(SHRI C. M. POONACHA): (a) Al
India Wagon censuses are held by the
Indian Railway Conference Associa-
tion every alternate year, census on
Metre Gauge in odd yearg and on
Broad Gauge in even years. In the
results of the census certain wagons
are found to have missed enumeration,
and are not treated missing as such.
Causes for a wagon missing enumera-
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tion are varied, and efforts are mads
to locate them. In the last five years
two B.G. and two M.G. censuses have
been held,

The number of wagons belonging to
Northern, North-Bastern and N. F.
Railways found to have missed enume-
ration in these two censuses are indi-
cated below:—

; Railway Nuniber of wagons
misied enumeration
B.G. M.G.
Northern . . 528 110
North Eastern . — 1052
N. F. .

— 437

(b) Nil
(c) Does not arise.

Repairs and Maintenance of Rallway
Quarters in Delhi *

170. SHRI R, S, VIDYARTHI; Will
the Minister of RAILWAYS be pleased
to state: i

(a) the amount spent on repairs,
white-washing and maintenance of the
Railway quarters in Delhi area, dur-
ing the last 5 years, year-wise;

(b) whether Government are aware
that the stores earmarked for the
repairs, white-washing and mainten-
ance of those quarters in Delhi area
have been misappropriated; and

®'(¢) if so, the action Government
have taken on the complaints?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) The
amount spent is as under:—

Year Amount
Rs.
1962-63 8,70,023
1963-64 . . . 7:69:528
IMS . . . 9,50,423
1965-66 . . . 8,02,305
1966-67 . 10,84,000

(b) No case of misappropriation of
stores has come to the notice of the
Governmant,
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{¢) In view of reply to part
this question does not arise.

India’s Exports

171. SHRI HIMATSINGKA:
SHRI S. 5. KOTHARI:
SHRI K. N. PANDEY:

Will the Minister of COMMERCE
be pleased to state: *

(a) whether it is a fact that there
has been a rise in exports during the
first 9 months of the current financial
year;

(b) if so, how the exports of each
item during the corresponding period
of the last year compare with those
during the current year and the per-
centage of increase, item-wise;

(e) the itemg of which exports have
recorded a decline during the current
year and reasons for tais decline, item-
wise; and

(d) the steps taken to stimulate the
export of such items?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a)
to (c). Three statements are laid on
the Table of the House. [Placed in
Library. See No, LT-30/68].

(d) Another statement indicating the
steps taken by Government to step
up exports in general in the post de-
valuation period is also laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-31/68].

(b)

India’s Balance of Trade

173. SHRI HIMATSINGHKA: Wil
the Minister of COMMERCE be pleas-
ed to state:

(a) whether India has had an ad-
verse balance of trade during the first
9 monthg of the current financiel
year;

(b) if so, the extent thereof in each
month;

(¢) the total adverss Dalanes of
trade so far; and

(d) the steps taken by Government
40 eliminate or minimise this adverse
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balance during the rest of the current
financial year?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD, SHAFI QURESHI): (a)
Yes, Sir.

(b) A statement ig laid on the Table
of the House. [Placed in Library.

_See No. LT-32/68].

(c) The total adverse balance of
trade during the first eight months
(April-November, 1967) is of the or-
der of Rs. 525.65 crores.

(d) Steps taken to minimise the ad-
verse balance are restrictions on im-
ports and promotion of exports. Import
is not allowed of items which are
produced in the country or for which
there is unutilised capacity. The fol-
lewing among other measures have
been taken to increase exportis:

(1) Assistance for export produc-
tion through the Import Policy
for Registered Exporters to
provide for requirements of
imported raw mraterials and
components,

(2) Priority allotment of scare in-
digenous raw materals for ex-
port production.

Supply of iron and steel
required for export production
at international prices and
also similar supply of grastic
raw materials.

A special foreign exchange
allocation for meeting the re-
quirements of capital goods of
export-oriented units

Promotional efforts in the
form of overseas publicity,
delegations and study tearns
end participation in trude
fairs and exhibitions.

Cash assistance of exports of
selected products.

(T) Reduction or abolition of ex-
port duty on selected pro-
dQucts.

@)

(1)

3)

®)
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(8) Negotiation of trade agree-

ments/arrangements to deve-
lop trade with other countries.

(9) Efforts for the removal of
tariff and non-tariff barriers
to our exporis to developed
countries,

Development of Paper Industry

174, SHRI HIMATSINGKA: Wil
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AF-
FAIRS be pleased to state:

(a) whether Government's attenton
has been drawn to the statement by the
President of the Indian Paper Mills
Association at its annual general meet-
ing held in Calcutta towards the end
of December, 1967 that inadequate
selling price is the main inhibiting
factor in the development of paper
industry;

(b) if so, how far Government agree
with this statement; and

(c) the main demands made by the
said Association at that meeting for
the development of paper industry and
Government's reaction thereto?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
Yes, Sir,

(b) The question of revision of paper
prices is receiving consideration  of
Government.

(c) The following are the main de-
mands made by the Industry:—

(1) Present prices of paper should
be revised upwards suitably to
improve the profitability in
the Industry.

(2) The existing cash subsidy of
10 per cent for export of
paper and paper products is
no longer adeqifate, because of
devaluation of Pounds Sterl-
ing. The cash subsidy should,
therefore, be suitably increas-

ed.

State Governments should
grant long term leases of bam-
boo and other raw materials
on remsonable texms of royalty
. to the paper industry.

@)
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(4) To enable the industry to
utilise installed capacity to
the maximum extent a very
generous policy of allocation
of foreign exchange for im-
port of raw materials, spares
and componentg should be
followed.

Action which has been taken or is be-
ing taken on the above demunds is
seriatum as under:—

(1) and (2). These are under
active consideration of Govt

(3) Being a State subject, it has
been brought to the notice of
the State Governments by the
Ministry of Food and Agricul-
ture and the Central Board of
Forestry for consideration.

(4) The essential requirements of
imported raw materals com-

ponents and spares are met
fully.

Prorer i< faoreit @ Twfean
wft sgror Fag s
=it T e TR
=i} g WERIA

w7 teR WA Gg dam wOE
s fis :

(%) fvm s foeht W =-
mifed grar @ wen fea sfawa w0
@y o @ A 1970-71 A W@
sfrwaer § feeer afg @ 1 @
Lol '

(a) from s focht @ -
wfedi & w= omr ¥ wraw @ afew
aa ¥ frerefy st g€ & WX 1970-71
o o s Feaet ot @ S
L 15d

(7) o feay  wfwa 2w §
Wl T S W & & w1 g W
ww g !

e Al (st e Ho gt )
(%) oy defm o freniex &
“fom ¥ 1066-67 Ty WK

175.
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foosht mfei g a2 @ W W@
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¥ ot gl @@ e T8 @
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(7) drm Wk faosft wfem
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Fwredt § | W SRS W G "o §
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AT 1L 1970-71 ¥ N AT W9
w1 Hwdw o AgF .
e |

(w) o.2 sfowa
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176. st  wgrow fag wrear
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mr g W e W fewd # R
¥ sqeqr AT 1

. Railway Lines in Kerala

178. SHRI VASUDEVAN NAIR:
Will the Minister of RAILWAYS be
pleased to refer to the reply given to
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Unstarred Question No. 8936 on the
11th August, 1967 and state:

(a) whether any decision in regard

to the construction of new railway
lines in Kerala during the Fourth
Plan has since been taken by Govern-
ment; and

(b) if so, the detailg thereof?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) and
(b). Although proposals for new
lines in the Fourth Plan are ye: to be
finalised as the funds for construction
of new lines in the Fourth Plan are
extremely limited, it is doubtful, if
any of the proposals recommended by
the Kerala Government will merit
sufficient priority for inclusion in the
Railways Fourth Plan.

T g

179. ! W WOW@ ;¥
O, W AT 9Tg WAl Ag ST #Y
FN &G fF:

(%) Fdm g fo afe-
feafaaf & aar oy s W) e
afdfeafodi % @ gzer 37 1 wfaw
g, ox

(a) femr  ofcfefmt § =ha
¥R H T g g Ry
e w1 Ewy o g g=-
s an @ fer e mfaw §
@ w1 wiew< § ?

O™, W AW €1y WA §
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s @ ¥ gl & e 7
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Manufacture of Household Utensils

180. SHRI RANE: Wil] the Minister
of INDUSTRIAL, DEVELOPMENT
AND COMPANY. AFFAIRS be pleased
to state:

(a) the quantity of brass and copper
imported during the years 1966-67 and
1967-68 so far for manufacturing house
hold utensils; and

(b) whether any yearly quota has
been fixed by Government [or manu-
facturing the household utensils?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F, A. AHMED): (a)
Import figures for periods 1966-67 and
1967-68 (upto September, 1967) are as

g #N (WY Fo Wo &) : (F) follows:—
5 .No. Description Value in ‘oco Rupees 1666-67 1967-68
Quantity in Tonnes (upto Sept. 1967)

Value ) Valu

1 Coppercircles . Q;’ 62 Q;; me

2 Shee:,&phtundmipoprper, . 682 o828 [650 9595

3 Bram circles . 1 13 1 9

4 Platu.lhmmdlmp.ofbrmnu. 397 4451 95 1143

izoueatz igarss of imports in respact of utensll industry are not available.

———
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Manufacture of Household Utensils

181. SHRI RANE: Will the Minister
of INDUSTRIAL DEVEL.OPMENT
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) whether jt is 5 fact that the
prices of brass and coper household
utensils have touched Rs. 15 to 20 per
ki'o and whether these price: are 300
per cent higher as compargd to the
prices prevailing in 1963-64;

(b) whether it is also a fact that
these prices have gone up an account
of less import of brass and copper and
heavy excise duty on these metals; and

(c) if so, the steps taken by Govern-
ment to make these houserold utensils
available at lower prices in the near
future?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED): (a)
to (c). Facts are being ascertained and
a statement will be laid on the Table
of the House.

Cotton Production

182. SHRI RANE: Will the Minister
of COMMERCE be pleased to state:

(a) whether any estimate for the
production of cotton during 1967-68
has been made;

(b) if so, the variation between the
previous estimate and the recent one;
and 4

(¢) whether it is also a fact that
prices of cotton have gone down OR
account of the curbs of credit to tra-
ders by the banks?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a)
and (b). No official estimate has yet
been nrade of the Indian cotton crop
for the current year 1967-68. The
general expection, however, is that it
would be about 20 per cent over the
last year’s figure.

(¢) No, Sir. The decline in prices of
cotton of late, is essentially due to
larger arrivals of cotton into the
market,

Rallway Orders to Engineering Firms
183. DR, RANEN: SEN: Will  the

Minister of Railways be pleased to-
state:

(a) whether Government's atten-
tion has been drawn to the state-
ment of Shri Hada, President, Engi-
neering Association of India, Cal-
cutta refuting his statement that
there has been no cut in the Rail-
way orders on engineering firms; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) Yes.

(b) The Railways have done their
best to help the industry and will
continue to do so, having due regard
to their own requirements and the
industry’'s actual performance. For
example, while the industry had a
backlog of 10575.5 wagons in terms
of 4-wheelers on 1-4-1967, orders for
production of 163205 wagons in
terms of 4-wheelers during 1967-68
were placed on them, totalling 26896
4-wheelers, As against this, the
actual delivery during the first 10
months (i.e. upto January, 1968) is
11653 wagons in terms of 4-wheel-
ers. The backlog of orders with the
industry expected on 31-3-1968 will
be more than 12000 wagons ir terms
of 4-wheelers, while the Railways, as
against their own estimated require-
ments of 10,000 wagons in terms of
4-wheelers, have placed orders for
16,000 wagons in terms of 4-wheel-
ers for the period 1968-69, in order
to keep the industry adequately
engaged.

Public Undertakings in Andhra Pra-
desh

185. SHRI M, N. REDDY: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state:

(a) the total number and places of
location of public sector undertak-
ings and industrial establishments in
Andhra Pradesh; and

(b) the pumber and names of the
industrial undertakings in Andhra
Pradesh under the management of
Birlas?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
The information js being
collected and it will be laid un the

and (b).
Table of the House in due course.
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Production of Engineering Goods

189, SHRIMATI SUSHILA ROHAT-
GI: Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether it is a fact that while
production in consumer goods indus-
tries has increased this year, pro-
duction in engineering goods has de-
clined; and '

(b) if so, the reasons therefor?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED); (a)
Yes, Sir, While it is g fact that con-
sumer goods industries both engineer-
ing and non-engineerig had generally
shown a rise in the production in the
year 1967, there was a shortfall in
production in some of the heavy en-
gineering goods industries such as
railway wagons, structurals, steel cast-
ings, machine tools, etc. though the
production in other Engineering in-
dustries like sugar mill machinery,
boilers, drilling equipment, electric
motors, transformers etc, was well-
maintained.

(b) The main reason for shortfall
in production in some of the engi-
neering industries has been lack of
adequate orders due to the pruning
of the developmental programmes by
authorities concerned,

- GRAHI:
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Ehadi Centres in Ovissa

190. SHR] CHINTAMANI PANI-
Will the Minister of COM-
MERCE be pleased to gtata:

(a) whether Government are
aware that 20,000 spinners and
weavers in Orissa engaged in khadi
have been thrown out of employ-
ment due to the closure of Khadl
Centres; and

(b) if so, the steps being taken to
re-open these Khadi Centres?

THE DEPUTY MINISTER IN THE.
MINISTRY OF COMMERCE (SHRI
MOHD. sHAFI QURESHI): (a) Nei-
ther the Central Government nor the
Khadi & Village Industries Commis-
sion have beep informed about the
closure of Khadi Centres in the State
of Orissa. According to the informa-
tion available with the Khadi & Vil-
Jage Industries Commission, the Khadi.
Centres in Orissa have not been closed.
It may be explained that the Khadi
Centres in the States are run by the
State Boards. and the Khadi & Village
Industries Commission has no adminis-
trative control over the functioning
of the Khadi Centres in the States
except that the Commission gives
some financial assistance, However,
information from the Government of
Orissa is being collected and will be
laid on the Table of the House.

(b) In view of the answer given
to part (a), the question does not
arise,

Consumer Commodity Corporation

192. SHRI M. S. MURTI: Will the
Minister of COMMERCE be pleased to
state:

(a) whether any final decision has
been taken regarding the setting up
of a Consumer Commodity Corpora-
tion; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) Nct
yet, Sir.

(b) Does not arise,
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Sale of Foreign Cars by B.T.C.

183. SHRI J. MOHAMED IMAM:
SHRI C, C, DESAL:

Will the Minister of COMMERCE
be pleased to state:

(a) whether numerous co:nplaints
‘have been received frcm the embas-
sies and foreign agencies of the huge
profit which the State Trading Cor-
poration is making on the sale of
foreign cars acquired by them on the
‘CIF value less depreciation; and

(b) whether Government propose
to permit the embassies to sell these
-cars directly to buyers provided they
pay the customs duty while selling
the cars?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI

MOHD. SHAFI QURESHI): (a)
No, Sir.
(b) No, Sir.

Muir Textile Mills, Kanpur

194 gHRI J. MOHAMED IMAM:
Will the Minister of COMMERCE be
pleasell to state:

(a) the total loan given to Muir
‘Textile Mills, Kanpur given by Gov-
ernment during the last five years,
Yyear-wise;

(b) whether it is a fact that the
Company has been showing losses
during the last five years consistently;
and

(¢) if so, the reasons for making
advances to these mills?

THE DEPUTY MINSTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) and
(¢). Government has not given any
loan to this Mill. However, to mnable
-the Authorised Controller appointed
for this Mill ynder the Industries (De-
velopment & Regulation) Act, 1951, to
re-start and run it, in the interest of
‘production and employment, the Go-
vernment of India and the Gnvernment
of Uttar Pradesh have jointly, on 50:50
basis, stood guarantee to the State
‘Bank of India for a Joan of Rs, 80
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lakhs advanced by the Bank to the
Mill,
(b) No, Sir.

Foreign Collaboration

195. SHRI J. MOHAMED IMAM:
SHRI K. N. PANDEY:
SHRI JUGAL MONDAL:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to gtate:

(a) whether Government have de-
cided to announce new foreign in-
vestment and collaboration policy for
the coming year last December;

(b) if so, the reasons for the dely
in announcing this policy;

(b) whether Government’s atten-
tion has been drawn to a report pab-
lished in the Economic Times of the
2nd January, 1968 in this regard; and

(d) if so, Government's reaction
thereto?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
and (b). It is proposed to announce
Government's policies on foreign in-
vestment in the form of a Policy Re-
solution Details in this regarq are stiil
under consideration.

(¢) and (d) The report published
in the Economic Times of the 2ud
January, 1968, has come to Govern-
ment's notice, The question of Gov-
ernment's reaction thereto does not
arise at this stage. The report was
not officially suthorised.

Export by Engineering Indusiries

186. SHRI N. K. SOMANI:
SHRI J. MOHAMED IMAM:

Will the Minister of COMMERCE
be pleased to state:

(a) whether Government's attention
has been drawn to a press report in
the Economic Times of the 3rd
January, 1968 that Engineering Units
can hit export target of Rs. 10 crores
provided Government gears its machi-
nary to encourage exports.
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(b) if so, whether any report ‘im
this regard has been recelveg from
the Engineering Export Promotion
Council; and

(¢) the action proposed to be takea
by Government in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): : (a)
Yes, Sir; the figure of 10 crores men-
tioned in the Press Report is probably
@ misprint. The Engineering Industry
attained the level of 10 crores export
long ago. At present the annual ex-
ports of Engineering Goods are al-
ready of the order of nearly Rs. 30
<rores, .

(b) and (c). The Government is in
constant touch with the Engineering
Counci] and the Industry and has been
taking appropriate ‘measures for pro-
motion of exports of Engiaeering
Goods, No specific reference from the
Council has been received.

Requisition of Coal from Collieries

197. SHRI N. K. SOMANTI: Will the
Minister of STEEL, MINES AND
METALS be pleased to state:

(a) whether Government have de-
<ided to requisituon coal stock from
collieries to ensute regular supply to
the Railways

(b) if so, the rewsuns therefor;

(c) how the coal-miners in the
country have reacnea to this proposal;
and

(d) whether tne advice of the Law
Ministry his been sought to ensure
that the Colliery Control Order amd
Essentia] Commodities Act give en-
ough power to uhe Government #o
reguisition stocks?

THE MINISTER OF STATE IN THE
‘MINISTRY OF STEEL. MINES AND
METALS (SHRI P, C. SETHI): (a)
No, Sir,

(b) to (d). Do not arise.

Export of Iron Ore to Japam
198. SHRI N. K. SOMANI: Will the
Minister of COMMERCE be pleased
to state:
(a) whether the Minerals and
“Metals Trading Corporation has made

any offer to Japan to

from
the various countries which the Mine-
rals and Metals Trading Corporation
is reported to have received?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a)
and (b). Yes, Sir. During the visit
of the M.M.T.C. delegation to Tokyo
in October/November, the Japanese
Steel Mills were apprised in some
detail of the overall picture regarding
possible availability of various Indian
iron ores in each of the years 1968—T71
and at an expected level of 31 million
tons per year from 1072 onwards.
Further, within that, they were given
firm proposals for quantity and grade-
wise delivery schedule which totalled
18 million tons from 1972 onwards
apart from expected 7 million tons of
Goan ore including fines and pollets,
making a total of 25 million tons per
year upto 1987. The Steel Mills have
taken note of this offer and, stage by
gtage further negotiations with them
are expected in the coming months

(¢) During the year ending
31-3-1968, total iron ore exports are
expected to be approx. 153 million
tons of which 123 million tons will
be exported to Japan.

(d) Neither the offer from our side,
nor the response of the buyers has
yet reached the gtage of the actual
prices and, therefore, this question
does not arise at present.

Shortage of Steel Sheets

199. SHRI S. K. TAPURIAH: Wil
the Minister of STEEL, MINES AND
METALS be pleased to state:
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.(a) whether it is a fact that there
is o shortage of steel sheet, axle and
ing units manufacturing wagons;
(b) if so, the steps taken by Gov-
ernment to increase supplies from the

stee]l plants or by importing certain
verieties of steel; and

(c) how far this shortage will affect
the execution of orders for the sup-
ply of wagons to foreign countries?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI): (a)
to (c). Supplies from indigenous pro-
duction against export orders are given
a high priority, next only to Defence.
Wherever it is not possible tc meet
from indigenous production, the re-
quirements of steel for the mmanufac-
ture of wagons for export purposes,
imports are allowed. Shortage of
raw material will not, therefore, affect
the execution of orders for supplies
to foreign countries.

Incentive Scheme for Rallway
Gangmen and Supervisors

200. SHRI S. K. TAPURIAH: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) the recommendations made by
the British Expert invited by the
Indian Government tp advise in evolv-
ing incentive scheme for the Railway
Gangmen and Supervisors; and

(b) the broad outlines of the ctu-
dies made on the subject earlier?

THE MINISTER OF RAILWAYS
(SHRI C, M. POONACHA): (a) The
British Expert has suggested rertain
organisational and method changes in
maintenance, and these are under con-
sideration.

(b) T'me and Method studies of the
maintenance work as actually carried
out in representative areas were
made.

Bopeways in Coal-Fields

201, SHRI S. K. TAPURIAH: Wil
the Minister of STPEL, MINES AND
METALS be pleased to state:
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(a) the progress made so far to-
wards the completion of the Rope-
ways in the coal-fields for carrying
sand; "

(b) the investments made so far on
equipmnet, installation and adminis-
tmation;

(c) whether it is a fact that the
Jambgd Kajora Ropeway is working
much below its capacity and the re-
quirements of colleries are not being
met with the consequent loss in pro-
duction and additional expenditure in-
volved in arranging supplies of sand
from distant river-beds; and

(d) the steps being taken to achieve
better utilisation of the installed
carrying capacity and the complete
other ropeways included in the nlan?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI p. C. SETHI): (a)
There are three Coal Board ropeways
system in all due for completion. Cut
of these, ropeway ‘D’ for Jharia is
complete and is working in two shifts.
The other ropeway in Jharia named
‘F* is expected to be completed by
November, 1968, The Ropeway sys-
tem known, as Jambad-Kajcra in
Raniganj consisting of three ropeways,
hag one ropeway operating from
March, 1967 in single shift. The other
two ropeways of this system are ex-
pected to be completed by the end of
March, 1968,

(b) The expenditure on ropeways
on equipment and installation upto
31-12-67 is as under;—

BEquipment and

installation Rs. 16877.122 lakhs
Administration cover-

ing, salaries, wages and

cost of operation

and maintenance— Rs. 28.10 lakhs

(c) Only one installation of ‘Jambad
Kajora' ropeway is in operation in
single shift. Since two other insta-
llations are still under constructiom,
the question of loss at this stage docs
not arise.

(d) Steps have been taken to ex-
pedite completion of two installations’
of ‘Jambad-Kojora' and ‘F* Ropeways
system. In the one installation of



x4y Written Answers MAGHA 34, 180 (SAKA)

the Jambad-Kajora Ropeway which
is already in operation, the #econd
and third shifts are also expected to
be started this year. Area ‘D' rope-
Way is already running in two shifts
aild a third shift has been planned

Exports of Wagons

202, SHRI 8, K. TAPURIAH: Wil
the Minister of COMMERCE be pleas-
ed to state:

(a) whether there is any proposal
to boost exports of railway wagons
in collaboration with the State Trad-
ing Corporation;

(b) if so, the details thereof;

(¢) the estimmted amount of foreign
exchange likely to be earned; and

(d) the gteps taken to ensure that
diversion of capacity for building up
wagons for export would not affect
{nternal requirementg?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a)
to (¢). There is no specific proposal
as guch for collaboration, but the State
Trading Corporation on its own and
also jointly with manufacturers of
wagons has been making every effort
to promote the export of wagons, As
a result o these efforts, orders worth
Ra. 41.40 crores (approx) from Hun-
gary, South Korea, Ceylon, Thailand
and Burma have been secured,

(d) The manufacturing capacity of
wagon building industry and the Rail-
wiay Workshops is more than the pre-
sent internal requirements and as
such diversion of part of this eapacity
to exports would not affect the inter-
nal requirements.

Demand for Additional Railway
Wagons
203. SHRI S. K. TAPURIAH: Will

the Minister of RAILWAYS be pleas-
ed to state:

(a) the estimate of additiona] de-

mand for Railway wagons by 1070-T1
over 1965-68;

3068 (Ai) ISD—T.
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(b) the number of wagons built
during the years 1065-86 and 1996-67;

(c) the plan for manufacturing the
balance during the next three years;
and

(d) the action taken on the Finance
Minister's proposal to place orders in
advance for manufacturing wagons
with a view to helping the engineer-
ing industry?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a)
No precise estimate of the demand for
Railway wagons by 1970-T1 has been
made, as such an estimate will nece-
sarily depend on traffic anticipations
of the new Forth Five Year Plan
which has not yet been framed,

(b)

Private  Railway Total
Builders Workshop in terms
of 4=
1965-66 . 26,559 6,046 33,505
1966-67 . 16,501 4,706 21,207

(c) Till the next Five Year Plan i
prepared, planning ls being done on
an annual basis. The following pro-
ductien has been planned for 1967-68.

Private Railway Total
orkshops

Builders W,

1967-68 . 21,124 4,500 25,624

(d) Taking into sccount the anti-
cipated baklog of outstanding orders
fresh advance orders for 16,000 four-
wheeler units have been offered of
which orders for 12,300 have already
been accepted. Acceptances of offers
in respect of the balance wagons, are
awaited from the Wagon Builders.

Scrapping of Unecomomic Raftway
Lines

204. BHRI C, C. DESAI:
SHRI DEORAO PATIL:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether there is 3 move on the
part of his Ministry to scrap unecomo-
mic Railway lines;
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(b) if so, the details thereof; and
(c) whether his Ministry have con-
tacted the State Governments in this
vegard before finalising this matter?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a)
An examination is under way to see
whether unremunerative branch lines
could be closed down without detri-
ment to public interest. No final de-
cision has yet been formulated.

(b) and (c). Certain railway lines
bave been running at a loss or yield-
ing a very poor return. Examination
of the working of these lines is in
progress with a view to determining
which of them could be closed down
without determent to public interest.
Examijnation of some of them has been
completed. In the case of fourteen
of them, it was found that road trans-
port could, without difficulty and
without detriment to the economy of
the area, replace rail transport. The
State Governments have been  re-
quested to confirm that there would
be no difficulty in making arrange-
ments for such additions to road trans-
port ed may be necessary to take
care of the traffic at present carried
Yy rail

A list of these fourteen lines is lald
on the Table of the House. [Placed
in Library., See No. LT-33/68].

Bale of Structura) Steel by Hinduostan
Steel Lid.

205. SHR1 C. C. DESAI: Will the
Minister of STEEL, MINES AND
METALS be pleased to state:

(a) whether Government’s attention
has been drawn to a report in the
Economic Times of the 13th January,
1968 regarding the deal for 7,000
tonnes of structural steel concluded
by the Hindustan Steel Ltd., with
some dealers at certain discount;

(b) if so, the main features of the
deal; and

(c) the tota]l amount which Gov-
ernment are likely to lose on this deal
and the factors which have impelled
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the Hindustan Steel Ltd. to enter into
thig deal? N

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL MINES AND
METALS (SHRI P. C. SETHI) : (a)
Yes, Sir,

(b) No such deal regarding strue-
tural steel was concluded by Hindus-
tan Jteel Ltd. Apparently the refer-
ence is to the arrangements made hy
Hindustan Steel Ltd. for disposal of the
accumulation of off-grade plates at
Rourkela. It was decided by Hindus-
tan Steel Ltd. that for despatches be-
fore March 31, 1088 a rebate of
Rs. 100j- per tonne may be offered
in the first instance, to those stockists|
customers whp had been previously
taking off-grade plates at ruling
prices and accordingly circulars were
issued to over 200 customers. It was
also proposed to offer the balance after
meeting the demand of such stokists/
customers to other dealers and custo-
mers and gecordingly' dirculars are
now under issue.

(c) There is no question of any
‘loss’ as several other factors lke
saving on loss of interest on blocked
capital, jncreased cash flow, release
of stocking space for operational pur-
poses etc. have also to be taken into
account. After taking all such fac-
tors into consideration HSL decided
that the offer of such rebate was a
sound commercial proposition,

Raflway Accidents

208. SHRI C. MUTHUSAMI: Will
the Minister of RATLWAYS be pleased
to state:

(a) the details of the railway accl-

dents during the last three months;
and

(b) the total loss to the Railway
Exchequer as a result thereof?

THE MINISTER OF RAILWAYS
(SHRI C. M, POONACHA): (a)
During the period 1-10-1987 to 31-12-
1967, 285 train accidents, viz.,, 19
collisions, 209 derailments, 24 cases of
trains running into road traffic at level
crossings and 13 cases of fires in train-
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took place on the Indian Govermment
Railways.

(b) The cost of damage to railway
property involved in these accidents
was estimated at approximately Rs.
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Pllferage Cases on Rallways
211. SHRI HEM RAJ: Wil the
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Minister of RAILWAYS be pleased to
state:

(a) the number of pilferage cases
which occurred on the Railways dur-
ing the years 1966-67 and 1967-68 so
far, zone- ; and

(b) the number of cases started
and convicted aad the wmount of loas
suffered by the Railways?
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THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a)
and (b). The exact number of pilfer-
age cases which vecurred on the Rail-
wayg during 1986-67 and 1967-68
(January) are not known. However,
the amount of loss suffered by the
Rallways due to pilferages resulting
into the payment of Claims Compen-
sation during 10868-87 is as under:—

Railway Claim Com-

pensation paid

Rs.

Central 36,80,860
Eastern 44,76,296
Northern 31,86,29 5
North Eastern 19,32,271
Northeast Frontier 18,96,705
Southern 27,80,287
South Central 4,86,361
South Eastern 26,94,375
Western 26,41,649

Railway Compensation Claims
212, SHR1I HEM RAJ: Will the

state

(a) the number of compensation
claims which were received for the
loss of goods from the 1st April, 1967,

of RAILWAYS be pleased to
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to 3lst January, 1968 and the amount
involved in them; and

(b) the number of such cases dur-
ing the corresponding period of the
last year? ! |

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a)
and (b). The information is being
collected and will be laid on the Table
of the House.

Loot, Murder and Stabbing Cases in

213. SHRI HEM RAJ: Will the
Minister of RATLWAYS be pleased to
state:

(a) the number of loot, murder and
stabbing cases that took place in the
running trains during 1067 and upto
end of January, 1968 on the different
ZOones, zone-wise;

(b) whether the culprits have been
apprehended; and

(c) if not, the steps taken or pro-
posed to be taken for the safety of the
travelling public?

THE MINISTER OF RAILWAYS
(SHRI C. M., POONACHA): (a)
and (b). The required information
is as under:

BRailway No. of cases during 1967 & upto 31-1-68 No. of cul-
Fris ap-

W] Murder  Stabbing _ prehended.

bbery.

Central 3 —_ 4 4
Western . . Nil Nil Nil Nil
Southeastern 10 4 —_ £}
South-Central Nil Nil Nil Nil
North-Esstern . . . 2 1 5
Northeast Frontier . . 1 1 B
Bastern . . . . I -_— -— 15

Southern . - . - - I 2 — -
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{c) Safety of the trawelling public
as also prevention and detection of
crimes against persons on Railways
and in reilway premises is the res-
ponsibility of the Government Rail-
way Police & State Governments.
Close cooperation is maintained with
the Government Railway Police at all
times for the control of crime and
their attention is promptly drawn to
any serious crime that occurs and to
any increase in criminal activities in
any particular area or train for taking
remedial measures.

Coking Coa] from Japan

214, SHRI M. SUDARSANAM: Wil
the Minister of COMMERCE be pleas-
ed to state:

(a) whether there is any proposal
to, enter into a long term contract
with Japan for the supply of coking
coal to India; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY ' OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a)
Probably the Hon'ble Member wants
to, know whether there is any proposal
for export of coking coal from India
to Japan. There is no such proposal
for long-term contract.

{b) Does not arise.

Hospet-Goa and Miraj-Goa Railway
Lines

215. SHRI MOHSIN: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether survey has been made
ang estmmates have been prepared for
converting the Hospet-Goa and Miraj-
Goa railway lines into Broad Gauge;
and

(b) if so, the further steps taken in
the matter?

THE MINISTER OF RAILWAYS
(SHR1 C. M, POONACHA): (a)
Yes,

(b) An exsmination of the Traffic
prospects of tne conversion revealed
that conversion of these sections is
not an immediate necessity as  the
‘metre gauge line is capable of handl-
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ing all the traffic offered in the near
future,
Poona-Mjraj Rallway Line

216. SHRI MOHSIN: Wil] the Mini-
ster of RAILWAYS be plessed to
state:

(a) the progress so far made regard-
ing conversion of Poona-Miraj rail-
way into Broad Gauge railway
line; and

(b) when it is likely to be comple-
ted?

THE MINISTER OF RAILWAYS
(SHRI C. M, POONACHA): (a)
an overall progress of 49 per cent has
been achieved upto end of December,
1967,

(b) The target date for completion
is October, 1969.

Mis. Hind Galvanising and Engineer-
ing Co. (P) Ltd.

217. SHRI C. K. BHATTACHARA-
YYA: Will the Minister of INDUS-

TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleased to state:

(a) whether stainless steel sheets
worth Rs. Two lakhs were fradulently
obtained by some persons from the
Calcutta Port on the false represen-
tation that they were acting as repre-
sentatives of the National Trading
Agency, clearing agents for M/s. Hind
Galvanising and Engineering Co, (P)
Ltd., Calcutta; and

(b) whether any explanations have
been asked from the port guthorities
for this wrong delivery and if so, the
outcome thereof?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED): (a)
and (b). Information is being collect-
ed and will be laid on the Table of
the House.
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Import of Steel for Manwfacture of
Cars

221, SHRI NITIRAJ SINGH CHAU-
DHARY: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleased to state:

(a) whether the steel used for
manufacturing the body of the Am-
bassador and other ears that are
manufactured in India is mported;

(b) if so, the cost of stee]l used per
car; and

(c) if the reply to part (a) above
be in the negative, the source from
which the required stee] is obtained
by the manufacturers?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED): (a)
Mostly imported,

(H Ambesador Car Rs, 2,000
Fiat Car . Rs. 1,500
. Standard Herald Car Rs. 8e0
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(c) Only a small partian of the steel
required for the manufacture of cars
is being obtained from the Rourkela
Steel Plant at present,

Trade Agreement with Rumania

222, SHRI NITIRAJ SINGH CHAU-
DHARY: Will the Minister of COM-
MERCE, be pleased to state:

(a) whether a trade agreement has,
recently, been <concluded with
Rumania; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI

MOHD. SHAFI QURESHI): (a)
and (b). No, Sir.

However, in this connection it may
be mentioned that through an ex-
hange of letter on the 30th December
1967, the walidity of the Trade &
Payments Agreement signed in Bucha-
rest on 30-11.1982, bebween the Cow-
ernment of Indis and the Governmagt
of the Socialist Republic of Rumania,
has been extended upto 31st Decem-
ber, 1088.
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Over-Bridge on Raftway Line in
Madhipur and Angols Lecalities

227. SHRI K, M. MADHUKAR: Will
the Minister of RAILWAYS be pleased
to staje:

(a) whether it is a fact that innu-
merable difficulties are caused to the
public in the absence of an over-
bridge on railway line in Madhipur
and Angola localities of Muzzaffarpur
town which is a major city of Tirhut
Commissionary;

(b) if go, the reasons for which the
over-bridge has not been construeted
so far; and

{e) whether Government propose to
construct an over-bridge now and if
8o, when?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a)
No—There exists as many as three
leve] crossings to facilitate movement
of road traffic across railway line in
Muzzaffarpur area.

(b) and (c). There ig already a

proposal for a road gwerbridge in re-
placement nf level croesinv No, 1
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(Rewa Ghat) at Muzaffarpur. The
scheme could not however be pro-
gressed due to the State Government
having not finalised the alignment of
the approaches. Ag far as the Rail-
way is concerned, the work on the
bridge structure would be taken up
as soon as the State Government
finalise the alignment of the approa-
ches.

Accidents on N.EF. Rallway

228. SHRIMATI JYOTSNA
CHANDA: Will the Minister of RAIL~
WAYS be pleased to state the num-
ber of accidents on the North-East
frontier Railway during the years
1965, 1966 and 19677

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): There
were 185, 171 and 165 train accidents
during the years 1965, 1066 and 1967
respectively in the categories of col-
lisions, derailments, trains running
into road traffic at level crossings and
fires in trains on the Northeast
Frontier Railway,

Decontrol of Scarce Iron and Steel
Items

229. SHRI S. R. DAMANI: Will the
Minister of STEEL, MINES and
METALS be pleased to state:

(a) whether Government are consi-
dering a proposal to decontrol certain
scarce items of iron and steel; and

(b) if so, when the decision is like-
ly to be taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL, MINES
AND METALS (SHRI P, C. SETHI):
(a) and (b). Price and distribution
control on all categories of
iron and steel has been lifted with
effect from the 1st May, 1967. Res-
ponsibility of fixing of prices and
distribution of all categories has been
entrusted to the Joint Plant Com-
mittee. However, the question of the
future of the Joint Plant Committes
and the feasibility of revising the
existing procedure for distribution i
under consideration.
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Arkonam Railway Workshop

230, SHRI S. K. SAMBANDHAN:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether any representation has
been received from the workers of
Arkonam Railway Workshop;

(B) if 0, the details thereot; and
(¢) the action taken thereon?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) to
(c). Representations have been re-
ceived against reduction in the astaff
strength in the Engineering Work-
shops at Arkonam resulting in staff
being rendered surplus. They are

_being considered.

Bombay-Howrah Janata Express

231. SHRI DEORAO PATIL: Will
the Minister of RAILWAYS be
pleased to state:

(a) whether Government propose
to introduce a Bombay-Howrah Jana-
ta Express via Nagpur taking into
account the demand made by the
people; and

(b) it so, when?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) No.

(b) Does not arise,
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Truck Collision at Unmanned Level
Crossing between Vijapur and Kal-
vada Rallway Stations
234, SHRI VISHWA NATH PAN-
DEY: Will the Minister of RAILWAYS

be pleased to state:

(a) whether it is a fact that many
persons were seriously injured when
the truck in which they were trave-
lling collided with a train at an um-
manned level crossing between Vija-
pur and Gerita- Kalvada Railway
Stations (Western Railway) on the
15th January, 1968;

(b) if so, the causes thereof;

(¢) the number of persons injured;
and

(d) the total 1loss to the Railway
property thereby?

THE MINISTER OF RAILWAYS
(SHRI C, M. POONACHA): (a) The
accident occurred at the unmanned
level crossing No. 47C between Vija-
pur and Gerita Kolvada stations on the
Vijapur-Ampliyasan Metre Guage
Branch line section of the Western
Railway,

(b) According to the finding of the
enquiry committee the accident was
due to the truck driver neggtiating
the level crossing in the face of the
approaching train,

(c) In this accident, 14 persons wefe
injured of whom 5 sustained grievous
injuries, One of the grievously in-
jured persons subsequently died in the
hospita] on 21.1.1968 and the others
are reported to be progressing satis-
factorily.

(d) The cost of damage to railway
property was estimated gt approxi-
mately Rs. 700
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Robbery in Howrah-Barauni Passen-
ger Train

235. SHRI VISHWA NATH
PANDEY: Will the Minister of RAIIL.-
WAYS be pleased to state;

(a) whether it is a fact that a dar-
ing running train robbery was com-
mitted in a first class compartment of
the Howrah-Barauni passenger train
between Jamalpur and Kajra stations
of the Eastern Railway on the 6th
January, 1968; and

(b) if so, the details thereof?

THE MINISTER OF RAILWAYS
{SHRI C. M. POONACHA): (a) Yes,
but the incident occurred on 7-1-1968,
between Abhaipur and Kajra stations
in Jamalpur-Kiul Section ‘of the
Eastern Railway.

(b) On 7-1-1968 at about 23-80 hrs.
on arrival of 328 Up Howrah-Barauni
passenger at Kiul one Shri Nath
Singh, a Government official of Bihar
reported to the Officer Commanding,
Government Railway Police, Kiu] that
while he was travelling in a first
clasg compartment of the saif ==
two unknown persons entered the
compartment when the train started
from Jamalpur. On arrival at Dasa-
rathpur, i.e. the next station someone
shouted “Rajbansi, Rajbansi” from
outside and one of those who had got
in at Jamalpur opened the door when
three other unknown persons came
into the compartment. On this the
Government official objected and the
miscreants replied that they would
get down at the next halt. At the
next halt, ie. a Dharara,
two of them got down but three still
remained in the compartment. When
the train steamed off Abhaipur station
they asked the Government official
to surrender the cash at the point of
knife, but on resistence from the
official and his companion, the mis-
creanis attacked both of them and in-
flicted knife injuries on their persoms.
Both the passengers, howewer, ook
shelter in the latrine of the compart-
ment. When the train stopped at
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Kajra, al] the three miscreants de-
camped with stolen articles which
included leather suitcase contammg
Bs. 330|- in cash besides others valued
at Rs, 75|-. Government Railway
Police, Jamalpur have registered a
case under Section 394 1.P.C. which is
under investigation. No arrests haye
been made go far. Both the injured
passenfers were admitted in the hes-
pital for treatment,

Recession in Woollen Industry

236. SHRI P. N. SOLANKI: Will
the Minister of COMMERCE be
pleased to state:

(a) whether the attention of Gow-
ernment has been drawn to a press
report in the Economic Times of the
19th Januery, 1068 that the recession
in the woollen industry continues un-
abated and conditiong this year are
expected to be much worse if Gow-
ernment do not take adequate steps
to stem the rot;

(b) if so, the reaction of Govern-
ment thereto; and

(c) the remedial measures taken in
this direction?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) Yes,
Sir.

(b) and (c). Government do not
fully share the pessimism about the
industry and have meintained in the
first six months of the current season
the same level of foreign exchange
allocation as in the last season, which
was much higher than the previous
year.

Industrial Development

237. SHRI P. N. SOLANKI: Wil
the Minister of INDUSTRIAL DEVE-
LOFMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether Government’s atten-
tion has been drawn to a press report
published in the Times of India of
the 20th January, 1967 stating that
his Ministry hes taken a perious note
of the uilaged aitemptg by manufse-
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turers in certain industries tp revive
the sellers market through dubious
means;

(b) if so, what are the industries
in question; and

(c) the action, jf any, taken against
the defaulters?

THE MINISTER OF INDUBTRIAL

DEVELOPMENT AND COMPANY

;!'F.;_I.Rs (SHRI F, A, AHMFED): (a)
0, ir.

(b) and (c). Do not grise.
Rourkela and Durgapur Plants

238. SHRI LOBO PRABHU: Will the
Minister of STEEL, MINES AND ME-
TALS be pleased to state:

(a) whether it js g fact that the
Rourkela and Durgapur Steel Plants
have been working at 30 per cent of
their capacity and, if so, since how
long;

(b) the extent to which this has
increased the cost of production of
stee] in these plants;

(c) how far steel production in the
country is surplus to the demand; and

_ (d) the value of subsidy paid on the
export of steel?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHENNA RE-
DY): (a) and (b). Tt is not a fact that
the Rourkela and Durgapur Steel
Plans have been working at 30 per
cent of their capacity. During the pe-
riod April—December 1987, the achie-
vement on rated capacity in saleable
stee]l comes to about 84 per cent in
tme case of Rourkela gteel Plant and
sbout 85 per cent in the case of
Durgapur Stee] Plant.  The cost of
production of steel depends on a num-
ber of factors and under-utilisation of
capacity is only one of them.

(¢) During the last about 2 years,
the demand for certain products has
slackened, mostly because of reces-
slonary trends and slowing down of
developmenta] actlvitles. As soon as
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Mmmdummgﬁbﬂylnthe
country picks up, the demang ig ex-
pected to match production,

(d) The information is being collec-
ted and will be Jaid on the Table of
the House.

Sugar MiM in Uganda
239. SHRI K. HALDAR: Wil] the

Minister of COMMERCE be pleased
tc state:

(a) whether India has won a global
tender to set up a large sugar mill
in Uganda;

(b) it so, whether it wil] be in the
public sector or private one; and

() the terms and conditions there-

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). An Indian firm has secured a
contract for the supply of Sugar Mill
machinery for modernisation of a
Sugar Mill in Uganda.

(¢) The contract is between private
parties,

Recession

240. SHRI G. S. DHIELON: will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS
be pleased to state:

(a) whether the Central Project
Advisory Council at their meeting
held in December, 1967 had made
some recommendations to combat re-
cession through greater reliance on
Indian goods; and

(b) if so, the details of these recom-
mendationg alongwith the steps taken
by various Departments for their
adoption and implementation?

AFFAIRE (SHRI F. A. AHMED): (a)
and (»). Presumably the reference Is
to the 19th meeting of the Central
Advisory Council of Industries, which
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took place on 10th November, 1967.
The various recommendationg made
therein are already receiving the at-
tention of the Government,

Export Policy Resolution

241, SHRI JUGAL MONDAL: Wil
the Minister of COMMERCE be pleas-
ed to refer to the reply given to Un-
starred Question No. 5604 on the 22nd
December, 1967 and state:

(a) whether Government have gince
finalised the details of the proposed
Export Policy Resolution;

(b) if so, what are the guidelines
of the new policy; and

(e) if the reply to part (a) above
be in the negative, the reasons there-
for?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). The details of the proposed Ex-
port Policy Resolution have not yet
been finalised.

(¢) In the first meeting of the re-
constituted Board of Trade held on
24-1.1968 it was decided to constitute
a Sub-Committee to make proposals
for incorporation in the Export Policy
Resolution. The Resolution will be
finalised after receiving the recommen-
dations of this Sub-Committee,

Colleries Operatlons in Asansol
Sub-Division

242, SHRI DEVEN SEN: Will the
Minister of STEEL, MINES AND ME-
TALS be pleaseg to state;

(a) whether it is a fact that in the
Asansol sub-division, the land in the
villages is gubsiding, buildings uare
cracking gnd tanks and wells are
going dry due to the impact of gpe-
ration in the collieries,

(b) whether it is also a fact that the
owners of land and buildings are not
getting any compensation either from
Government or from the colliery
owners; and
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(c) if so, the gteps Government pro-
pose to take to give relief to them?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI): (a)
Some instances of damage to surface
had come to the notice of Directorate
General of Mines Safety during 1966
and 1867. Al] such instances were
looked into and were found to be due
to normal mining operations. Provi-
sions of statutory Regulations with
respect to fencing had been mostly
carried out.

(b) and (c). These matters are
dealt with by the State Government.

Commercial Clerks on Railways

243. SHRI P. N. SOLANKI: Wil] the
Minister of RAILWAYS be pleased to
state:

(a) whether it is a fact that the
Commercial Clerks on Railwayg fail
to work as per rule resulting in heavy
claims paid by the Railways and was-
tage of perishable food stuff;

(b) whether it js also a fact the
Railways accept the consignments on
charging freight by passenger trains,
but they are sent by goods trains In
parcel vans where the freight is less;
and

(¢) if go, the reasons therefor?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) It is
true that the staff booking a consign-
ment sometimes fail to do all that they
are required or expected to do, and
this may result in some damage to the
consignment, for which compensation
may have to be paid, but it is not
that this happens very frequently.

(b) end (c). It i not so. If a
consignment booked for transport by
passenger train is despatched by goods
train it can only be regarded as a case
of an individual lapse, which is taken
suitable notice of by the administra-
tion,
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Parcel Office Ajmer

244. SHRI P. N. SOLANKI: Will the
Minister of RAILWAYS be pleaseq to
state:

(a) whether it is a fact that the
staff strength in Parcel Office, Ajmer
(Western Railway) is inadequate to
cope with the work and the matter
has been under consideratiou since
1963;

(b) whether it is 5 fact that no
overtime allowance is paid to the staff
and they are also penalised for mis-
takes which become unavoidable as
a result of heavy work load due to
insufficient staff; and

(c) if so, the further time likely to
be taken by the Rallways to com-
pensate the gtaff according to the work
load?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) to
(c). Information 1s being collected and
Will be laid on the table of the Sabha.

Vigilance Wing on Railways

245. SHRI P. N. SOLANKI: Will
the Minister of RAILWAYS be pleased
to state:

(a) whether it is a fact that there
is a separate Vigilance Wing working
on the Railways;

(b) if so, the extent to which this
Vigilance Wing has been able to ot
out corruption from the Railways;
and

(c) the amount required to main-
tain Vigilance Wing on the Raflway*
annually?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) The
Vigilance Organisation on the Rail-
ways consists of tne Vigilance Directo-
rete in the Railway Board's Office and
a Vigilance Branch on each of the
nine zonal railways.

(b) it may not be poesible to as-
segs the extent to which the Vigilance
Wing has been able to root out cor-
ruption from the Rallways.
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(c) The total expenditure om fthe
Vigilance Organisation in the Rail-
ways during the financial year ended
31-3-67 was Rs. 36,00,532/84.

Tungabhadra Steel Products Litd.

246. SHRI 5. A. AGADI: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS Le
pleased to state:

(a) the total investment made by
the Central Government as well as by
the State Government jn the Tunga-
bhadra Steel Products, Ltd., in My-
sore State;

(b) whether any schemes have
been proposed for the expansion of
the said factory and if so, the details
thereof; and

(¢) tne value of the annual produc-
tlon of the factory since 19617

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
Rs. 1.01 crores.

(b) Proposals for diversification
and expansion of the manufacturing
activities of the company are under
consideration. A Committee has been
set up by the Board of Directors to
examine thig issue in detail and sub-
mit its recommendations. The Com-
mittee’s recommendations are awaited.

(¢) The value of the annual produc-
tion since 1961 is given below:—

Year Value (Rs. in lokhs)
1961-62 35.71
1962-63 43.32
1963-64 51.69
1964-65 53.68
1965-66 69.40
1966-67 50.48

Unauthorised Pulling of Chalns

247. SHRI JAGESHWAR YADAV:
Wil] the Minister of RAILWAYS be
pleased to state:

(a) whether the incidents of unau-
thorised pulling of chains in the
trains have increased during the last
two years:
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(b) if so, the details thereof;

(c) the main reasong therefor; and
't,(d} the steps being takén to check
187

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) Yes.

(b) Number of unauthorised inci-
dents 8uring the years ending 86th
September, 1066 and 1967 were
1,33,668 and 1,73,666 respectively as
compared to 90,200 during the year
ending 30th September, 1965,

{c) The main reasons for increase
in the incidents of Alarm chain pul-
ling are overcrowding in trains, de-
terioration in the law and order si-
tuation and ticketless travel.

(d) A statement is 1aid on the Ta-
ble of the House. [Placed in Library.
See No, LT-34/68].
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“Lillicoah shop special” traim

254. SHRI DEVEN SEN: Will the
Minister of RAILWAYS be pleased to

state:

(a) whether it is a facc that he
travelled from Asansol to Howrsh
in a special train known as the
“Lillooah Shop Special” in January,
1968,

(b) whether it is also a fact that
the special train was composed of
carriages collected from wvarious dis-
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tant places long before the actual
date of journey; and

(e) the total cost incurred on this
train?

THE MINISTER OF RAILWAYS
(SHRI C. M, POONACHA): (a) and
(b). Yes. On the Eastern Railway,
coaches required to be sent for perio-
dical overhaul at the Railway Work-
shop, Lilluah, are collected at various
points, such as Asansol, Danapur,
etc. and moved to Lilluah as a full
train from time to time, The ifispec-
tion carriage of the Minister for
Railways was attached to this
“Lillush Shop Special” that was run
on 5-1-1968,

(c) No extra expenditure was
incurred for this journey of the
Minister as the Shop Special was
run in the normal course.
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Sick Textile Mills

256. SHRI R. BARUA: Will the
Minister of COMMERCE be pleased to
refer to the reply giveh to Unstarred
Question No. 1887 dated the 24th
November, 1867 and state:

(a) whether the Committee to
lvok into the affairs of the sick textile
mills; has since been constituted;

(b) if so, the progress so far made
by the Committee; and

(e) whether Government have
taken a final decision about the tak-
ing over of some mismanaged or
closed textile mills in the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) end
(b). No, Sir. The Textile Corporation
proposed to be set up will be asked to
study the problems of the textile in-
dustry.

(¢) Government have been inter
alia taking over mismanaged or
closed mills under the provisions of
the Industries (Development &
Regulation) Act. The future of
such mille will be considered in
terms of the provisions of the Cotton
Textile Companies (Management of
Undertakings and Liquidation or
Reconstruction) Act, 1087,
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Deen Dayal Upadhyaya
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12 hrs.

RE. DEATH OF SHRI DEEN DAYAL
UPADHYAYA

SHRI M, L. SONDHI (New Delhi):
Mr, Speaker, Sir, yesterday, we all
joined and paid tributes to Shri Deen
Dayal Upadhyaya. The All Indix Radio
has been giving very misleading re-
ports, suggesting that it is an accident
and saying that a currency note of Rs.
5 was thrust into the hand of Shri
Deen Dayal Upadhyaya. We are very
much agitated over this. There
should be some decency. A thorough
probe is necessary. There may be an
international hand behind it. The
Interpo] should be contacted....

MR. SPEAKER: Order, order. If
some mistake has been committed, it
should be brought fo the notice of the
Minister concerned or the Prime
Minister.

ot Wy fawd (qA7) . wew
WErew, WrE Fifwd, I A% 7 @
fesaamArriaisFigmRaR
¥ g AR FT W W@ § 77 Q@
R g W R

MR. SPEAKER: I have understood
him without his further explanation.
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quest that he may make a statement

ot W aT e (feeet awe)

MR. SPEAKER: Will you kindly sit
down? I gm on my legs. The posi-
tion is that some wrong information
is being broadcast on the All India
Radio while the investigation is going
on. That should be brought to the
Minister or the Prime Minister, Cer-
tainly they will look into it. Who
can correct it except the Minister or
the Prime Minister?

SHRI KANWAR LAL GUPTA: We
have already done that. It is still go-
ing on.

MR. SPEAKFER: What is it that I
can do? Kindly sit down. Shri Patodia,

SHRI P. VENEKATASUBBAIAH
(Nandyal): Sir, before you go to Call
Attention Notice, ] want to make a
submission. Yesterday, when the Pre-
sident was delivering his Address to
both the Houses of Parliament assem-
bled together. .

MR. SPEAKER: That is not the
point before the House now.

Shri Patodia.
SHRI K. LAKKAPPA  (Tumkur):

There is a break-down of law and
order in Mysore . . . (Interruption).

MR. SPEAKER: It is now going out
of my hands. Order, order. I do not
want to hear anything now. Shri
Patodia.

12.03 hrs,

CALLING ATTENTION TO MATTER
OR URGENT PUBLIC IMPORT-
ANCE

Rx: REPORTED WIDESPREAD DISTURBANCES
AND LAWLESSNESS IN GAUHATI ON
RepuBLic DAY CAUSING DAMAGE TO
PROPERTY WORTH CRORES OF RUPEES

SHRI D. N. PATODIA (Jalore): Sir,
1 call the attention of the Minister of
Home Affairg to the following matter
of urgent public imporance and I re-

thereon:

“Reported statement made by
him on the 31st January, 1968
expressing profound distress at
widespread disturbances and law-
lessness that broke out in Gauhati
on th_e Republic Day causing
damage to property worth crores
of rupees.”

THE MINISTER OF HOME AFF-
AIRS (SHRI Y. B. CHAVAN): Sir, jt
is with a deep sense of distress at the
happenings in Gauhati on January 26,
1968 that I make this statement.
There was a complete hartal in Gau-
hati on January 24 in response to a call
given by the All Assam Student Union
to protest against observations at Jor-
hat on the issue of reorganization of
Assam attributed to the Prime Minis-
ter. The students held a meeting on
January 25 to congratulate the people
on the successful hartal and took @
decision to boycott the Republic Day
celebrations on January 26. Announce-
ments to this effect were made over
loudspeakers on the evening of
January 25. On 26th morning, a large
number of students collected on roads
leading to the venue of the Parade
Ground. They prevented the general
public from attending the parade
which was, however, held with some
officials in attendance. After the
parade was over, large sectiong of
students and others, who had collect-
ed, moved on to the town areas and
the main bazars.

They pulled down the national flag
in @ few places ang indulged in loot-
ing and arson. There were numerous
cases of arson resorted to by groups
of persons who were moving about in
the shopping centres, and a number
of shops, industrial establishments,
petrol pumps and vehicles were set on
fire. The district authorities felt that
the forces at their disposal were not
adequate fo meet the situation which
was getting out of control. They,
therefore, requested the army for
assistance. From approximately 12.30
P.M. curfew was declared in the town



287  Disturbances in
which was to be effective upto 6 am.
-on the morning of January 27. It was
extended by the district authorities
further by 24 hours.

Cases of arson continued through-
out the afternoon. All fire-brigades
available with the civfjpand military
authorities ang with the refinery were
pressed into service but operations
were hampered due to water supply
and electricity being affected. These
services were restored only later in
the evening. The police forces were
further reinforced by units of the
Central Reserve Police. As a result
of these measures, the situation in
Gauhati town was brought under con-
trol by the evening.

On 27th January also there were a
few incidents of arson @nd looting in
Gauhati and jts outskirts. A number
of shops and godowns were looted at
Vijaynagar, which is about 16 miles
from Gauhati. The Assam mail was
stopped at Santipur and stones were
pelted by miscreants. The train mov-
<q to Gauhati only after the army had
rushed to the spot and dispersed the
miscreants. The Chief Minister visit-
ed Gauhati on January 27......(Shri
Nath Pai: What was he doing on the
26th) I will answer questions later.
He should have some patience. He
was at Shivsagar......and supervised
the arrangements that had been made
for maintaining law =and order, He
asked the Minister of Revenue to con-
tinue to remain at Gauhati to deal
with the situation,

1 visited Gauhati on January 31.
In my discussions with the Chief
Minister I urged the absolute neces-
sity of preventing recurrence of such
incidents and of restoring a sense of
security among the non-Assamese
people in the State. The State Gov-
ernment have decided to set up a
Commission of Inquiry under the
Commissions of Inquiry Act, 1052
Special teamg for investigation of
offences have been set up and steps
are being taken to ensure speedy trial
of cases ag investigation is completed.
The State Government are taking

MAGHA 24, 1889 (SAKA)

Asgsam (C.A) 288
action to provide relief to the people
affected by the disturbances, includ-
ing grant of loans to enable industries
and business to be restarted,

The incidents in Gauhafi were a
most disturbing exhibition of narrow
regional feelings, as it was the houses
and properties of the non-Assamese
that were the main targets of attack.
I trust that this House will condemn
the senseless violence that has brought
misery to a large number of people.
Government, on their part, are deter-
mined to take whatever steps are
necessary to curb such activities, and
to do all that is possible to enable
citizens of India, wherever they may
be, to live and work in peace and
security.

SHRI NATH PAI (Raipur): The
hon. Minister had promised to ansure
the question about Shri Chaliha.
What was Shri Chaliha doing on the
26th and where was he?

MR. SPEAKER: He had aswered
he question immediately and said
that he was at Sibsagar.

SHRI Y, B. CHAVAN: On the
26th he was at Sibsagar.

SHRI NATH PAI: Conveniently he
was away,

SHRI Y. B. CHAVAN: Now, the
hon. Member is drawing his own in-
fercnces.

SHRI D. N. PATODIA: If anything,
the hon, Minister’s statement is a
gross under-statement of what had
happened there. The causes and the
circumstances under which the dis-
turbance took place at Gauhati on
the Republic Day were very much
deep-rooted and very much more
serious. This reminds the House of
the incident in 1960 when in Assam
there was an anti-Bengalese riot and
most heinous types of crimes were
committed and children were mur-
dered in the presence of their
perents in that process.

There had been a regulsr infiltra-
ﬁonld! Pakirtani elements in the bor-
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[Shri D. N, Patodia ]

der areas of Assam over the years
and it is known to Government that
more than ten lakhs of people have
crossed the border, and I understand
that out of them about seven lpkhs
or five lakhs are very soon going to
be given Indian nationality.

Fa

About a year back a new organi-
sation has emerged there under the
name of Lachit Sena It is a mili-
tant organisation. It is a communal
organisation, and in the mname of
this organisation they have started
raising new slogans' Assam is for
Assamese’, ‘Assam is not for Indian’,
‘Assam was not a part of India, and
Assam will never be a part of India’.
As a result of this, there had been
regular attacks there on the non-
Assamese communities,

It is in this background that we
have' to view the disturbance that
started there. These disturbances
flared up on the statement of the
Prime Minister on certain reorgani-
sation matters. It gave a handle to
this organisation and the Govern-
ment of Assam permitted themselves
to be a party to and be the sponsors
of this agitation.

On the 13th January, Assam Unity
Day was observed, Leaflets were
distributed. Posters were distribut-
ed. Meeting were addressed, With
your permission, I would like to
point out what type of leaflets they
were. One of the leaflets read as
follows:

“Assam for Assamese

It is hereby notified that all
non-Assamese persons, those who
are holding offices irrespective of
categories and departments,
business, contracts, agencies etc.
in Assam should wvacate their
respective offices and other busi-
ness affairs including the holding
of land or buildings within a
reasonable period not exceeding
the date of 30th June, 1968 and to
go away to their own home-

lendg. . 7
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—because Assam is not their home-

land according to them. It further
reads:

®"The non-implementation ot
this general notice shall be dealt
with severely for which we
shall nevg) be held responsible
for any direct action sponsored
by this organisation.

This notice is served by Lachit
Sena to al] pon-Assamese fellows

excluding tribal brothers in
Assam .

Lachit Sena,

Assam.”.

These kinds of leaflets were distri-
buted there in a printed from.
Lakhs and lakhs of such leaflets were
distributed there,

On the 24th January, a general
hartal was observed, The efigy of
the Prime Minister was taken in
a procession and was burnt in public
and public meetings were addressed.
It was the effigy of the Prime Minis-
ter of India, as an institution and
not of any particular person The
State Government sent letters to the
Central Government that the State
Government would not be in a posi-
tion to control the situation until
the Central Government changed
their attitude Therefore, the State
Government wanted to see that the
demonsration succeeded and they
wanted to teach a lesson to the
Centre so that the Centre should
change its attitude.

With this background, the whole
thing started on the 28th. The
national flag  hoisting c¢eremony
under strong police and military
guerd was attended by altogether
three persons including the Minister
himself. Thereafter the orgy started
and the lost and arson started, and
the hon. Minister has already des-
cribed what had happened.

Mr. Speaker: We know all that.
We are not haviag a discussion now.
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There is mo time for it now. He may
ask only a question.

SHRI D. NN PATODIA: What
happened thereafter was....

MR. BPEAKER: Everybody knows
what had happened.

SHRI D. N. PATODIA: Everybody
does not know.

MR. SPEAKER: Anyhow, we are
not having a discussion now. I have
allowed him enough time already.

SHRI D, N. PATODIA: The whole
thing happened in the course of 3}
hours, between 9 and 12.30 hours at a
place like Gauhati, the de facto capi-
tal of Assam protected well by the
Army all around. There, looting
was done and arson was committed,
and properties worth crores of rupees
were burnt. Yet, not an arrest was
made, not one tear-gas shell was
used, not one bullet was fired, not
even one fire-brigade was requisition-
ed. This was what happened in
the presence of the police and in the
presence of evarybody. Even until
three days thereafter not even one
single arrest was made, not even one
search was made and as against
crores of rupees worth of property,
rot even Rs. 10 lakhs worth of pro-
perty were seized,

In respect of the property damag-
ed, worth several crores of rupees
and the loss suffered by the non-
Asgsamege communities for no fault
of theirs, including Bengalis, Rajas-
thanis, Punjabis and Gujaratis....

AN HON. MEMBER: And Sindhis
also,

SHRI D. N. PATODIA... .may I
know what action Government pro-
pose to take to compensate them far
this losa?

They are deserving of compen-
sation. It is no fault of theirs. The
State Government and the Central
Government have completely failed
to provide even elementary protec-
tion to the citizens. I would like to
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ask what is the State for. So in
what manner is compensation going
to be paid?

The next question is: what is the
attitudes of the Centre towards the
State Government in view of these
circumstances, in view of what has
happened, when the State Gowern-
ment has completely failed?

The third question is: will the
Central Government be prepared to
institute a parliamentary inguiry
representing all the parties to go
into the deep-rooted causes of the
entire matter? I shall be obliged
if the hon. Minister answers these
questions.

With your permission, I would like
to place this paper on the Table.*

MR. SPEAKER: No no, we will see
later on.

SHRI Y. B. CHAVAN: As far ag the
facts are concerned, I have given
the general outline of what happen-
ed that day there. About the causes,
it is common knowledge that there
was—even now there is—some sort
of strained feeling about this gques-
tion of reorganisation in Assam It
is quite possible that this issue also
might have been made ‘wse of in this
trouble, There is an element of
what they call Lachit Sena, a sort of
an aggressive regionalism which is
raising its ugly head in different parts
of the country....

SHRI INDRAJIT GUPTA: (Ali-
pore): A counterpart of the Shiv
Sena.

ot WA |ATT A T7 FEELT
qTET FT B

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED): I
deny that allegation.

SHRI Y. B, CHAVAN: I must say
that if at all we have to seriously
consider these problems and find
national solutions to them, it is
very essential that  at least this

*The Speaker not having subsequent ly accorded the necessary permission
the paper was not treated as lzid on the Table.
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hon. house should look at this
question on a more reasomable and
rational basis and not throw wery
cheap politically-oriented  allega-
tions against each other in this
house. This is the appeal I would
make.

As for the cuses, there are cer-
tainly complex causes, If we want
to link them up to any definite
cause which led to the actual
occurrences of that day, we will have
to await the result of the inquiry
which is undertaken.

SHRI RANGA (Srikakulam): What
is the use of inquiry at that level?

SHRI Y. B. CHAVAN: When there
is no inquiry, they ask, why is there
no inquiry? When an inquiry is
ordered, they ask, way this fabri-
cation of an inquiry? I do not
understand this attitude in this mat-
ter.

SHRI BAL RAJ MADHOK (South
Delhi): That was the earlier inquiry
whose report has not come. Therc-
fore, he put that question.

SHRI Y. B. CHAVAN: Shri Madhok
weas with me and he wanted that
there should be an inquiry. When
an inquiry is to be held, he is
raising another issue,

The main question is to find out
exactly what led to these distur-
bances. Then what is the respon-
sibility of the administration is in
this is also a major queston. I have
personally expressed my own view
that that may the local adminis-
tration completely failed. It is a
matter of shame for us. I do not
want to conceal that fact. I do not
propose to give protection to any-
body. .

SHRI NATH PAIl: Why did not the
Governor dismiss the Ministry?

SHRI Y, B. CHAVAN: The hon.
Member asked: What is the attitude
of the Government of India in this
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matter? The Government of India
do not want to protect anybody, if
he is responsible for this. Owur main
concern is to protect the integrity of
the country.

SHRI D. N, PATODIA: What then
did the Central Government do?

SHRI Y. B. CHAVAN: Let him hear
me and then he may ask gquestions
later if the Speaker permits.

So this is our attitude. Imme-
diately 1 asked the Chief Minister
to appoint a large number of deams
of investigation,

SHRI JYOTIRMOY BASU: (Dia-
mond Harbour): He js himself in-
directly responsible,

SHRI Y. B. CHAVAN: I do not take
his allegation very seriously,

SHRI JYOTIRMOY BASU: This is
a question of a political game. We
are tried of hearing these thing.

SHRI Y, B. CHAVAN: When these

investigations have been under-
taken, we will know,

Another suggestion was made
that those persons who were
immediately in charge of the

operations should be transferred, I
learnt this morning that the officers
concerned have also been transferred.
So the inquiry and investigations will
be quite objective and energetic, 1
have no doubt about thut. Thess are
the immediate steps. Another impor-
tant and urgent problem is the reh-
abilitation of the people. It is most
important that we restore confidence
in the minds of the people who are
working there. If we merely walk in
terms of having a parliamentary or
any other type of enquiry, we will be
unnecessary additing fuel to the fire.
It is no use talking about this matter
because ultimately we will have to
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regtore the rehltionship between the
Assamese and non-Assemese people. 1
would agein make an appeal in this
hon. House not to look at this prublem
from a political or party point of view,
let us look at it from the mnational
point of view, and let us do what-
ever is necessary about it

MR. SPEAKER: He asked a specific
question about compensation.

SHRI Y. B. CHAVAN: About com-
pensation in these matters it is very
difficult to say. Normally compensa-
tion is not given. What is done is that
relief and rehabilitation measures are
tsken in this matter

SHRI DHIRESWAR KALITA: (Gau-
hati): On a point of order.

MR. SPEAKER: No question of
point of order.

SHRI DHIRESWAR KALITA: He
has made a statement in Jorhat, He
should clear what he said in Jorhat.

MR, SPEAKER: I gm not allowing.
It is a calling attention notice. The
name here are being called.

SHRI R. BARUA (Jorhat):
know whether what happened in
Gauhati was part of & deeper and
deep-laid strategy to create conditions
of chaos in that part of the country;
if s0, has the Ministry been posted
with adequate facts about the elementg
responsible for the entire holocaust
there?

May I

SHRI Y. B. CHAVAN: Certainly we
have got some information as to the
forces working in Assam in this parti-
cular matter, and we have our own
assessment also about this matter, and
we have tried to discuss this matter
from time to time with the Assam
Government also,

SHRIMATI JYOTSNA CHANDA: In
view of the statement made by some
leaders of Assam saying that Pakistami
and Chinese hands are behind this,
may I know from the Government
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whether this has been proved true or
not, whether the leaders of Assam are
shirking their responsibility by saying
so? May I know from the Govern-
ment whether the students and the
youngsters of Assam were incited and
instigated by the statements of gome
of the leaders of Assam that Assam
wil] not be organised and that they
will fight it to the last, whether this
is true or not? Just now the hon.
Minister said that an enquiry will be
held. May I know from him whether
he knows that an enquiry was held by
the Godeswar Commission and its re-
port was published, but uptil now no
recommendations of it have been im-
plemented? In 1860 also an enquiry
was held regarding Silchar firing, but
it has not seen the light of day. Will
he give us an assurance that the re-
port of this enquiry will be published
and its recommendations will also be
implemented?

SHRI Y..B. CHAVAN: About these
foreign elements, because normally
thig js also one of the statements that
is given out that there may be a
foreign element in organising these
troubles, as far as the Assam situation
is concerned, both the plains and the
hills, naturally Pakistan and China
would be too willing to take interest
in these matters. So, that back-
ground 1 do not want to forget, that
background will be alwayg there, but
it would be wrong to emphasize these
things so that we forget the internal
elements. I cannot say that I have got
definite evidence in my hands to say
that foreign elements have orgafiised
this, That is certainly inherent in the
situation, and naturally Pakistani or
Chinese elements who are alwayg in-
terested to have some troubles inside
our country, to subvert our country,
would be certainly exploiting this
thing.

As far as the statements of some
leaders are concerned, it is quite pos-
sible that they may have influenced

the feelings of the younger elements
in the State, I have no dout about that,
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but I cannot say whether this parti- We have linked up our cause

oular thing was the result of scme with the underground Nagas help-

“smtements made by somebody. ing each other acd sharing
As far as the enquiry is concerned, ldentical views.

I think the enquiry results will have Our slogans are as follows: 1

to be implemented? Quit Assam.. 2 Stop exploitation.

T o g (78) : 26 vl 3. Assam is not a colony for India
ang, Indians, 4 Assam for Assa-

WA N WM T T A A e (Assamese including tribals
T FCHTE & arget frwrr s ¥ of Assam) 5, Declare Assam's in-
T & S o fawm waw o # gl:fngmm)&ung Live Lachit

Wz ¢ SEN W B R T * ‘
FOETL $T W A5G GTgT ®1  WolY AT g AR AT g | HEwA
of 9., T 99T 4f a7 9% WEE 9T 26 7g Wt aererraT WA § e wrew aoer
wrrdy ¥ g ot gt d wwh S d Ay oA, 1967 ¥ @eiw faur av ¥
F7# geofr WX Y o A gen € few R ¥ aw ¥ www dgw
¥ art ¥ wi qgw Ag # g ? Ffﬂf:r;ﬂ'ffﬂfl for  wgr mar fe
WS WEET, WIR squfT W & lmfatﬂiqﬂm
T o% awaT § e & awgew e O @& 9 OWR R owww e
W!Tzf'ﬂiwﬁfwnﬁ Fovt YR T Af  gEWAT o7
N TR E | ) grar &1 gy faaw ema wwma &
foug @« 9T & | A=W \@EA WK

From: The Prime_ Minister, Under- -
ground Sovereign Government of mmtm*m

Assam: gt A fawea #Y sy aa @ @

Gjﬁmﬂdepmddln;]nceﬂmﬂlthe I ¥ AW T & fE owEw FAw
vernment ia and the non-

Assamese people are using ft §!E‘|ll z | Qﬁ‘ ferau

Assam as a colony, dominating o tﬁmq’r g

and exploiting Astum and Asse- arar  faare &) s & Wi & smefar

mese people. Assam is not getting 6 f& “ ¢ -

its due share from its natura] re- hACLN T W wyafa 3

sources of oil and tea. Why As-

sam’s crude oil should be taken to & wrot 'lﬁ‘tllﬁl ¥ T & (8

Barauni? 99 per cent employees TE M ARTLY THH AW GTH TC AT

of Delhi’s government offices in mﬁl

Assam and employees of various :

industries of nom-Assemese ox- MR. SPEAKER: You have read the

ploiters of Assam gare hnon-- whole thing. There is nl:)‘;edmlen

ANRS. now for laying it on the Table.
Prior to the taking over by the

British in 1824, Assam was a SHRI Y. B. CHAVAN: Ag far as

sovereign independent State and this question is concerned I can say
had po relations with the rest of that the general conditions and the
India. Therefore the aim of the background of the problem of reor-
Lachit is to make Assam free from ganisation had already besn known
the traitor India and drive out all and we had discussions on some of
traitors, exploiters, adulters, black- these problemg with the Assam Gov-
marketeers Indian for whose ernment. With regard to this parti-
existence the Assamese people are cular question. I should say that this
suffering and not benefited at all. was one of the major questions which
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I discussed with some of the local offi-
cers of the Assam Government. In
the light of the information that they
had, their assessment was that on the
24th and 25th there would be an orga-
nised attempt to dishonour the natio-
nal flag when the parade was being
held. They had made al] the arrange-
ments to avoid the situation and they
successfully avoided that situation
developing.

SHRI HEM BARUA (Mangaldai):
Do not try to throw dust into our eyes.
The national flag was pulled down
from the police station in Gauhati.

SHRI Y. B. CHAVAN: Please listen
tn me; I am not throwing dust in your
eyes; there is no dust with me and
you have very good eyes, Their assess-
ment was that they would dishonour
the national flag in the parade ground
when the parade was held.. (Inter-
ruption.) Whether that assessment
wag right or wrong was a different
matter. I am telling you a different
facts, without my comment.

That was, that the local officers told
me that their assessment was, in view
of the announcement that they had

done—
ot <fa 17 ;T dgw wEAEe

¥ g fawn o fe frelt @
ar gt ?

st qarew <1 wwW ;AT
AT T A AT A A

[ was saying that this was the informa-
tion that they had and they had ex-
pected that in view of the announce-
ment that they had made the previous
evening they would dishonour the
National Flag when it was ceremoni-
ously hoisted on the Parade Ground.
That was there, and the students in
large numbeis  had  collect-
ed around the Parade Ground itself.
Therefore, they certainly avoided the
-Incident; thern is no doubt about Rt.
But after the students formed the pro-
cession and when it wag joined by a
large number oy other people, what

was not anticipated by threm.
Whether that was good or bad, wise

Asgsam (C.AN 3oo.

or not, I am not going into it; I am
not giving any commentary on that.
But about this particular incident,
naturally, the Government of India:
had no occasion to receive any infor-
mation,

ol gFR oW T (INAA)
¥ wrawrh o ¢ 5 wmw ¥ g
e & 0w &w gfeem ¥
wre gud A A A o were
w1 wgae g ag fawrton a1 ar oy
2 from ¥ ¥ wfasiv s ® v
Fr aferar & W@ 1 gg Wl
dMITH FAqE AT Kaws
I AW §df ¥ 98 WA @
g 5 g whwr 2, wife @ afam
¥MEFTAAFTSTITE ) W
ag wet § 6w E-selt ar e
T RN Tg guw & fF agr
W ONER A AW Wi 99w
7 a1 @ & A fex ot ¥=T Ao
& w1f FriaEd @ Y T agn o et
e ¥ qW W ¥ =T A T
¥ fs “fewt, wt ¥ wm o)
“ared, wor a1 R s
#1§ Frdamdy AT A agl o< faar
ofx g€ &, 39 & ow wfewe g
wgaewl @ a@ gEd 1w feafa
¥ %7 GOOTT §F WSATHT H1 0F GHAAT-
g FEAE W AR & 7 aww
% ag A N kg€ oo g
g 1 W wiw s e g,
w7 99 H1 ag T &y § fir e
% foamrdfagt srew g, v @
faas W WM W W@ ! A ™
feufr ag & fe et G2 & oo ot
FR A & O @ ¢ & Wy X
At 37 &1 7z for S W A
AT AT |
SHRI Y. B. CHAVAN: I must, first
of all repudiate the charge made
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it FF W AT 0 AWK
9w A AT 2 ST
W & W 37 % fawmifar aT 3
W) whamsife
FEM ouT fawfor adf #1 8

SHRI Y. B. CHAVAN: The question
of infiltrators in Assam is a separate
«question. I do not think it has any-
thing to do with this. Lachet Sena
‘certainly is a mysterious, underground
organisation. As to whether it is func-
tioning there and influencing the peo-
ple's attitude there, certainly some
information is being collected about
that. But I cannot say, with any
sense of guarantee, that there may
not be any Muslim involved in it, un-
less 1 have information about it

st gow W wEAtT ¥ )

=t TNARAOTT AFW © [T /A
gzer 99 #Y fefr Afer K oy 4 7

st grw vz wEATT
HOH AR E |

g ¥

SHRI HEM BARUA: Please dc not
try to give it a communal Lurn.

SHRI Y. B. CHAVAN: That is what
1 said—it is a bad thing; that is what
1 wag saying. It would be a very
wrong thing to give any communal
colour to these matters. Therefore, let
us not add to the difficulties which
already exist. It would be very wrong
to give colour as a Hindu-Muslim
problem, because, already there is a
background of communal feeling in
this country, and let us not add fuel
to the fire again in this matter.

8o far as the enquiry is concerned—
he said about the enquiry—if the en-
-Quiry produces any results, throwing
-any doubt against anybody including
of course Ministers, naturally, we will
‘have to take action.
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! g6y Wy LgEa ¥
IR FT GATA & | AT qW HT TALC
T T ¢

SHRI BAL RAJ MADHOK rose—

MR. SPEAKER: Order, order. I
want to say one thing. These are se-
rious matters which have occurred.
Naturally, everybody and everyone is
exicted. I have got a number of ad-
journment motions and half-hour dis-
cussions and one hour discussions and
all that. We will have to meet for three
months and one by one, slowly, we
can discuss everything and the oppor-
tunity will be there. Some impor-
tant matters must be discussed on the
floor of the House; that cannot be
avoided, and we will take the chance
to discuss most of the important
problems on the floor of the House.

We are going to discuss the President’s
Address for 5 days. Anybody could
give an amendment stressing any
particular point. After the discussion
on the President's Address, the Bumi-
mess Advisory Committee will meet
egain and I will also meet those hon.
members who want to talk to me.
Then if necessary we can have 2 hour
discussions or 1 hour discussions and
s0 on, But within 1 or 2 days it will
not be possible to dispose of al] the
items. I have a suggestion. Today
the Business Advisory Committee is
meeting at 4 o'clock. There we can
discuss which subjects should be given
priority and which can be postponed
to next week. Let us not raise the
points here immediately because I am
not able to anewer all of them. Instead
of raising them here, 1 suggest that
they can be raised in the Business
Advisory Committee meeting this
evening. Whether they are Congress
members or opposition members, they
can raise those points at that meeting.
I am not trying to prevent anybody
from raising anything. Tt is the privi-
lege of the hon. members to bring any
matter to the notice of the House and
discuss it here. But they should be
discussed one by one.
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SHRI BAL RAJ MADHOK: I have
sent word to you to allow a two-hour
discussion on this subject. The gques-
tion that has been posed is not so
simple.

MR. SPEAKER: We can have a dis-
cussion. But I will not allow the
Home Minister to answer any question
now. He can safely go now.

SHRI BAL RAJ MADHOK: It is a
matter which concerns the whole coun-
try and an earliest opportunity should
be given to discuss it.

p ot gow WX wgaTa : AT wW T
gue a@t fers war g s dhw
TR T W IR A SwEd A,
T q@T 0T W AW F g Fy
AT AR @ ¥ G FrEAw
i 7€ 1 7

ot aw fed : weaw wgey, &

At et ewm g fe

fot s wwE A oww g

W EW T H ¥ uF ow & At A
qe @ at w9 e 3w F AR
¥ oo e A R ard & ¥aAw .. .

SHRI NATH PAI: I do not think it
was very fair on the part of Mr.
Chavan to take shelter under your re-
mark that he can safely go, This is
total discourtesy of the highest type.
1 must lodge my protest against this.

SHRIMATI SUCHETA KRIPALANI
(Gonda): You did not allow me to put

a question, but I find every day you
are allowing opposition members to
put questions,

MR. SPEAKER: She wanted to ask
a question on the Call Attention. She
has been in this House for so long.
Have I allowed any hon, member
whose name is not in the list to put
a question?

SHRIMATI SUCHETA KRIPALANI:
Opposition people are always called.

MR. SPEAKER: In that case, the
Speaker will answer, not the minister.
Even a senior member like her will
not get a chance if her name is not
there.
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SHRI P. VENKATASUBBAIAH
(Nandyal): Mr. Hem Barua's name is
not there in the list. She is pointing
out that.

MR. SPEAKER: When a minister is
on hig legs, if anybody interrupts,
he need not answer that. }

SHRIMATI SUCHETA KRIPALANI:
I do not want to raise it here. I do not.
want to fight on that issue. I only
want to point out that it is always
happening, that we are never allowed
to put a question whereas they are
allowed to go outside the rule and put
questions. -

MR. SPEAKER: Interruptions are-
not allowed by the Speaker. Inter-
ruptions are taking place and if a Mi-
nister cares to answer them the Speak-
ker cannot come in the way. You too
can interrupt if you so desire. The-
Speaker’s permission is not there, whe-
ther it be Shri Hem Barua or Shri-
mati Sucheta Kripalani. If any hon.
Member gets up and interrupts the
Speaker is helpless, If a Minister cares
to answer that I do not know how I
can control him.

SHRI HEM BARUA: Sir, | want 1o -
make a personal explanation. My
name has been unnecessarily brought
in and you have also been slandered.
The thing is this.. You did not allow
me to put a question. I did not also
put a question. 1 only interrupted
where I felt very strongly,. When I
knew that the National Flag was pull-
ed down from a police station in
Gauhati I pointed that out.

SHRI RANDHIR SINGH (Rohtak):
Sir, when we say something it becomes
an interruption and when they say
something it becomes a wvalid point.

MR. SPEAKER: This side also in-
terrupts. When some hon. Member is
talking somebody from this side or
that side raises something. This is
always happening. But on a Calling
Attention Notice no other hon. Mem-
ber is allowed to put a question. Inter-
ruptions and questions are the diffe-
rent things. The moment you allow
a question there is a preamble for
fifteen minutes and then the question
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[Mr, Speaker]
Is put, But interruption is a different
thing. Let us now get on to the
Musiness.

o 3y fowd . & ¥aw @ @
WO FFAT ATZAT A7 fF W A wEr
f§ weufa off & wfwwewr g agt
qEE N AET & WY wew ar
JoiH 2ewa g1 A daw W ¥
A faaes s wgal § f§ W@ ae
figeadodsco & ¢ s
TN T & NTOW § W ST FIHT Ay
wawAaS & #€ Q¥ ww @i ar
I o ugyfa ft & wiwwmaor 9T
T ¥ A N o A fAw g
Forage gf 31 @ W@ N
& W aw e, fix quelt e
T WIAT wAHT (vaor=)

e & fedt off v & ot
o oY D § gk ol o @ g, {
Faw Lot TR wT @ e oW
Tw™ Q@r daer 7 Wfag fe qfE
Tegafy ot & wfwwmeor ox wher fre
1 ¢ Wiy e i w0 weara
W W9 A AT 9 IR W
Far A r@ A R @ #
frdl & wETe & 3@ R A TwK
o £ifwd
MR. SPEAKER: ] agree with the
hon. Member. Last year, immediately
after the President's Address, even
postponing the discussion on the Pre-
sident's Address, we took up a No-
confidence Motion. Therefore, there
is no bar. The Government wanted
it to be discussed immediately and we
postponed the discussion on the Presi-
dent’s Address to take up the No-
confidence Motion. All that I am
saying now is that the facility to dis-

cuss all these points in the discussion
on the Presidents Address is there.

SHRI NATH PAI: Sir, I really wish
:you had heard me cacarlier because
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1 was not going to challenge the
guidance you gave to the House as to
the most suitable method of drawing
attention to the burning issues before
the country, We readily accept your
method that we can sit together and
decide on the course of action.

My ;:oi.nt of order was a genuine
point of arder. I have never raised a
yoint of order which you have disal-
Jowed, 4 point of order is to be raised
immediately when the issue is before
the House. Shri Chavan made an ad-
mission which gives rise to my paint
of order. His statement was that there
was complete failure of administration
in Assam. You ought to have allowed
me immediately to raise my point of
order. I wanted to know whether this
was g conclusion which Shri Chavan
reached or whether it was a report
given by the Governor of Assam, that
the administration hrad failed. If the
administration had failed it wag the
first duty of the Government of India
to dismiss the State Government and
Impose the Presidents Rule, After
that, Mr. Speaker, after not allowing
me to raise my point of order then, I
am very sorry, you who are the guar-
dian of the House, wanted to throw a
blanket cover on the executive which
had admitted its failure. When once
Shri Chagla made a temporary admis-
sion ang said: “Yes we have made
a mistake”, immediately your prede-
cessor said that there was u case for
admission of the adjournment motion.
The moment Shri Chavan admitted
not only failure but complete failure
of the administration, two pertinent
questions arose which you have to
call him back and agsk him to reply
today. If there was a complete failure
of administration, what did the Gov-
ernment of India advise the Governor
ang what wag the Governor’s report?
It is because there is an udmission of
the failure which caused for the in-
tervention of the Central Government.
It the Central Government did not
intervene, the Central Government i&
guilty. I think, this is a very valid
point of order. Mr. Chavan should ke
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summoned back to the House and be
made to answer the question What
has the Government of India done?

SHRI P. VENKATASUBBAIAH:
Sir, 1 was submitting to you with re-
gard to the disrespect shown to the
President while he wag performing a
constitutional duty of addressing the
both Houses of Parliament. 1 would
like to recall to you and to the Mem-
bers of this House that last time, when
there was a walk-out by some, hon.
Members Shri Jaipal Singh raised the
matter in the House, A Committee
wag appointed to go into this matter
and the recommendations of the Com-
mittee were submitted to Parliament
and the Members were reprimanded
for obstructing the President from
performing his constitutional duty. I
want to bring it to your notice and I
would request you to take necessary
action against such Members who
have shown disrespect to the Presi-
dent while he was performing a cons-
titutional duty.

MR, SPEAKER: I have heard him.
The Business Advisory Committee is
meeting at 4 0'Clock today. I am not
giving any ruling now. I do not want
to give it off-hand. I would like to
see what they said and all that
I cannot say off-hand what I ean do.
1 do not know which Committee was
appointed and what report was sub-
mitted and a'l that Without going
into the details, I cannot say anything
off-hand now. That also will be
looked into. Shall we go to the next
item now? Dr. Triguna Sen.

DR. KARNI SINGH (Bikaner): Sir,
we have given a notice of adjourrment
motion. ...

MR. SPEAKER: It ig all that we
.were discussing. The hon, Member was
not here,

DR. KARNI SINGH: I was sitting

here. t.

MR. SPEAKER: I was speaking to
the hon. Members only about adjourn-
ment motions and other motions.
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_DR. KARNI SINGH: My adjourn-
ment motion is on the Rajasthan Ca-

MR. SPEAKER: You cannot raise it
here.

DR. KARNI SINH: I must be heard.
I have given a potice of adjournment

MR. SPEAKER: You cannot raise it
here.

DR. KARNI SINGH: Kindly give us
reasons.

MR. SPEAKER: I do not give rea-
sons on the floor of the House.

DR. KARNI SINGH: May I draw
your attention to Rule 60?7

MR. SPEAKER: There are hun-
dreds of notices given. I am not pre-
pared to hear you here. If you have
something to explain why Rajasthan
Canal should be taken up as an
adjournment motion, you can explain
it to me in my chamber.

DR. KARNI SINGH: Undr Rule 60..

MR. SPEAKER: Whatever may be
the rule, You explain it to me in
chamber, not here. I cannot stop H:ﬁ
the business of the House and discuss
all the adjournment motions here.

DR KARNI SINGH; There is no re-
ference to any chamber in Ruie 60.

SHRI NATH PAI: The Home Minis-
ter js here now. You may direct him
to answer that question.

SHRI RANGA: So many points are
being raised and you are making so
many observations and we ure witnes.
sing all that. To say whatever may be
the rule, you come to my chamber, is
not just the right thing.

MR, SPEAKER: Hundreds of Memb-
ers have given notices of various mo-
tions. If all the people get up and say
what they want to say, how will you
deal with it?
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SHRI RANGA : I want to ccoperate
with you. I do not want there should
be any more trouble than what you
ure getting now from us. At the
same time kindly be patient with
us....

MR. SPEAKER: You saw Mr. Nath
Pai spoke, Mr. Madhu Limaye spoke,
Mr. Madhok spoke and then Mr. Ven-
katasubbatah  as a counter balance,
spoke from that side, only one Mem-
ber from there ang still you say that.

SHRI RANGA: You are right in say-
ing that you cannot give your ruling
bere and now. But kindly do not
make all these remarks in an omni-
bus manner. If we do not raise our
objections, it would mean it is all
wrong and if we raise objections it is
disrespect to you..

MR. SPEAKER: They have raised
all their objections,

SHRI RANGA: Let me come to my
point. Here is this Adjournment Mo-
. tion in regard to Assam. ‘This is a
very important matter. It is not mere-
ly a matter of ventilating the griev-
ance or anything like thmt. .

MR. SPEAKER: Will he kindly

sit down? Here it ig a canal matter. .

1 will hear him also.

SHRI RANGA: Do you want me to
sit down?

MR. SPEAKER: 1 will listen to him
also, 4

DR. KEARNI SINGH: I have given
notice of an Adjournment Motion and
there is a reason for it. The Rs. 200
erores project has been cut half way.
This is our very life line. So, there
iz a reason for my Adjournment Mo-
tion. In the last 16 years, thix is the
enly Adjournment Motion that I have
miven.

MR. SPEAKER: What iz the rule
which he was quoting?
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DR KARNI SINGH: Rule 60.

“Provided that where the Spea-
ker has refused his consent under
rule 56 or is of opinion that the
matter proposed to be discussed is
not ijn order, he may, if he thinks
it necessary, read the notice of
motion and state the reasons for
refusing consent or holding  the
motion as being not in order.”

MR, SPEAKER: Will the hon. Mem-
ber explain to me as to where it is
stated that I should give it in the
House?

DR. KARNI SINGH: You said that
I have to see you only in the Cham-
ber..

MR. SPEAKER: If there are hun-

DR. KARNI SINGH: For disallowing
you have to give the reasons. .

MR. SPEAKER: But not on the floor
nf the House.

DR. KARNI SINGH:
there,

MR. SPEAKER: Where does Rule 00
say that I should do it on the floor of
the House?

DR. KARNI SINGH: Will you kindly
permit me to explafh why I have rai-
sed it?

MR. SPEAKER: No, no.

DR. KARNI SINGH: Due to the jm-
portance of the project, I request you
to do it...

MR. SPEAKER: No, no.

SHRI HEM BARUA: You have the
power.

MR. SPEAKER: But I have
given permission.

DR. KARNI SINGH: One-third of
the people are being retrenched. »
lakh acres in the desert are being cut
by one stroke.

MR. SPEAKER: Mr. Ranga,

SHRI RANGA: On the question of
Assam, even on the admission made by

Rule 80 is

not
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the Home Minister, there is a suffi-
cient case for the House to censure the
Government and that is why, this
Adjournment Motion has been thought
of. Quite 3 number of people from
different Parties have given notice of
that and you have been good enough
not to dismiss them; you have only
made an appeal. This mt‘her ie,
Asgam, is of such a national lmpor
tance that I would urge upon you the
need for allowing a special discussion.

ME. SPEAKER: Now, papers to be
laid on the Table.

————

12.52 hrs.
PAPERS LAID ON THE TABLE

Panjab Local Authorities (Aided
Schools) Haryana Amendment
Act, 1967

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD):
On bpehalf of Dr, Triguna Sen, I
beg to lay on the Table a copy of
the Punjab Local Authorities (Aided
Schools) Haryana Amendment Act,
1987 (President’s Act Wo, 6 of 1967)
published in Gazette of India, dated
the 30th December, 1987, under sub-
section (3) of section 3 of the Hara-
yvana State Legislature (Delegation of
Powers) Act, 1967. [Placed in Lib-

rary. See No. LT-2/68].

The Expeort of Bicycles (Quality Con-
trel’ apd. Inspection) Rales, 1967, ete.

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD, SHAFI QURESHI): On
behsif of Shri Dinesh Singh I beg
to lay on the Table a copy each of
the following Notifications under
sub-section (3) of section 17 of the
BExport- (Quality Control and Inspec-
tion) Rules, 1964:

(1) The Export of Bicycles
(Quality Control and lnspec-
tion) Rules, 1967 published
in Notification No. S5.0. 4357
in Gazette of India dated the
8th December, 1887,
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(2) The Export of gteel Trunks
(Inspection) Rules, 1967,

published in Notification No.
5.0. 4455, in Gazette of India
dated the 14th December,
1967.

(3) The Export of Expanded
Meta) Steel Sheetg (Inspec-
tion) Rules, 1967, published
in Notification No. 5.0. 4575
in Gazette of India dated the
19th December, 1967,

[Placed in Library. See No. LT-3/
68]. :

The Mahe (Stay of Eviction Proceed-
ings) Regulation (Amendment
Ordinance, 1967, ete.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (DR. RAM SUBHAG
SINGH): I beg to lay on the Table
a copy each of the following Ordin~
ances, under provisions of article 123
(2) (a) of the Constitution:—

(1) The Mahe (Stay of Eviction
Proceedings) Resolution
(Amendment) Ordinance,
1967 (No. 9 of 1967) promul-
gated by the President on
the 30th December, 1967.

[Placed in Library. See No.
LT-2/68].

(2) The Delhi Municipal Cor-
poration (Amendment) Or-
dinance, 1968 (No. 1 of 1868)
promulgated by the Presi-
dent on the 3rd February, 1968
[Placed in Library. See No.
LT-4/68].

(3) The Jammy and Kashmir
Representation of the People
(Supplementary) Ordinance,
1968 (No. 2 of 1968) promul-
gated by the President om

the 9th February, 1968,
[Placed in Library. See No.
LT-4/68].

Notifications under Navy Aet, 1957

THE MINISTER OF DEFENCE
(SHR] SWARAN SINGH): I beg to
.re-hy on the Table a copy each nf
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[Shri Swaran Singh.]

the following Notifications under sec-
tion 185 of the Navy Act, 1957: —

(1) The Naval Ceremonial] Con-
ditions of Service and Mis-
cellaneous  (Fifth Amend-
ment) Regulation, 1967, pub-
lished in Notification No.
SR.0. 25-E in Gazette of
India dated the 16th Novem-
ber, 1867. [Placed in Library.
See No, LT-1756/67.]

(2) The Nava] Ceremonial Con-

ditions of Service and Mis-

cellaneous (Sixth  Amend-
ment) Regulation, 1867 pub-
lished in Notification No,

S\R.O. 362 in Gazette of India

dated the 25th November,

1967. [Placed in Library. See

No. LT-1974/67).

Certified Accounts of the Delhi Deve-
lopment Authority for 1905-66,
elc.

THR DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI I1QBAL
SINGH): On behalf of Shri Jaganath
Rao, I beg to lay on the Table.

(1) A copy of the Certified Ac-
counts of the Delhi Develop-
ment Authority for the year
1965-66 together with the
Audit Report thereon, under
sub-section . (4) of section
25 of the Delhi Development
Act, 1857, [Placed in Library,
See No, LT-5/68.]

(2) A copy of the Ministers’ Re-
sidences (Amendment) Rules,
1967, published in Notifica-
tion No. GSR 1801 in
Gazette of India dated the 8th
December, 1987, under sub-
section (2) of section 11 of
the Salaries and Allowances
of Ministers Act, 1052, [Placed
in Library. See No. LT-%/
€8.]
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The Panjab Motor Spirit (Taxation ef
Sales) Haryana Amendment Ach,
1967, ete.

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE
(SHRI K. C. PANT): I beg to hy
on the ;l'ahle:

(1) A copy each of the following
President’s Acts under sub-
secton (3) of section 3 of the

Haryana  State Legislature
(Delegation of Powers) Act,
1967: —

(i) The Punjab Motor Spirit
(Taxation of Sales) Har-
yana Amendment Act, 1967
(President’s Act No. 12 of
1967) published in Gazette
of India dated the 30th
December, 1967.

(ii) The Punjab General Sales
Tax (Haryana Amendment
and Validation) Act, 1967
(President's Act No. 14 af
1867) published in Gaszette
of India dated the 30th
December, 1967.

[Placed in Library. Ses No.
LT-6/68.]

(2) A copy each of the following

Notifications under section 38

of the Central Excise and Balt

Act, 1944:—
(i) The Central Excise (Twen-
ty-fourth Amendment)

Rules, 1967, published in
Notification No. GSR. 1880
in Gazette of India dated
the 16th December, 1967.

The Central Excise (Twen-
ty-fifth Amendment) Rules,
1967, published in Notifica-
tion No. GSR. 1883 in
Gazette of India dated the
28rd December, 1967.

[Placed in Library. See No.
LT-7/68.]

(8) A copy of Notification No.
G.S.R. 95 published in Gazetie
of India dated the 12th Jan-

(i)
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tions (Excise Duties) Rulss,
18967 to the Union Territory
of Dadra and Nagar Haveli,
under sub-section (4) of
section 19 of the Medicinal
and Toilet Preparations (Ex-
cise Duties) Act, 1955. [Pla-
ced in Library, See No. LT-
8/68.]

(4) A copy of the Tax Credit
Certificate (Excise Duty on
Excess Clearance) Amend-
ment Scheme, 1968 published
in Notification No. G.S.R. 80
in Gazette of India dated the

13th  January, 1968, under
section 280-E of the Income-
13th January, 1968, under

rary, See No, LT-9/68.]

(3) A copy each of the following
Notifications under section
159 of the Customs Act,
1962: —

(i) G.S.R. 1900 published ijn
in Gazette of India dated
the 28rd December, 1967.

(ii) G.SR. 1922 published in
Gazette of India dated the
30th December, 1987.

(iii) G.S.R. 1928 published in
Gazette of India dated the
30th December, 1967.

(iv) G.S.R. 1924 published in
Gazette of India dated the
30th December, 1967.

(v) G.S.R. 1925 published in
Gazette of India dated the
30th December, 1967.

(vi) G.S.R. 1835 published in
Gazette of India dated the
30th December, 1967,

(vii) G.S.R. 1936 published - in
Gazette of India dated the
30th December, 1967.

(viii) G.S. 1937, published in
Gazette of India dated the
30th December, 1967.

(ix) G.SR. 1938 published in
Gazette of India dated the
30th December, 1967.
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(x) S.O. 4864 published in
Gazette of India dated the
30th December, 1967.

(xi) G.S.R. 22 published in
Gazette of India dated the
6th January, 1968.

(xii) GS.R. 23 published in
Gazette of India dated the
6th January, 1968,

(xiii) G.S.R. 24 published in
Gazette of India dated the
6th January, 1968,

(xiv) GS.R. 25 published in
Gazette of India dated the
6th January, 1968.

(xv) The Denatured Spirit (As-
certaining and Determin-
ing) Amendment Rules,
1968, published in Notifica-
tion No, GSR. 8 in
Gazette of India dated the
13th January, 1968.

(xvi) G.S.R. 180 published in
Gazette of India dateq the
25th January, 1968,

[Placed in Library, See No. LT-10/

(6) Acopyen;hofmefollowmg
Notifications under
159 of the Customs Act 1962
and section 38 of the Central
Excises and Salt Act, 1944:—

(i) The Customs and Central
Excise Duties Export Draw-
back (General) Seventy-
third Amendment Rules,
1967, published in Notifica-
tion No. G.SR. 189 in
Gazette of India dateq the
23rd December, 1967.

(ii) The Customs and Central
Excise Duties Export Draw-
back (General) Seventy-
fith Amendment Rules,
1967, published in Notifica-
cation No. G.SR. 1807 in
Gazette of India dated the
23rd December, 1967.

(iii) The Customs and Central
Excise Duties Export Draw-
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(iv)

)

(vi)

(vii)

(viii)

(ix)

back (General) Seventy-
sixth Amendment Rules,
1987, published in Notifica-
cation No. G.S.R. 1898 in
Gazette of India dateq the
23rd December, 1967.

The Customs and Central
Excise Duties Export Draw-
back (General) Seventy-
seventh Amendment Rules,
1967, published in Notifica-
cation No. G.S.R. 1889 in
Gazette of India dateg the
23rd December, 1967.

The Customs and Central
Excise Duties Export Draw-
back (General) First
Amendment Rules, 1068,
published in Notification
No. GSR. 18 in Gazette
of India dated the 6th
January, 1988,

The Customs and Central
Excise Duties Export Draw-
back (General) Second
Amendment Rules, 1968,
published in Notification
No. G.S.R. 19 in Gazette
of India dated the 6th
January, 1968.

The Customs and Central
Excise Duties Export Draw-
back (General) Third
Amendment Rules, 1968,
published in Notification
No. G.S.R. 20 in Gazette
of India dated the 6th
January, 1968,

The Custems and Central
Excise Duties Export Draw-
back (General) Fourth
Amendment Rules, 1988,
published in Notification
No. GSR. 21 in Gazette
of India dated the 6th
January, 1968,

The Customs and Central
Excise Duties Export Draw-
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back  (General) Fifth
Amendment Rules, 1968,
published in Notification
No, G.SR. 81 in Gazette
of India dated the 13th
January, 1968,

(x) The Customs and Central
cise Duties Export
Drawback (General) Sixth
Amendment Rules, 1968,
published in Notification No.
G.SR. 138 in Gazette of
India dated the 20th January
1968.

(xi) The Customg and Central
Excise Duties Export
Drawback (General) Seventh
Amendment Rules, 1968,
published in Notification No.
G.S.R, 139 in Gazette of
India dated the 20th January,
1968.

(xii) The Customs and Central
Excise Duties Export
Drawback (General) Eighth
Amendment Rules, 1968,
published in Notification No.
G.SR. 174 in Gazette of
India dated the 27th January,
1968.

(xiii) The Customs and General
Excise Duties  Export
Drawback (General) Ninth
Amendment Rules, 1968,
published in Notification No.
G.SR, 175 in Gazette of
India dated the 2Tth Jan-
uary, 1968,

[Placed in Library. See No. LT-
11/68.]

(7) A copy of the Emergency
Risks (Goeds)  Insurance
(Fourth Amendment) Scheme,
1967, published in Notification
No. S.0. 4613 in Gazette of
India dated the 30th Decem-
ber, 1867, under sub-section
(8) of section 5 of the Emer-
gency Risks (Goods) Insur-
ance Act, 1982
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(8) A copy of the Emergency
Risks (Factories) Insurance
(Fourth Amendment)
Scheme, 1867, published in
Notification No. S.0, 4614 in
Gazette of India dated the
30th December, 1967, under
sub-section (7) of section 3
of the Emergency Risks (Fac-
tories) Insurance Act, 1962.

[Placed in Library, See No. LT-11/
68,]
Annual Report of the Coal Board for
196667

Calcutta, for the year 1966-67 (in the
Englisky ‘versions). [Placed in .Lib-
rary. See No. LT-12/68.]
President’s Proclamation revoking
Proclamation of Emergency
nEwT  WAP@ W W
Wt (@ e qes) o wew
woem, & ueefa g faamw #
w9 352 ¥ W (2) ¥ IvEwE
(%) & wwwig 10 S8, 1968 A
ard #Y v Sgawm ® o wfa
AT qed 9X T@ar §, W fEAiw 10
I, 1968 ¥ Wit ¥ T
9T Yo QHo WIXo 93
% firer g ff o faw® g0 oW
TSI Havw (1) & wweiT 26
wwa, 1962 ® arh & @y
W # Sgemen w1 sl
fwar st
{Placed in Library, See No. LT-13/
8.]
NormricaTions vnesr Forwaxp Con-
TRACTS (REGULATIONS) AcTt, 1952, ETC.
SHRI MOHD. SHAFI QURESHI: I
beg to lay on the Table— .
(1) A copy of the following Not-
floations issued under section
14 of the ferward Uonmtracte

(Regulation) Act, 1932:—
#) S.0. 4450 published tn Gazette

of India dated the
December, 1967,

(ii) S.0. 4583 published in Gazette
of India dated the 21st De-
cember, 1967.

(iii) 5.0. 4661 published in
Gazette of India dated the
28th December, 1967,

é:lﬂocd in Library, See No, LT-14/
-]

(2) A copy of the Coffee (Sixth
Amendment) Rules, 1967, pub-
lished in Notification No.
G.5.R. 1888 in Gazette of India
dated the 23rd December, 1967
under sub-section (3) of sec-

14th

tion 48 of the Coffee Act,
1842, [Placed in Library, ‘See
No. LT-15/68.]

(3) A copy of the Carda-
mom (Amendment) Rules,
1968, published in Noti-
cation No. G.SR 118

in Gazette of India dated the
20th January, 1968, under
sub-section (3) of section 33
of the Cardameen Act, 1065.
[Placed in Library, See No.
LT-16/68.]

(4) A copy of the half-yearly Re-
part on the activities of the
Coir Board and the working
of the Coir Industry Act,
1953, for the period from the
1st April, 1967 to 30th Sep-
tember, 1967, under sub-sec-
tion (1) of section 19 of the

Coir Act, 1953,
[Placeg in Library, See No.
LT-17/68.]

12.54 hre

PRESIDENT'S ASSENT TO BILLS
SECRETARY: Sir, I lay on the Table
following six Bills passed by the
Houses of Parliament during the last
Sesgion and assented to by the Presi-
dent gince a report was last made to
the House vn the 23rd December,
1967: —
(1) The Haryana State Legisla-
ture (Delegation of Powers)
Bill, 1967.
¢2) The Indian Tariff
ment) Bill, 1967.

{(Amend-
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[Secretary.]
(3) The Appropriation (No. 3)
Bill, 1967.
(4) The Appropriation (No. 4)
Bill, 1967.
(5) The Manipur Appropriation
Bill, 1967.
(6) The Haryana Appropriation
Bill, 1967.
2. Sir, I lay on the Table copies,

duly authenticated by the Secretary
ot Rajya Sabha, of the following four
Bills passed by the Houses of Parlia-
ment during the last Session and as-
sented to by the President since "a
report was last made to the House on
the 23rd December, 1967:—

(1) The Cotton Textile Com-
panies- (Management of
Undertakings and Liquidation
or Reconstruction) Bill, 1967.

(2) The Essential Commodities
(Second Amendment) Bill,
1967,

(3) The Unlawful Activities
(Prevention) Bill, 1967.

(4) The Official Languages
(Amendment) Bill, 1967.

12,55 hrs.

RESIGNATION OF MEMBER
(Shri B. P. Mandal)

MR. SPEAKER, I have to inform the
House that Shri Mindhyeshwari Prasag
Mandal, an elected Member of Lok
Sabha from Madhipura constituency
of Bihar, has resigned his seat in Lok
Sabha with effect from . . .

SHRI NATH PA] (Rajapur): You
should also advise him to resign from
the place which he has fraudulently

occupied there .

AN HON, MEMBER: With the help
6f the Congress.

SHRI KANWAR LAL GUPTA
(Delhi Sadar): It is a shamful thing.
He has violated the Constitution.

MR. SPEAKER: . with effect
from the 28th January, 1888.
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SHRI NATH PAL: I think you
agree,

MR. SPEAKER. What have I to do
with that? I do not appoint or create
Chief Ministers.

12,55} hrs.
CENTRAL INDUSTRIAL SECURITY
BILL
(1) Report of Joint Commities

SHRI N. C. CHATTERJEE
(Burdwan): I beg to lay on
the Table a copy of the Report
of the Joint .Committee on the
Bill to provide for the constitution
and regulation of a Force called the
Central Industria] Security Force for
the better protection and security of
certain industrial undertakings,

(il) Evidence before Joint Committes

SHRI N. C, CHATTERJEE: I beg to
lay on the Table a copy of the evi-
dence given before the Joint Com-
mittee on the Bill to provide for the
constitution and regulation of a Force
called the Central Industria]l Security
Force for the better protection and
security of certain industrial under-
takings.

1256 hrs.

CONSTITUTION
BILL
(by Shri Nath Pai)
Extension of time for presentation eof
Report of Joint Commitiee
SHR] KHADILKAR (Khed): I beg
to move:

“That the time appointed for the
presentation of the Report of the
Joint Committee on the Bill fur-
ther to amend the Constitution of
India, be further extended up to
the first day of the next session.”
MR. SPEAKER: Motion moved:

“That the time appointed for the
presentation of the Report of the
Joint Committee on the Bill fur-
ther to amend the Constitution of
India, be further extended up to
the first day of the next session.”

(AMENDMENT)
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*_’!M('ﬁ'{) W
K, TH T AR AFe v
W fam o @ sz & v =4t g

& R Sa¥ a% 77 w7 ofufa ¥ o
W fear mr . afufr ®  foid
W aF o 41, 3few W=
Tem ARl X fadw

s g Afer wfeerw ft ¥
LR R R R A
I g § e ag @t oF faege
dren-wrar AT q1, @ F Y frer
QW WAy T Fror I
o gETT SR &) ST | qefed
W fafe wafa €, 39 & @ &
o foid w wff ok, e v &
A Fo g W w6 W @
SHRI RANGA (Srikakulam): In
the light of the discussion that took
place on that Bill, as you would re-
member, it is not such a geedha~sadha
Bill, but it is a very controversial
Bill and it raises very important
issues,

MR, SPEAKER: Anyway, he does
not object to grant extension of time.
The question is:

“That the time appointed for the
presentation of the Report of the
Joint Committee on the Bill further
to amend the Constitution of
India, be further extended up to
the first day of the next session.”.

The motion was adopted.

———

12573 hrs.

STATEMENT RE. MISSING IAF
AIRCRAFT

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): Mr.
Speaker, Sir, I regret to inform the
House that an I.AF., transport air-
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gath to Leh. It took off from Chandi-
garh at 1356 hours with a complement
of six aircrew and 92 passengers. The
six aircrew consisted of three Air
Force Officers and three Other Ranks.
Among the passengers, there were
four Service Officers and one Civilian
Officer. The remaining

list containing full details of all per-
sons involved in the incident has al-
ready been released to the Presg and
bas also appeared in the newspapers.

Control that he was about 75 miles
from Chandigarh. Thereafter there
was no contact with the aircraft. The
aircraft had approximately 24 hours of
fuel left. When it was overdue to

The next-of-kin of all those who
were on board the missing aircraft
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[Shri Swaran Singh.]
cause and other details will be known
When the proceedings of the Court of
Inquiry are received.

¥he question of the grant of financia]l
asnstnnce to the dupandmts of “the

S PEAN WY (IFAT) : WoTH
iR, W qF TS g E ..

MR. SPEAKER: No. That is not
the practice. The House will now
stand adjourned for lunch and meet
again at 2 P
13 hre.

The Lok Scbha adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha re-assembled after
Ldinch at five minutes past Fourteen of
the Clock.

[Mgr, DEpUTY-SPEAKER in the Chair)
RE. LUNCH HOUR
wt %o wto fawwey (Whrar) :
I WEWEW, U W6 wWT H S
T R ¥ O T @ e gew dsa
2@ A 5 10 g T aR
§ = v T8 g § Wi wafe
v 2= § i smarar F qror it
2 fae o fedt & A AR W E
wafe e Frw A F s
55 WX 10, 10 fraz & && qov
w0t § WX G99 F q9T IWT AT
¥ wafee ¥ gama § B ag s oW
% S FT FHY @A HAT A7 |

ot o fro sgmwr  (Faemanye) :
a7 AgEET w7 faare grEaad
o A 39 A B o R 12 W
* w0 v i 9 €€ @fe v &
oW 3E 9 wWifE wer o W@
drar § o faaw o W Al §
WX ¥ ) e § A g am
#9 omt Tar Al aed, g
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desh (Alteration of
Boundaries) Bill

& S § Ay ww AT aw s A W

aEr u fawde grawd S

#r difer § o o T R F S

wTH ) ¥ gwmE ¢ fie ag s s

. TN FEW 12 A ¥ 6 W

aw @ wT |

ot g @w () e
e ww fear o W 129 65W
a% grew 3
MR DEPUTY SPEAKER ' There is
the Business Advisory Committee
meeting at 4 .M. today. I suggest that
members who have something to Way
regarding the lunch hour and ‘the
quorum question may appear before
the Committee and convey thelr vidws.
I will also do it. I see there are some
difficulties. So, all the matters will be
consilered by the Committee,

ot wo o frwtt ;. ww oW
o @ ¥ gw @ N g g
WA G PY T ERY E

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA
REDDY): One more alternative may
be considered, 2 to B r.M,

MR, DEPUTY-SPEAKER:
pass on your suggestion,

1 will

14.07 hrs,

BIHAR AND UTTAR PRADESH
(ALTERATION OF BOUNDARIES)
BILL—contd.

Teerd warew # wvastt (@
fomn wTw e ) : IUTETW AR,
frod ma ¥ W o fdos @Y W
% g weqa fewm @ 9w W
W R ismma g
& f5 wrerirg weadl ®Y ww Qe
ag fadaw Sax s3w Wk Fae &
@ W oY e & IW A e Aw
& o7 ww ¥ oy of g ¥ e

Wy T 0
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Sy WEew, & w8 W@ oar
fe g7 wevem F gt wiw & - far
fodr it e & srer i o
v mfar &1 qgi Fr o
drm & ag 1867 ¥ fruffea #Y of o
"SIV 1 00 TS 9F & IH 9T $1 TRTe(
GEa FORTT A TH W omy sfaary
foar a1 fewtar sihc et AT T Y
wT W & A I A foret o e
A ol o 1 e ot e owe ww
o € oy N §h, ag Pmifa

o fs s o cgw wmm woft €
Tt T o QA gt T omew
e § W o) fie d & wed
§ s w1 feffer wor age

afeww &1 omn ¥ 1 W@ w
it foeli o 7 o e Iumw, «

frr® ag qUT WA e wTEr
T A IW T A Ay A
QA wr=t & e AP ® ar W
war o IR e oF awg w1 W
vt fear o 9w & wwt R
gg a@ foqr fr wrm & wam el
Ty Y aew T ¥ v ¥ weweq
w1 frgwer w7 fie 99% wqErC wo
frlr &1 el e et dfed
WeEETE AEE X & for ot wy
wrer fdd Y et fie o RN
1964 ¥ W YRrdwT waesT T
W o e ey Wl &
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qn fear 1 ot Wt 7 9w fode

_ W AW AR I F = IR a7 fe

fe ot fae mereg v & o€ &
wE gL gfie & 3fa g W e = s
w9 fear « vew o g@ fraas
F TATET AT W T KT I O
FTH ¥ §WYT I¥ Wer mEn
37 ¥ %1 T i ag o faw A we
aoft faarr Wt & aer dw oW
LU LR R CR e g E CE i
W sfafafs & wrq 99 N P o
A F 1 ITE ARG AT IW R
ey ¥ wEpEr w6

fagre #t frarr awr & 9w F 9w
ot w7 ¥ agw A Wi I ¥ ag Wt
1 fraor o =t ¥ swe e
feofordt & wrq I Sw A gt
qre o, faw #Y g0 3 ofearde
wad ¥ T e @ o S oY wrae
AT A IW B A @ ARy
I @ H Iac w2w N faaw
AT A ot IF 9T =t #F W I #)
o foiE @ 99 #1 AEQ | v e
T

o oy o § WA aeet @
TR wEN g T wE & f oy fedee
N vt & wwlY wr qform &0
& T T o AAER gWT 9w %
< g fedow smar om0 ey
™ W g e fac Wk
I Bw * # Faat aftear, mgrrs
o AT F I g Fhoy @y & g
o o ot & @ e A gar
0 ff o 3w & I N Wi
¥ g T8 ol @ ¥ B owd
fdae & 13 W & wwwer § fewr
faity wawT 7@ @vm 1 fo wemnr
wEedl & qATT @9 U TW &7 ua7
e g, & woff e f qw ¥ fagic
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[=it fraraor w)

¥ a1 3O waw & wv¢ oY feqw g7
&Fh o & 9w 1 e 0 S 9
qrEwEar g1 | 9% a1 ag wdfafe
#feafe o @t Tl w1 ow
fear arar § @1 Y o 9w & e
T A T WA
¥ ogmt W owmER A oata €
D v } 5 39 o gww sET ®
@ & AP fom w1 97 a1 ot amr
qf &7 ¥ o ¥ 70 T O @, T
IET 9% AE w1 gAOw ¢, & quwar
fFwfAw Fmmrfa &
et ® ¥ I A\

W fadww ¥ a7 a70F 3 WK 4
g o & aww & it w9 ¥ el
T T W wTeieg S
g § wWife TEr & arawt § W
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the States of Bihar and Uttar
Pradesh ang for matters connect-
ed therewith, be taken into consi-
deration.”

o fasateg qeEg  (@REY)
I WERT , T4 HedY wEEm A

¥yt % W@ five o |

oyt a% I ¥ Gaw wr aveqw 8,
I AT T ¥ e s W S

%% | 9% qx qg fadgw agt e
a1 fow od% ¥ owd foir
frar § 99 W WA # , & e
ot #1 wrafer off §nft | Afer @ &
oF e dur fear mr § e
T I 21 W 22 & I | TEH
TECRw F A afwmn faer & Iw W
o geam oar § 1 & el e
¥ wwg s¢m fr g o ¥ fawr
I v femr § 9w W s ow @
eNFly ;e w7 Wik T ¥ wER
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e 7 & 3 % arewr ferar s g )

ot wiwer yure  (afem) -
Iuew, AR, § A wdew & sfw
wwi swe wan § Fe ot wewn w0
15 A @O IW A WX F
TN @ wEw § fadww w0
Afew 1961 ¥ dfeg o ¥ fAdy =
99 Az fFmr a1 Aw wgw § e
fro o & ridw gor & ol
T® YW R A gy Sw H
0t g Al femr o wfgy
off fradt ¥ fagre ot gore Rw A
¥ I@ R N FT 1964 A O
feitd dw A | SR AT # gl
@ & ol 7 W ard i W@
2w FT woAT doer foar av 0 AT
R 21 AW 22 9T W wiEHE 8 WX 9
i awmdaow g1 www
e N Faron I R W
gUg W ol g ar 99 8
WA IS T 1 wWEEEE Ao
8 WX 9 ¥ W% § :—

(8) Page 21, lines 9 and 10,—
after “Diara Naubarar” omit “—",

I Lakshmi Rai Madho RaimDiara

Lakhmi Rai Madho Rai Chhap
Dhanantar, Marwatia Naibarar
and Chakki Diara Sultanpur com-
pletely in Uttar Pradesh,

MAGHA 24, 1680 (SAKA) Uttar Pradesh (Alte-
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(8) Page 22, line 4,—

after “Darauli” insert “—",

Y Doba Karwan, Keramha, Amar-
pur, Keontallia and Dumarhar
Khurd completely in Bihar.

Tgh o 7 wg 4g & i o e &
qfer e 7 faddy ot #) 9w T
form g ¥ fddy ward a3 Wi T
el qur A fawrr awrat S
oz g oW fomag & Wit ot &
3w ar  oud arf wiEdr A
wrat wfgy | o g #1 ward few
¢ TER aohw T gEr e,
A w aofrm gAY o g ot § wg
fF 1961 # o THFTE TErC WAM WX
fagre & ¥ g% afew ax § 18 az=n
TEet g sifgd it fagre mde
¥ afer At & am e A o
T Fmin Y

ot fawwrre Tra(afar) @ -
ow WgRT, 6 fae A1 919 F7 qawq
o ag g fe <t faare <gr & < Wi F
€ H W E W agear gl AT ¥
wmTe 9T A @ Frator @ @
@ ¥ 7§ F wqry @ frator g
o FEet g€ O F w9 dh
gur w<dt ot g dan g @t v qw
o @ & oF qe a7 o ar
$9 8 Jq I W AR gR A g
e e & i @ IWT F Aa
THY UT A1 T JE § T4 wE
Sl THT ¥ IF¢ g I FE A,
w1 fagre ) 9T G w7 IAC R_A
F11 &a faw w1 W o ¥ fr qaedt
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gl ara ot aEadt g dvn w{ @ W
Y g frgtor &1 fom w0 f
At wEAl #1 oAeR AOF ¥
T T WIT ATEA 99 7 Aglead
&Y 1| WY HaeE T 3 ST 47 1 IWAY
Forg & fagre ik 9o Ry #Y fwm
qamil ¥ wdafa & swra | 5
Wi wrfia yam qa& 9few s
dgEwt gg F AT feag gad At &
fofa € 1 waE wet oY 7 HOAY aTE A
o faddy o w1 o5 i ¢ feam
I qae faar W faddt o &
@ OF T ¥ AYE S qAT w5
@R g W o g R S
o # oY ag A 9T A Fu @
FEW ot 3w A 2§ = T A1
Fad W A @ FX Q@ § WK
fgc s g8 air TR § 99 T EH
wnafer § 1 o qaTé § A oA @ W
foq g & 7 ¥ 99 < A¥ § wwA
femr st 9w CATE WY YT 92w
. a1 fagre #Y framr o & <wfa
e @ oYz wg Y wrq w@ffr & ware
dfaat #y Wiy =efa ara g | CaY g
¥ WL IR 0T A TT ITAT FT
siforw £ J1Y @ AT TEHT WG g€ {0
fe oY wraar 4 faar waraf &
guk faudg a@< A9 ®H FOO
Ty § | AW wawqT ¥ WA qfe .
ardt &1 &ma &Y O wagd waTr Helt
Q@ § T e N ehgfr ga qaE
A AT E AT UF AR
qYaT & I g g

1. fawr 39 &7 & W feur
t vuer Amar agTwseT ) wad
g wgr mar & o o & § ag Al
ATT FAER R 7@ Hifs Jdr
AT # qg gL ET qgAdl @ awar
2 gl 7 & g wEdr @l g

FEBRUARY 18, 1868 Uttar Pradesh (Altera- 334

tion of Boundaries) Bill

g7 AT ag WY §YT & 4y AT agedr
gl &1 & wmem g fr smaowdw Wlie
fagre &1 adf afes zat wiai & A
sl 3 Of & arodl ® AR )
frard & wre farear € gt W
#1{ G sgEeqT 1 91, FET 9T W
wqrft g cqrfaw g whE
Ffeer ot <Y Foramer womd st e
dfagi # efigfe & T a7 gt @
gau fedt Tere ) sroat nw aedte
T v wfgr . gafg w9
aATHT AraT 8 WX 9 W § ¥F 21
oz 22 o¢ s HFrdwwTaTg |

@t wo Ato famt  (afaa) -
ag <t faw wam @ gEwr & aqdw
FETE | WA WA g A D
afeai & T v sdw W fER &
qra, e WY afaar qar gEk @
wge & gawt fearfom st 1 &
afe@l 1 g JTRL qEFAT @A
&1 Xa HT F ITLAAW KT T FA
w6 g & o 9 S @ W@
fegT ® Fo i 9 w_W A
ST qmET ST 47 FAX AW Y
awe § fyad T= I 61 gaw
I TV AT WATE FAT € FI 3G
§, IEH I AW ATH A FATFCHE
[ & W foadl fagre ar amge d wr
it ot Iw & fagre AW @@ w3
wE FT W A1 e A A Afzr @
Az &1 A0 oW A 7g T W
& et g @ T ¥ Az g A
qe o foew AT 1 ® E ¥
foewrdt FY A &g T TG F
TH SIS Al and 1
AN WIETTRIT AT WA
qET AT AT § IEE w7 WA AT ag Ity
&1 -FFT a7 W o I A §
T Ay 4w dur AT g
s Resryfc fMvewmy
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Ty fererelt § agi & S e wrfEx
% foem T i@l gg W

qE B T E ARG A §, F
i g1 e £ o wrerd Y awm
¥ for g wfegom gar av 9w W
T a@ I FIW AL FEAT AT
srfgd fo omt & arg ot 1€ v
AR RN G ETE Gl cecilieo]
AN ES FAT FAY A GTET F 9T A
T w2m FY o sy fawre & wEw
TRqW F [ ¥ 9 et s fo
ge ¥ 7 FUAT I ATLE F AWT
T FT WEAE FT3 o0 FET AT
Fg oz & f & e e s
famw o 7 foar 9@ afes gaar
WHEl AT ¥H aYE § 9gATT AT,
TOFT SO TH qIE AT o fowe
qf AT g & aawar g fw
Hell MRET W qAT9 & g1 qAE 6
Y &1 gar 0 3w 9w & fowmd
6 g9 BT 9g AT % Ay qg w0

arEA

MAGHA 24, 1880 (SAKA) Uttar Pradesh (Alte- 336
ration of Boundarics)

Bill

& mww W wqr (fewe) o
Wfw e femand we M
9 W & SuEr & ariz w@r g
I w2w W fagre @ @ ¥ an
&1 ¥ wd afEi Y qrot ¥ S v
F I N I RAOE W
T qUAT FI AT & AV FO WA
LITAT AT § W FS oo I
W R AwT feEml & @ ¥ W
T &1 W oA A Rt der
T g TE WTEAWEE )

FTQAT FEHT TACHIT F AR FEATH
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[sft waw = w97

Wl § e & g Z fea
faet wTAT § TEE! WHET AT SR
TR AL W AT W S & AR
HX yHe fewe "1 a9 W)
T HTET S foaet seat g fowar o
HEAT §1 TR FLT B BT e )

ot wo fre mgmw  (faremage) ¢
¥ v e v fafiew g1 aforr fodr
AY &7 § FF TG THE JHIT 4T )
TF &Y OFT TG AT THE THIT 410
Fg AT a1 P H @ ¥
FIOT T AT qg TET F AX AT o
a1 gEY aTE q An 9w
gx IEE A ¥ fag oW ¥
e R aR g @ ged I ¥
W FRET X F gH wREID
T FE W) g uw i v T
g et 77 gmﬁsqwﬁwm

N W9 W W T wmE e A
TRy M qferar ¥ arEgETm A AR
& sfnrr 7 ot 9 qu frar & Sawr
g WA 2w daT gy Afew

FEBRUARY 13, 1968 Uttar Pradesh (Altera- 338
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XETHT IET NIW KT qH T AR §
X %8 TUT |7 ST §, FWHY TN IHC
JHT AT § Wi FWT GATRT RET W
T € 1w wv T fee e s
w1 W W gad e W
TR T aE ¥ agn g e
¥ (ETHT RHT AT AT § WIT WY
T AT ATTE |

T I §C N § W A
v gu ot faw omat § gwer o
s § AR W wgew & fde
waar § e ag g w9
A W TR |

ot forw Troto (i) - FoTer
wgre, Afedy &1 wmer ¥ go GYo
a1t fagre &1 7§ ¢, afew ag o W
FT SO § WYX OF Wgw oA § | @Y wgr
g &) WO FiEEgeeE § a6
Tt | 9 T g T AT E W
TR T @, O W T B gH Faw
¢ ' @ ag gu< fags wm @, @
I FAT FT AL A A T E )
o F1or wni-fa W g, afe qw
L A T F A T I fefigwe
g F I E I TWaTRE
WS WET WifE W ECH ¥ W W
® &1 ww fg ag awlr § 5 &gw
AT g% e #1 $1E Wi g
e 1

¥ st wgET & qg g Ear §
fe Wi 2w ¥ W ¥ A FHAwT
far &, dzo Tz 9w ¥ qHeew
FT & o1 @R | I I AN FY
o famar &, G e A1 g8 T
won afgy | WETT F  qwEATRe
o d trETEd gX A # -
ww freme § 1 Het wgET, AgEE!
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¥
T ¥ A% dfeeww giesm g
& foqg &8

# s st g v afeal &1 3 7
o @28 & 70 THTC F 98w @ £,
¥ go o w1 fagr & w0 Tl &
waF @Y AfpT 9 wrAwes § 5
IT AT W A WOW ¥ AT Qe
foar , 3@ #1 3fee & i gu miie
9 T F1 qqiHE qrwe fre

e dtn w Avw Ae & Fraifor
%< faar o W W i qg o g1 I
s #17 @ o fow feem 1 &, a1
& o e qoAt st wde § A
¥ I § WO 76T qFaT § | dar
AT G ¥ AT FET &, TH 69
feafa ag & f5 oWl & wow & W@
% 3w gt § W g ¥8
T wT Ty " ¥ fag afad
T @ § 9 €2 71 T )
T & W ST U% WTET 1w A @
qWEIT § | HEETCHT T AT i wfaw fawey
i s ife, Feded e e &
L 7 7Y gz wrfgw, afew 1w T
N o Tiqe arw e fgg o
o7 §41 {1 g AT WERT ¥ qg A
A T a3 3w s wramw & foo
o1 @ # | gL F g9 gaaml
#1 0F woee W oaiAe e
frmret =Ry |

Fo fro WIT fagre # A&-fararz Wt
FEEA &1 & G T I e g,
e T S (HT H T BT W FAT
aifgg | & T ague Y A SR E
ﬁﬁt.l:o ﬁoﬂtﬁmﬁﬁf g7
Y AR E @ W S
Tt sl awam i gA-ae
ow 1 & 1 g7 # wrE v ar wewr
6§ 1 € A T A Y s
2 fy ag =t T W1 st AT

MAGHA 24, 1880 (SAKA) Uttar Pradesh (Alte-

34°
ration of Boundaries)
Bill

et § 1 & WY wErey ¥ frdaw woa
srgar § 5 dm & fo a=Y % fnde
WA ¥ TATY W AAET FT qET WK
i wqww faeen o faa
A Zo dlo 7 F1E FAET A 21

T W=l & @19 § o fagge w1
AU F@TE |
SHRI D, C. SHARMA (Gurdaspur):

Mr, Deputy-Speaker, I congratulate
V. C

years. 1 think, Shri V. C. Shukla,
deserves congratulations of all wms
But when 1 was reading through this

Bihar and UP. Bihar and UP. are
integral part of India. =~ Whatever
Lachet Sera may say, that they do
not belong to India, that Assam is

untry and that the Parlia-
has to legislate about the boum-
daries of one State and another S::;
I think, it is a very sad commen
wonﬂ:eaenseotunitythatp&wad-
this country., For that reason, I fesl
very unhappy when 11“*“:':
bl 0t |

Now, what is a boundary line? The
boundary line between you and me
can be determined because you are
gitting in that cheir and I am sitting
on this bench; I cannot go and oceupy

?
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[Shri D. C. Sharma.]

your chair just as you cannot come
and occupy this seat of mine; it is
determined for five years, But you
must know one thing. Iy there is a
river flowing between you and me,
a big river—and rivers are like
females, changing and fluctuating—
and if that river changes its course
every time as women change their
loyalties every time—you know them,
Sir, and 1 know them—then what will

Bihar and

happen? The Ganges is my sacred
Ganges . . .
sieat SEErETEERT  (Feam) o

frrai 7Y ag 7Y, 93 wrafaai €1 aw@ )

‘'MR. DEPUTY-SPEAKER; The in-
térvention should e instantaneous and
should not come quite late.

SHRI D. C. SHARMA: You and I
are in the same position. I can be
sure that what I have said about
women is true, but what she has said
about men may be true...... (Inter-
ruptions.)

I was just saying this, How can
wa determine the boundary when
thare is a river between us and when
that river changes its course . . .

sl wERrSvavRT @ 377 g W
g WIAHT &1 HEAT & AT H FHAT
arfge | avest 7 avEdY A AT T =Y

_SHRI D. C. SHARMA: I am your
‘Athma’ and you are my ‘Athma’.

_As 1 was saying, when there js a
riverywhouecau:seismdetemlnd.
whose course changes every time, how
can you determine the boundaries? I
hope, Mr. C. M. Trivedi has been
giwen some other assignment now.
Bhere are some ICS people who are
the. favougites of our Governmeni at

FEBRUARY 13, 1068 Uttar Pradesh (Altera-

tion of Boundaries) Bill

one time and favourites of another
(?ovemmmt at another time. Some-
limes they become Members of the
Planning Commission; someiimes they
become Governors and sometimes they
become arbitrators and adjudicators.
And Shri C. M. Trivedi belongs to
ths'at category. I wish that my good
friend Shri Vidya Charan Shukla
who is kind to all of us including my-
self had given him some other as-
signment so that he would not die
without having any assignment. And
what hags Shri C. M. Trivedi done?
He has done one thing namely that
he has put the boundary of some areas
in the river and of some areas on the
land and of some areas both on land
and in water. How could this be?
And I say that this has been done to
settle a dispute which doeg not exist.
The Ballia people are a great people.
They were the people who fought in
1857, They were the people who
raised the banner of ravolt against
the British Government in 1942. The
Shahabad people are also a great
people. A thing which should have
been done by my hon. friend the Min-
ister by persuading them has taken
such a long time.

Now, I find that maps are golng to
be prepared. And look at the amount
of money that ig going to be spent. It
is Rs, 9 lakhs, Our Government of
India are suffering from paucity of
funds. This morning, one of my hen.
friends was saying that the estimate
for the Rajasthan Canal had been cut
down because of lack of money. And
yet we are going to spend Rs. 9 lakhs
on preparation of maps. Why should
we spend this money on this item?
This could have been done by persua-
sion, by negotiation and by other
means also,

When I look at the provisions of
this Bill I find that the High Courts
are going to have the same jurisdie-
tion for some time to come. I might
have lodged a complaint in the High
Court of Allahabad and though I be-
long now to the High Court of Patoa'’s
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jurisdiction, still I should stick on to
the other High Court for sometime.
Se, 1 may say that all these things
make me very unbappy. I find that
this is no solution to the problem,
because the course of the Ganges
connot be predicted. He who could
fix the course of the Ganges would
be a great man. But since t can-
not be fixed, it will be a festering
sore between the people of Ballia
and the people of Shahabad

With these words, I would say that
1 do not welcome this Bill but I would
request my very statesmen like friend
Shri Vidya Charan Shuklas that he
should try to see to it that the work-
ing, of this Bill does not impose uny
hardship or difficulty on any people
and that the rules under subordinate
legislation are made in such a way
that nobody either from Ballia or
Shahabad or from any other district
of Bihar or UP would come to any
grief. I know that my hon. friend
will see to that. Although I do mot
welcome this Bill, still I have faith
in him and I know that something
will be done to ensure that the people
will not come to grief,

st wee gy (W)
A IUTAH WE\&W, W ST NAW
Wi fagre o @ & fufor 1
fadas I g1 § 99 ¥ @AW FO
£ 1 & waw g WEY WERd W EW
wrer ¥ fig e & W g 6 s
w faias 9 ¥ o ¥ T F
Y &w frar & 1 g faeme SO W
wr fage & 919 frevr 15Nl ¥ 59
@ uT W 3w fw ® ama & g
ETHT qTT WCEE FAT G AT | I RA
e fargre ¥t wowred & fom o weed
war gwn o7 | foey Ty AT A WA
W WIE ToA AT I NRWT §
waq e fadr W ol q| AEd W
= frerery &0 wifew o 1 agi ¥ wiw-
T ofr faw 1 |y gwr o frwer
3068 (ai)LSD—1o0.
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O ¥ FEE GRS FEEy T
991 W #lo WHo fG3 @ &1 9w
fdia & fag seem afar mar | & faddy
IgY %1 Wt g A@ WY awrg v f e
IFA wH ofoIm w, 39 da ¥
gar, qgt ¥ wfafafedi s agt
&1 T & I SO T I ST g
frered w1 F1ow A S W g
T W1 I LA B I F @
R Tw A & sy g § R e
W WA ¥ AR g Y WA wee
AR qfEwr 9w ot WK fawamg
qidg ot a1 § oA w1 G gt
qear @, ot & d@a & wlal W ag
swifaq s & W o A1 A 97
¥ gwitge oY g Aoy A A wifew
TUWE A ¥, Iq F BT T
o g fadir & 3w &) e e 2
fage & g a1 o famx &
sfafafedt 1 st ag =P 1 o
tmam sy § & tw fom
fadte & gu1, § SO v =@ fawc
1 goere, agt # wmar AR agt ¥
sfaftfe 1 ag aw dar gwr ¢ Formr 3
ot N FAE ? 1 oW ¥ g Herew X
¥ awt e for § faed g8
afeqr & wiw v qwreT & a fag
TR HT O § | AT WO
AL R ard A

st fawr wow s § W WAl
1% X § A1 WSt gAn Fwifs O A
WY gEEA A @ AL | T wE € )
Wt mET 8 WX 9 T FEIET SHA
fewr mar g, S 7 a7 gRET ®
I #ae §ae @ w0 e {FaT .
1 &, W AT AN F I FINCH
wTT g e 9 gr 8 1 waw fafen
TR NI @ & fag ¥ auwT
o E €
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ot wxaiy qTTY : AT JoTERE
TENT, T T F ¥ F & N wifa
4 | AT g WA ¥ 39 wifw
Y g3 X four R 7@ A vaww @ o
¥ gwwar g g@ a7 o S Gqew
g, I W A fag & @ fE
% fom ww ¥ W A # W
& |9 W WIoE 69gEN ¥ q19 g«
farar mar @, ag gwR AW F I v
faaei & fou Wt g% wrad a=ET
arfgy o T fae AW gEl fee)
Foamderag & wﬁm*ﬁ?rw
fadg® &1 @ feaT § o T auwar
g fF ag fadigs &% ga & wET 0w
WIRE T | A% faam WY i wEer
¥ a9 g g |

st o fag (sveaE)
JuTeRE wEed, ag A Hr fae §
forer & fiw famr fewrs DAY wafera gt
¥ wr sepd 3 &, v e g,
€ ¥ agT §S 57 AT TOAT 7 A
ww g 97 @ f 11 & e el aw awy
NGagUHF T ARAT @AG |
AT 0% F G, A Fo o "G W
Fadt avE »iY @ro o e A, a7 AT
R/, 7 W TN AA § AR
g fadas & fog g7 A= 7geg ®t
@ a1a %1 qard Ay o< 3 § fv fowme
@ fraffa v & faq oF #2
FoET AT | G W 99T @Y &
o gaTT gaE g waw § fF e
AT 9T Wit 9t a3 Afeni | ¥ s
draT Tadt & agt o) Afedi F age
& amy wry @7 A 7@, afew 39 fag
T | 9 @ TH T feww dmr
fraffea &t omg 1 w€ Tt § 4 faag
ot ww @ § 1 few 3@r omar @
fir ag o fados g &, T W=
A afeaat §, fomer a<s & wet
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AERT W S AT FAT g
| WA o frdtaw & g 20 o gt
awa & feat @ feffa s@ &
fa fomr & gt 9w 37 &t S W
OF ¥ TR Fo 36 T@AT § 1 ¥
T AfT & 9 § oR 81 ay &
@ # aw Ay § W W T a1y
HHY AT T YA g ATAT @A |
W AT T ST W A e dhE-
% WX dhE & fga & faar @, aY
agt o Wt o dar w4 A e ?

7@ e T a8 § e Wi
qz AR Agw ¥ fof), fie ik
&az & wron dwr Fraffa v & folr
oY ¥ qard §, at oF Fdew # o
I FOT AT T TEA G AN KA
@ & 47 7 fre e F g T @y
TATH F7, T A T ' qEg T
srat @ fuifa s & 6, a
fec wng &, w§ s f& 20 T
X § W 1§ ¥R e 20 9 96
1w fo @ A W PN A s
% e Wi Wy fadest W 9% @
T |

frea gty Nt gat zW A U
—ag 77 ¢ fv @ T & A faar
¥ far gw w7 v @ s
frgwer %< 2, famd fs ot o w@ wme
TR AN fs
T W@ g@R A Iw 6
IRE X § AW &AW F, IN
FHW & 99 3 qI AR GG IF W
g T I ¥ GEY w7 T Wl
& 7% 39 e ard fiwd Ot @ o
E fF wa 37 ¥ agad Y SEAwEwar
T g X I¥ wHWH w1 aw fear
@ | T Rw W11 fag i @i
@t 7Y 4t i 9w F W w1 9 ST
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oT, T §T AFT @AY F7 I ¥ AW
wEedt wdr ff, g sfear o foewr
[« &@ & yue fegr m g, afew
U T 9T o, T T ¥ e g
wWieY W TR &7 FHE @A s
o et & fod oF Aifr ¥ wgER
T IC | AfeUT w7 qgra agwaT @ar
twm ww # fowe @i s @
wq, @ ¥ wE wwr g gwa § o
WA9T I W8 0AT w9 ¥ A § i W
# arefiz aw g e 8, 4 5w
N g WK AT %Y dET W
WTET § | IR AEIRd, T O dvx
w8, ¥ wgeefwar g
¥ ®1 W W @, fewwr adt aew
¢ fr ol ol WA Srpfaw dw
fruffea #1 8, ot ac o dv et
& @ ¥ ura 8, ag @ ade A
@t | qafer & 7 g O fewe
T, fow o e gv w@t @
@ & v et qr ot T ) Afew
og ¥ wy@imar & wrew ag e
o, WA der ¥ ag ot Afr a e
wE W W oE @A w @
forad gw #' Tz w1 A frear
@, o AN FHE, W9 g
ﬂ'rfoﬂoqa'o mﬁﬁmqﬁﬂ
Faret ® s F oY, T W oA
faear @ | W OF I ¥ wd aE
T fer o, @t #E ann A QA
oo oY | @7 gg Y et ey war
;mmﬁhﬁtﬁlﬁ&m‘i

MAGHA 24, 1889 (SAKA) Uttar Pradesh (Alte- 348
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M & fo g o #fifc TR
WX W o ¥ gwaw ffg ¥ agEe
T ¥ g9 TR FT S W I9
wrft Wi &1 SEer ), a8 g 4
¥ I e G WR I H AN |

&t i vra (78Y) : SumeEw R,

fora Dt FHWT FT I3FT AT I CF
@ 1 qAwn femn, q@wr qwe
w7 fem, wfer & @ wroeT e fgg-
W F AL LATHI ® AT F A
nmé,aﬁmaﬁmmuﬁﬂﬂh
& guer & I i fage &
|, IF A & o g e &
31 % fad €9 T@ ® €A wwam
TTHTC F FITH G307 AA SfF IT
e mmmaﬂemﬁm
fag @ 9 fadd qad & T M
b S a@y S AR E W G
G ol

& eI ¥ At T R g fe
s T &% a ar oy Aife
&, SUw) aT Wg W @ wg
X W A G, TR @A I |
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[ <fx <)

I g am @ W) ¥ ¥ s
9T TeA™ T A § o
v 7 o A Jwc At @@
it & |y, el o= & gm0 @@ g
wafaw #TF g w0 wied W@,
IAH! THR A I A L xR
& wgr v § F 0% wnfy g
FTHTC T AR ¥ wfsx frar ad anfe
fa ot don frarg § st o wiies
AT AFT IAFT ATKII® gATAR
g1 R o Ty wwn ghw e
FET W e owfgd ) Rt R
aq ¥ ¥ faw w1 v v g

ff ssaT areE (TiEr) ¢ v
e, & g faw w1 awdw s@r g
w faa & wqEe s nRw ¥ faaq
oy g fagre 2w # w9 @ § Wi
fage 3w & fom i IO 2w &
a1, T F0E-F0q WHT A6
i FfemtF A g W & faew
% fod, fawr & fad, faoeht & fodr
q9T TEHI & fAT G FT wTHY

Her a fodr, sFFER AT AT T T &
farrg & for fadiiw s T oA

15 hrs.

=t %o Ao farardy : ITTEAE WP,
# et T ¥ WA AR A
T g s Y WA fs i @
wiedy  ag qewr wiE, fren aREe
¥ ¥ mgew waw ot ¥ fad T Ak
I W A w2 5 Ay WY
N ot i Eow AR IR
B fanr § ST AR & @ AW ¥
wod § N wfm W= O Y @ SN
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o fear § wfa? g wim 3o T
wh wfigy WK T g 99 W0
9T wH i |

ot forerer wew ;SIS wE)-
M, AT e ¥ A W
w fear @ gt ¥ xw frdaw w7
e frar g W & g fag s
g A g

Fgi A% T AT wT qATH § AH-
7 woey A B oy § fr @
gad W AR ¥ g fedt W b
¥ T amer ooy i gard i
wm#mmimi
ﬂwtmﬁq;tﬁmm

Iad FAT wrafow g fadaw
¥ AT wEw & g 4w faar
g

dw fF &% g T ogw wd-
o A i dvira 8- o fad g & w
Faw OF W AT CF FAT FY A1TA,
T2 T AT § 1 SEH ¥ A S
g @ § AR T F WA
war€ o @ § wafad @ faww & 9@
T F AT EW U0 F far ot mEer
v B fafad @ g =feg 1

sfy firar ArCror & AR o, D AT
zel Y ag wEr fRow a0 ¥ A%
gt @ we v fraer g @ 99
a8 ¥ gl o % wE w7 e
Wt frafegg ) Femwn g 5 g
&w T AR fagi@ ¥ d 9@ @Ry
@ S a TR fF g feaw
Q@h%ﬁmﬁﬂmaﬁ Aaraf
fraffa @ gaemr a1 a%a
R T WY gfr wwadw
@ § 49 guwET § T &
fagre wT g 2w A fran

ay oo o 2y m
ﬁi’bg

g

TR
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g g fie S fagre ot wfie g
s & wreft 9w WK 9w i & e
aft fge #ft w@ o @ I
2w ¥ &t wimrd s I
TR s S ag fagre s
witmr S FIvamisr qgas-
T A 5 % 59 @7 I
S w § ok g9 fmgw ¥
T AT & o ot wwm w8
g qEdI% g & fayr €W ooy
& dfiv ¥ wadvw s fen
mar g fF www g feami W oS

MAGHA 24, 1880 (SAKA) Uttar Pradesh {Alfe-

ration of Boundaries)
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=

MR. DEPUTY-SPEAKER: The
question js:
“That the Bill to provide for
the alteration of boundaries of
the States of Bihar and Uttar
Aradesh and feor matters connec-
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" [Mr. Deputy-Speaker].
ted therewith, be taken into con-
sideration.”
The motion wag adopted.

MR. DEPUTY-SPEAKER: Now,
clause-by-clause consideration.

There are no amendments to clause
2

The questlon is:

“That clause 2 stand part of the
Bill,

The motion was adopted.
Clause 2 was added to the Bill
Clause 3 +pas added to the Bill

Clause 4—(Amendment of  First
Schedule to the Constitution.)

MR. DEPUTY-SPEAKER: Clause
4 There are some verbal amendments
moved by [Government, They are
amendments Nos. 3, 4 and 5.

Amendments made:
Page 4, line 32—
for *“1. The States” substitute—
“I, THE STATES” (3)
Page 5, line 1,—
for “1967" substitute “1968"
“4)
Page 5, line 14—
for “1967" substitute “1068"
' 1
(Shri Vidya Charan Shukla)
MR. DEPUTY-SPEAKER: The
question is:

“That c]ause 4, as amended, stand
part of the Bill"”

The motion was adopted.

Clauge 4, as amended, was added to
the Bill,

()]

MR. DEPUTY-SPEAKER: There
are no amendments to clauses § to 36.
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The question ig:
“That clauses 5 t{o 38 stand part
of the BilL”
The motion was adopted.
Claused 5 to 36 were added to the
Bill- L3
The Schedule

MR. DEPUTY-SPEAKER: Thers
are verbal amendments Nos. 6, 7, &
and 9 moved by Government,

Amendments made:
Page 18, lines 16 and 17,—
for *shall run straight” sub-
stitute—
“shall run in straight lines” (8)
Page 19, line 9,—
for “Turk Balli” substitute—
“Turk Ballia,” (7)
Page 21, lines 9 and 10—
“Diara Naubara” omis

after
ll_ﬂ (a)

Page 22, line 4—
after ‘Darauli” insert “" (9)
(Shri Vidya Charan Shukla)
MR. DEPUTY-SPEAKER: The
question is:
“That the Schedule, as emend-
ed, stand part of the Bill”

The motion was adopted.

The Schedule, as amended, was added
to the Bill,
Clause 1 —(Short title)

MR. DEPUTY-SPEAKER: There is
Government amendment No. 2

Amendment made:

Page 1, line 6, for “1967" sube
stitute “1988”, (2)

(Shri Vidye Charan Shukla)
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MR, DEPUTY-SPEAKER: The
Question is:

“That clause 1, as amended,
stand part of the BilL”

The motion was adopted.
Clause 1, as amended, wag added to
the Bill
Enacting Formula

- Amendment made:

Page 1, line 1, for “Eighteenth”
substitute “Nineteenth” (1)

(Shri Vidya Charan Shukla)
MR. DEPUTY-SPEAKER: The
question is:

“That the Enacting Formula,
as amentled, stand part of the
BilL" .

The motion was adopted.
The Enacting Formula, as amended,
was added to the Bill
The Title was added to the Bill,
SHRI VIDYA CHARAN SHUKLA:
1 beg to move:

“That the Bill, as amended,
be passed.”

MR, DEPUTY-SPEAKER: The
question is:

“That the Bill, as amended,
be passed.”

The motion was adopted.

15.09 hrs

DISPLACED PERSONS (COMPEN-

SATION AND REHABILITATION)
AMENDMENT BILL

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND  REHABILITATION
(SHRI D. R. CHAVAN): Sir, I beg
to move:

“That the Bill further to amend
the Digplaced Persons (Compen-
sation and Rehabilitation) Act,
1954, be taken into consideration.™
Sir, as the statement of objects and

reasons appended to the Bill makes it
elear, it is not the intemtion to In-
troduce any change of substance or
procedure in the law governing pay-
ment of compensation to displaced
persons. The Bill merely seeks to
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validate the action that has already
been taken, in order to bring the
pogition in Hne with the judicial proe
nouncement made by the Punjab High
Court some time ago in May 1964 in
a writ petition,

The proposed legislation governs
the cases of those displaced persons
whose properties were subject to mor-
tage in favour of residents in West
Pakistan. While determining the
amount of compensation due to such
dispaced persons in respect of the
immovable propertieg left by them ia
‘West Pakistan, deductions were made
corresponding to the mortgage charge
on those properties. This was done
in accordance with the decision taken
in the meeting of the Joint Rehabili-
tation Board (consisting of represen-
tatives of the Central Government,
Governments of East Punjab and
Pepsu States) held at Simla in May
1952. Apparently, it was not consi-
dered necessary at that time to make
a specific provision in this regard in
the Displaced Persons (Compensation
and Rehabilitation) Act, 1954, the
position having teen regulated by the
issue of executive instructiong only.
The Punjab High Court’s judgment has
made it necessary, however, to make
good that omission,

Sir, T might add here that provision
for the purpose for making deduction
on account of the mortgage charge
on properties, already exists in the
Act where both the mortgagor and
the mortgagee had come over to India
as displaced persons, vide Section 7
of the Displaced Persons (Compensa-
tion and Rehabilitation) Act 1954 read
with Section 16(3) of the Displaced
Persons (Debts Adjustment) Act,
1951. TUnder the latter Section, the
debt of the mortgagor displaced per-
son, as due to the mortgagee displaced
person hag to be reduced in the same
proportion as the compensation pay=-
able in respect of the property bears
to the value of the verified claim in
respect of the property, and the
amount of debt thus arrived at is
deducted from the compensstion due
to the mortgagor. The same principle
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(Shri D. R. Chavan).

has in actual practice been followed
in the cases which are now sought to
be regularised by the proposed legis-
lation. Where the property allotted
in India to the mortgagor displaced
person is agricultural land, he is
allowed an option either to retain
the property on his paying in cash the
amount of debt so deductible, or to
surrender the portion of the property
of a value equivalent to the amount
of such deduction On failure of
payment of such amount, it is propos-
ed to make the amount recoverable
in the same manner as arrears of
land revenue,

In the erstwhile State of Punjab,
about 23,500 cases of displaced persons
whose lands were mortgaged with
the residents in West Pakistan were
aecided on the basis of executive
directions, Land worth about Rs, 35
lakhs is estimated to have been re-
deemed by the mortgagors, while an
area worth about Rs. 40 lakhs has
been retrieved for non-payment of the
mortgage debt. On a rough basis, it
is felt that if the proposed legislation
is not undertaken, Government may
be faced with claims involving refund
of about Rs. 1 crore, besides the re-
opening of the numerous cases finali-
sed in the past. Under these circums-
tances, it has become necessary o
amend the Displaced Persons (Com-
pensation and Rehabilitation) Act,
1954, to provide for deduction frem
the compensation payable b0 the dis-
placed persons on account of the mor-
tgage charge, and to give retrospective
effect to the provision.

Sir, this iz a simple measure and I
commend the acceptance of this Bill
by the House,

MR, DEPUTY-SPEAKNER: Motien
Toaved:

‘“That the Bill further to amend
the Displaced Persons (Compensa-
tion and Rehabilitation) Act, 1954

be taken into consideration.”

SHRI G, S. DHILLON (Tarsn
Taran): Mr. Deputy-Speaker, Sir,
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it is very good that this amendment
has finally come to Parliament and
will be agreed to. Many cases which
were covered by the executive orders
were questioned and by this enactment
they will be given a jegal shape. I
just wanted to ask a question from
the Minister as to what will be the
position in the case of Muslims who
had mortgaged their lands to0 nom-
Muslims in this part of the country?
Of course, we have covered the cases
of lands mortgaged by non-Muslims
to the Muslims. But what about the
cases of Muslims who had mortgaged
their lands to the non-Muslims?

Those people had finally been given
those records of their mortgages,
Rahin Miadi, Rahin Mustajari and
other cases, and a period of more than
20 years has passed in many cases
but still they have neither been given
any compensation nor occupation or
possession or ownership of those lands.
So, I request the hon. Minister of
Rehabilitation that a reciprocal ar-
rangement should also be reached at
some sort of an understanding, bet-
ween the parties so that such cases
should also be covered in future. I
know that it is not possible in this
amendment but he should keep it im
mind so that at some future date these

fugees who eame over to this side
or non-Muslims who are holding thoge
records are also given proper com-
pensation or relief by way of de-
ductions,

st v dw (aEhE)
Jarerer wErew, g AW ¥ gt Wi
TETEST 3 & X Wi & frwee &
WT YR WEA FT T T W I
¥ fag forg frldas & qror o WY
wvea & e Svfera fear &, ek
w1¢ & fioir ¥ a forer femfor w7 Formfor
g Sw #t e s 6
w e ¥ & @ e
§ 1 et @ wwe & sl g
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| | (AR S ETEeT 3 A
ww feafa & oo e s g faw
Hoawi o 3w § fw w1 it
gate 7@ & we1  ar fo Y pwren
o t

™ gt R E @ mh
&8 At gy afrem sk fegem
T @t ¥ we o A g
g% WAF] TqHI 9T N7 IAE, I Y
wfe e gl 9 ¥ W e Aw
gU, TN JOMEE ¥ TAATA
fommr gom | do@ A AR W &
for formr syt & aferr e, fomr

BE
1

. g e t Ew
FT AT FQ@E |
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sit qaCTy qifew (GET ) : IW-
sy Wged, qg ArwRienfaw & s«
Fa T K e gwnaw A ¥
MR. DEPUTY-SPEAKER: It was
submitted very late. It is not admis-

sible. Whatever you have got o say
you can say that

st qwaathew : @ F A F
F0 gum g a1 fF §Y s
¥ %7 § v & waw ¥ ag
A AT AT @ @, I@ A feedre
W & fad faw § @ 7@ ) dr
dar 20 & foF war ¥ 1 W
faraft s A SEN TR E
osgmag § F wAew! & T
W AN 79 @ A 6
fag wgn wedT 1+ @ T W T
O & f% I ™9 & 9 & qr v
g A A oWifgd | Wt wEew
MAT R e & am ¥ W@ E
w9 Fg & ¥ o qe B aenr
9T wFAT E |

“Within three months of the

determination thereof or such
longer period as may be prescrib-
ed......".

“As may be prescribed” means
as prescribed by rules.

T ag ¢ fF = ¥ e s
¥ aorg ol ¥ gEer wifre s

wT T wifgdy o

1520 hrs.
[Semr G. S. DEmiow in the Chair]

fawr i wgr ¢ fr dealie sfrec o
o ¥ Wew B ogf F ¥ faw
feecree g W qETRT At Ay
g Afem am ) dv Fgmag & R
femres qXaT FY TEET ST AwhEr )
o 37 #r fafar & o sfgd
gAY SgAT & IEEr g oww
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wfgd 1 7 AT D gEm ¥ fw
X uy ® fure s fEd

gaE & waw & & oF e aw
w0 9T § ) 9w ffafeRe
FET MM N RS 6
T W aF W I F g G wW
qf ¢ 1 SuW wfed Fagw
FTH HY A F FT

woE AW g fF faedt |
W1 IE FT AT § I F FEAT W1qE
sy Wiwes § 1 AT #
¥k o oW & O f
grate T gET & 1 W wE
P WA E A g o
oF T WET g1 9w S
W e ¥ A o Al e @
g 1 ST Wt o gt W g @
? 1 78 gEaw Hwmd g faedt @0
A & 5 97 avw o st
S FAT gy |

o W wgeE # A & wgw
STEAT § | 97 WA QR 9TAG 1953
-‘tm;‘rmlﬁf@ﬂhiﬁiﬁ

AT A A, W I FAOH B WX
oTY FO T TF ¥ G A A7 ¥ ey
wiferm F g | W< gaT §
ot foet W1 ¥ WOt QiRwT W
q® & g ¥ A & § 3T o -
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¥y W ¥ agfere @ smon, qw
W & IAHT W wiw faw oo o
TAHE F WHEH T, g9
T we wife &€ @ W
oerdnE, d¢ g wrg g 1 o A
T e ¥ w m § 9
fom % qtdwy wrT & fg ST
T T A AT T A
W TR & IR 2 | ag o
wrgat g f fdfafdem & @t #faw &
TR WY et & T ST AT

SHRI DHIRESWAR  KALITA
(Gauhati): I cannot accept this
Amendment Bill In 1954 certain
rehabilitation grants were given in
excess of the property valuation and
some lands were mortgaged. Now
after 13 years, the Government has
come out with an Amendment Bill to
realise that money from the poor
refugees, The hon. Minister suid that
the cases of 23,000 persons were there
and the money involved was nearly
Rs. 40 lakhs or something like that.
It was a very big amount for Govern-
ment to realise from these poor per-
sons as arrears of land revenue, They
had already been victims once, and
now after thirteen years I do not find
any justification on the part of Govern-
ment to realise this money from them
as arrears of land revenue. So, 1 feel
that Government should withdraw
this measure.

Secondly, I would like to submit
that the Government of India are
thinking of realising these sums as
arrears of land revenue from the
West Pakistan refugees. But what is
the law in the eastern region? Let
me cite some examples, The West
Bengal Rehabilitation Minister, Mr.
Niranjan Sen Gupta has sought the
intervention of the Prime Minister
Shrimati Indira Gandhi to resolve the
existing deadlock in connection with
the rehabilitation of refugees. In =
letter to the Prime Minister, Mr, Ser
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Gupta has drawn her attention to the
tact that over 3 million refugees who
bhad come to West Bengal beiore 1964
and about 6 lakhs refugees who had
migrated later on still remain unre-
habilitated. This vast mass of dis-
placed persons wae causing a serious
social and economic problem to the
State. The letter says that' 49,000
applications for grant of homestead
lands were pending before Govern-
ment since 1963. Another 40,000 dis-
placed persons who had been staying
in different transit camps were being
denied of facilities of education and
medical relief as the camps had been
closed by the Union Government. The
children of 27,000 displaced persons
now staying in permanent liability
homes were also being debarred from
educational grants owing to a policy
pursued by the Union Government.
After the Third Plan, medical grant
for maintenance of 600 hospital beds
for the treatment of refugee TB
patients had been withdrawn, the
letter added. This is the condition in
West Bengal

In Assam, in one single camp name-
ly Matia camp in the Goalpara dis-
trict, there are 40,000 refugees still
lying without any settlement. In
Bamunigaon camp there are more
than one thousand refugees who are
still there without any settlement.
Recently, there has been a further
influx of refugees from East Pakistan
into Cachar In this way, in West
Bengal and Assam, thousands of
refugees pre still remaining unsettled,
The Government of Assam have said
that they cannot. settle more than
12,000 refugees in Assam, but the Gov-
ernment of India are pushing these
refugees into Assam. They are not
even getting a tent for their shelter,
They do not even get the simple
dole of Rs, 30 with which to maintain
themselves. Under these conditions,
the attitude of the Government of
India towards the refugees is not
helpful at all. So, when Government
want to amend the Act to enable
them to realise gsome excess money
which was given to these poor refu-
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gees, I would submit that I cannot
accept and I cannot commend it. I
hope Government will think in terms
of relief and rehabilitation in a bet-
ter way in order to setiie these
refugees.

Thirdly, Government should also
gsee that further influx of refugees.
does not take place into India. For-
this purpose, the tension between:
India and Pakistan must be lessened:
Towards that end, we must work out
a suitable policy so that further influx
of refugees from East or West Pakis-
tan does not take place into India and
besides a political settlement must
also be arrived at between the Gov-
ernment of India and the Govrnemnt
of Pakistan,

Mt wwwm (faadr) @ awfa
#gea, e & g gy faearat
& EES WX gAate & gEaew § oY
fatas wew & A @ ag g g
FIE F TF BT & HIOT AT GET 1.
w1 faenfoe safe oifeem # wodt
wraEE 1 firclt @ FT WIC & &
fawr & gro 7@ qumaa & i o
o #1 fewae +F ¥ sgaear w0

e

0 =g § R §S OwET @Y
o | T AT W ATH-GTATH ST
g wrfe fiv form safe & agf e i€
serr frelt @ @ 3w A i
% Y e dar 2 faar i fean
I W | §H F weET 9g W d@w
arr wifgy fF ag firedt s a
qr 3 ¢ ar g | fowr o & ofesm
¥ ag gy feemfyat & af Areat &t
A & 75t ¥ SPN § o firegt @l gRir >
 SFT 7 BEeT OF 19 g JEd
wi

# wrg % Arsaw ¥ G wEEw wv

o IEEA A WY o) frmmar
rgaT § | i AT o agt oA ey
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wotfas e o 9w ¥ F09 F0w
EE EATT BIAST I TEAT AT |
Ve TEiiE ¥ O 9 T Y FTE
I AT B agt 9 ooy femr ) AfE
IT FT gHEAI FT qTHAT A A & g
gor R Y A wer st weg
%7 sar & i wedar 9w s faeman
2 IR g7 o WX 9w @ aife
1 ¥wr ¢ | ST T A it aw
e TR AT | AT T@E A I
il ) 9w wwem ar gEm ¥ fag
g & & s Srfeg o | gW AT
&t s fear AT wfeg 1 W 7
arr oy & fr g A e s
9 ® Wi ¥ AT @m0

9 AP 9T gl HL@ET TTIA
T ¥ AT &t Qe qiew 120
ore & @ v qr faak sTor w7
it wrolt woAr wET A€ @A Awar
qr | Q% Arfer & Tog § 7@ I
sfemf e raf 3 1 & frdew o
=gt § 5 st g AR @rd,
THET W AR & I FT AT A
F ey gor < fagn srdar &y g S
1 w7 folt 7@ a7 ¥ wEer
grft 1

MR. CHATRMAN: May 1 request
Members not to go much beyond the
scope of the Bill? The scope of the
Bill is limited only to the wvalidation
of certain executive acts and com-
pensation to the displaced persons of
Punjab and we are going much
beyond it. So I would request
‘Members to bear this in mind.

it Wt are (seE}) o oawTefe
wdrzg, &y off 1@ fawr ¥ oF gwEw
¥ figgr aqv | sy R faar & fe
fawr art #7 g5 fawr ¥ ofis gy
ot & s fom 7 T o WfEw
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¥ a5 qwwen § s v frex & seafar
awl FT IeNW TH AT FTAT 0l
R g W A 0w T9g & amee
& faay mar & i 1w fawr ¥ ag wafram
Tl &

& ww 3w @ & &5 wonfagt &
T ¥ wreE § o AT § ag
afFam g g o & 1| weax
A1 wer g1 ¥ o ¥ 3o Ha o w
¥ qg F AT it & wge|
EER R LR R ClREC R Ca e o]
¥ AR BT FTAA L & T T
F % ey wonfeat ® 2 fer m g
AfeT arz § J A ot A a T
wfor oz & fF wonfmai & fw
T W oaet femr w01, S o=
et w1 fEoar agw o o @
g1 O I Avw AT ¥ IR A9
e Al far 1 3R A9 e
gAY & 1 Aw IAET fEmr
e P @) W oawE ¥
agt 7¥T O gEH TATEATE | AT
=EeqT ¥ T A woondt gw f W7 A
@AW J AN E T aRaR
TR W 4 F gEd #1 w5 fed
T Afew 9T W B FE S
aff frem | &% wolt o &
T Hr AR & gg STHAT W 4
fe @ awanm qv W fawre fear
ardr | vy o w1 weEn &) &, Afe
=W WY ag awear gewTgE g

wrwr Fdfafadee fevdiz ) aa
¥ 37 oW A fred oug dw ad &
fery & Aifeq fad a1 R 1 § qardwe
agy a® & gEr woardt wrd
W ogfssm ¥ AwA-mON wETE
S FT AW §1 WAT TTRT A
greeafer gaTAEem & € §, @Y Jw
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¥ forran agw #% &1 wEaw dan
& g1 w1fge | 99 auw €Y g A,
forwit g s oY &, 3 AW A @
ToET AT | uw g ¥ fawdt ariet
¥ froar aqw frar s @ 3 1 oY 3w
AE AT T, IART W ATeT i
ay faom AT | Ww T g
fear o @ g, wafs gawr woey
ffewn Wt st e amgw @Y wog
G WY &Y 39w spwrerr feaw mav )

gafay & frdew s fF o
e 9T feg & fasre e o
wonfaai #1 aery *) ag W a9
G F I 7T @ ¥ | qT o qwe
o ®T T owfga | ®vE wX O
TATHT H, AET qE THET W G (AT
/X F A/ a9 IF §, ww A ¥ feow
& Arfew aw, femr  faemem w6t
fay # 4w 139 ) 7@ W wE@
aft wEar g 1 faw g g

- ¥ Saer g =ifeg

% xu faw w1 wrdw v g0

st qEFRy (AN (TTYR) :
i g, ff M wge fei ¥
arz g "ars gran § w5 famr fowasi
F "quAt srrEre aifseard & fradr @i
qY, ITF! TN ITF AHET T AGF F1
AT | & FAAT Traf2di # a9g §
g T 49 AE FT A1 qFAT 47 )
w1 forg ag faer amar mar § 0 w0 T
78 & e < a%r g7 Wi § wfwd
THA LA ®T FGOA G FSAT AR,
wifs g & awdy oy fevddz a1 &
o ag AT ETE H1E ¥ T, at fendie
w1 qaq1 ¥@7 f§ ag g A & ofcd
age T4 F gwar § | gEfwg AT
wgaT & 6 v ond o & aw o
qfcrd agw 7 fe o
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i o ¥ qifee & 9F gQ
feawiee vdwr ¥ Offefadw 1 aaar
Tga a3T AT HEw § ) 99 FRwgaa $Y
AR Tg wg | & faderd e
Aifaw ol o g A ¢ | wfew ad
T® ¥ |q Fg ¥t § i S avs
& qur ot e fear T fe ae
e § staF0a dW IEE w"
feavires 58-7 %1 Q¥THHE WIS 7% Y
& 9ar § 1 @@t 9T w1 v Fa feol
T g, IAwT femds & fomr man ) agh
a7 3 AR &1 9t w48, fued 3,
¥ ¥ % fa 74 | A FY g A 3T
avii & fo 7€ | Feer ag § e e &
a1 faem & T @ 7 ag §F W
e

{rgfafodo femdae 1 aww &
UF T g e @ qwwg wf h),
arfe fewgafta agi ¢ @ | & www
T I AT § a4 95 §, AT W
#r§ ot 7g 7 s § o 9w
¥ owar g ad | gwifs == o9
g mrAt ©@ ® § dfew o
fororar &9 arem w1€ 7E) § | ag W
Y sar e e fom fadie &=
@y ag g e g e
feaer v & fawfes & ae amw
¥ |Tg @Y AToATEy aTEAT ST WY )

aar fr % ol w1 §, d S
¥ fa way @31 awer ferde qdar
w1 §, fow®) aog & agf 9T gl "1
FTC &1 FT9 HO qfewe &1 @ g 1 &
s wgar § & gw st A
fafaed) #1 mm a1 & 59 759 1 7%
8T AT W1 | T AW AT qW
¥ faafed® & g 5@ & fag
oo™ oF wwer aarg wE §  Afew
Y TR T TR A 7 QA
v frd, w5 fawrfad wolt g fawe-
fedti o #1¢ s @Y o orarn | g
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[+ gw= o)
ax fr ot o& w0 mEdde ¥ fasdy
‘& vaar ot Wtew § fr A\ 19
7 B ¥ T quS FFar F1 a5 9
“qT Wt §B g g | ot ForgEw ®/Y
F IR FENIG 99 9T, ZEET &
YT UF AThe aam w1 AfafaqfeeT 3
frrag fegr s v fag geamg @t
qre faat | @@t WE A 9 og @
o FwTC 99 § | sqfafadfeRt & ae
-y & fog gast aim arf fogeite
# @e-stm F@ §F fau oA
AT 9% AfFT 7@ 7T aF T8 &Y /97 |
WEF IT FY FAAT § T@ X T CH
gifeeT v FaTITE § a9 1 A
T &, F% gore Aefadt ¥ 9w 9%
zeran oo Afer w9 aw a8 gfen
YT T4 T | WA FT T ¥ FE
e Faw HI7 AgT fear mar | ag
Ty a1d & foer %1 5 oo & ggi we
¥ T@AT AFA § | K6 F WA-4T9 g
¥ oy @t § gy @ o deang §
forad ga8T qag faadt 4F | 97 w1 W
07 v T FA T R | et §
ot 7@y @ W & ) ¥ § w7 3
Frd ¥ amr g1 @ & 7 auifeafo ¥
agq & qgST A A@ w@r o g
¥ | e I & a2 §5 F A a
<& faar rar 9 ATEY ¥ afefwde ¥
arqg fear s @ § fF s, aErd
3 wew @ o, wa qo fag A
w7 Ay G | AFwEr Regaa &
weE T3 g e e @ & mgf
gewy & fam fediq feardie ¥ aweame
& wé | 7t 7% f wgree & Afew
gt 5 ¥ gt wodfeq a7y a7 | =gt
qT RWTYT # A H2T @ v
7 T fr feedee Twama & fag ag
frar a1 @ § 1 3F F 59 w1 W
Ra¥ AT T F FW W HE TR
A | e afzfede 3T IF WA
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o W] A T O o § R
St wTq ¥ fare F qrAY =i o ww
are e fegfafervm srem sa¥ s

& R | % Wd vt § agn e qar a

¥ aiw ¥ 7w foedr F O @y § g

fore ow gfee v Aamarer # awTA

w1 HoQ T WY e |y dw § o faeger

IHT v §, g ta fawr sqffadfody

1 2 2 forr & forg s eqfrfadfire &

ATHE TATY F1 THETVA F1 § | OF a9

& v ferg w1 o <1 § T W A%

g TAHT ST T G | ¥ AE N

WX TG FAST fmr w7 am-

ATy Ty % oy feediw qvwe & faw

ot f forderdr o& o gt 2w

F S AR g g 7§, 1]

e 7 § 1 & ag g fr g g
F N qewr q1d 9% foq g  HY
arfe s gAEY gwedl ®1 gA FA

FTC QU g & frar smar arfee o .

SHRIMAT[ JYOTSNA CHANDA
(Cachar): Why is this Bill meant only
for the West Pakistan refugees? My
has a discrimination been made
against the East Pakistan refugees
and why are they not brought under
this Bill?

MR. CHAIRMAN: It is only a ques-
tion.

SHRIMATI JYOTSNA CHANDA:
Because you will say that it does not
cover the East Pakistan refugees, 1If
it covers the East Pakistan refugees
also, I shall speak a few words. Per-
hapes the Government knows that so
many displaced persons are tottering
in the Cachar district. Most of the
migrants are still in camps and po
scheme has been drawn up to reha-
bilitate them there or take them to
Dandakaranya. I would request the
Government to take up measures and
schemes so that they can be rehabili-
tated. A long time ago, 1 had sug-
gested that the refugees of Cachar
should be rehabilitated on both sides
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<of the railway track so that the Naga
aggression could be stopped.

I wanted to say one thing more.
Some of the refugees in the district
of Cachar have rehabilitated them-
selves by paddy cultivatich on the
fallow land in Cachar, but tley have
not been given any settlement up
till now, though they have approach-
ed the Assam Government, I hope
‘the Central Government would request
the Assam Government to expedite
the matter so that they can be re-
habilitated there.

=t ofw e (7d) : ST e,
ag It faeafam vt & qwasm 3 ¥
faafedr w1 fas wmam @ @ war sy
w1 AT ¥ IAF fewfed q gAX oF
e wlt T4 R T g9 A fF oA
HIFTT FY CF G9EqT ¥ weAw W W
Afx & 37 g & =7 feesrer T
frrerer Y 77 1 % oF qfrardY warw
Y qTE AT FT A G AR g
f& a1 ofe qdf amer & wr § @
gfvadt afeea & o & ag «m
fergeaer & wix fow fadoar & qrg
W agrafafadaar & amg @ awi
¥ wfa qoer ¥ Fafa feqr ¢ fedx
20 a9l § IuFT WA frewT JqTHA
HIEW, WIT FT AGH § 1| WL FY
WK ¥ ST AT amit o g qat &
IH TR WY AT § FF qveaTowm wy
AFT  hHT RAT GrafAqr W W@
< gk &+ qdf T F woardf W
faearfea M7 TvseTn ¥ Wy F firdy
¥A 77\ ITTHT, TET AW AT WFH A
JAT T L AT TUHTCA FAT G1 G
FUH T G FE F qw N o
SOt A WARAT FT G AL F AP
s Wt & U freqr wra F wry qar
g g 6 & woy frafar @r F @@

g ar; % 78 ¥ wn g, v g0 4
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#1411 W 20 @W ¥ I W @R
amy g Of W A W srEra
feamdr | TAY 3T A gW wY qaman e
99 ag qfest mifeear ¥ 1948
gt ==t v Y a7 ¥ 3 wifew <@
o @ & e e & wfd, wue
war ® fow #T & AR gratw W
w1 frw w & f& gl agr < ag

&t @Y gw ¥ S W grdt at faedt
ferelt YT S =y et A avar fear
f ag Tt s F7ET 1 78 § wo Ay
i@ g R M@
JATT FIE ATFT T WIET AG ¥ 0
aidt & o ofy gEer AT qw &
a% e ¥fewriz & fedr i &
TF s fF e A sooTA D A
# T A ¥ wrAA € ) Ag A
fe ¥ o & & fa ot dur o &
XA 2w g ? gufom F ag
wgar wrgan § 6 fad paraar % &
warer A & 0 T v & € e o
T I § o areraEr w@E A A §,
20 = ¥ wav qfcardd ®) wwr At
a1 ® & wifs I¢ @Y § I o
e & & grata foanr & o Wt §
I B @ Jor @ fF grEmEwe
YT § ITHT ATH I F& Awiar
# IAFT SafAear & 9w a9 9
woaae ¥ faw, foaeaft s & fadr
T FT WK § TP I AT
wfer | @ ag W e i b
&gdt ¥ wry, Frdaar ¥ @rq 9% Wy
Tty 7 feqr amw, worafe WX W
¥ wq ITF wig T fear wmwm o
# & A & 441 wEET ¥ | KW
TH & FAT A1 N feamar g
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[ < o=}
T A 9 @ E, o 2
& &, forrd ofr w o §, 3% fr
=T A AW |\

& Wi ¥ avg § g faw w1 e
FETE )

ot wwdie g (Teew) : A
WY THET | TEAEE W qg T . 6
o ot €7 T w1 TR g @,
W & afeem & i § @ s
Ty ¥ WA, O ¥ W Ty w4 e
A ITET qwrAwT [ ) JaTiw W,
WY AT § , WIT W T9E gU wreat
Tywidn it waRr ywan g
wgl AT gu Wk SuEr AR H oaw
FU & OF WA A o G ot I B g
firdy | ST AT UF w9 R ¥ 90 G
or IF1 3, 80 9 N, 70 Gy,
N Y T FE qY, T W) g e
& WIE ¥, TEA FT WG BTG W
AY W A T A Fe G F agw v
A, Afer  Safs sww o AT A
faar a1, &t G FT AT gEETH
% &, wafow W &, faamet o9 @,
wal w9 @ g% ¢ e foam smefi
¥ AT THEH gAT § A oy @
% §% AgY fa=m, o HrEdy ar 31 S
ot 7 foem, 9% W9 W w1 @
W& W T AT WA F I
wTe wT §, 99 i ¥ g fire,
g |9 &9 = &

T AR, w7 aE A ¥
@% dan aqer P A h
& o & 7 wwwar 5 wq W o
s FtaR 1 9w 10159
¥ Wy age 7@ fom, @Y fafwdaw
oz ¥ qafew @ f W ¥ s
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e g1 T € S FEwT I T w1
ey | Y WA T o 1947 &
RN F @ W 1947 ST 21 8
DFE 0-0awmITEF
L fis om wEASw OR ¥
& W ¥ urar Y omar B,
o ag fefws & age & Jmr &,
) aW A Y wgw v awy oo
I writ ® g Poele 4 2 e,
@l AR ¥ WA F fal w|T & w7
o Pommw &8, ag ava § s X
gad faws § « Tg ag Fiv s o
aCF T @, qAT TEARE Y TTE A
g Wy qd & S gEerEr @ 9%
warfaa g & 1 ¥ Toen-feet i g,
A agrge Wit §, W dwm ¥
ar qifeeaTE & W & 7 IR TR A
¥gra ¥ WO wWowr s faa,
AT ¥ THH 1% Wag T & 0 oW
st fomd oo @ 3o & e,
forgi wro Y a=4 #1 agt T FAW
w< faar, ¥ o= vz &, ot Wi fog
N o W oqrT F E ) AR T g
¥ gt vl ¥ oA §Y A REl ¥
TR g, W ¥gAw ¥ WE ge,
TR § T 59 Y e , T 3w
wuTaT §, WO AgAq ¥ wwr g )

T T qg A & 91 &
T fdfafade w7, aog wo%
oo gHfAy ggt 97 9 & f gW ¥8
g fomr o € o v | AN,
Wil W7 FAW TgF F TG § |
wrq fie sy & afee 30 5 ag
g fY, 9 AT gl § T | 9,
W e AR T i TEEy g,
g §, fom® ww g onfex #¢
w3 5 7g adt Ndtve ff, wH
WA FOgET gem o X SR
T TR N IRy
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I W qE IATEY | AW TEAFE T
T FIC FAY AT O g AT F AT
100 ¥3w & 1 W= A fear ot

i
3
g
1
3

™ few o1 A s TRw o
ATe-abw 97 vhee gen | wefer &
T wen faens ot & v § e
N W T, AW Y Y, G TR A
F & mw wwr wws Ay o
fordi ¥ & fey g Y 8, 2w &
fodr woll JaEre T T A,
TEOE A N ZWAW GTEWl %o
21 7, wee wifew &, Togd & fafe-
fgZz & @7, IT TC WY Wi FITO
Ty § & W oY ag o ey e
wrpn a7 o7 T w W ¥y fen
AT 226 & G-I, WOF 9N q0 7 7w,
afew gila w1E A% TW TR F IR
AT

Frpt atr o7 o) gEreE At ax
§ o faw 1 37 3ad gu oot ¥
farews e g w2 9f a7 oferie
a1 wY ARTERT §, & wd xvear
Fr g 5 ow e o A F glw
firer ¥ 1 Stw 7w e ofsw

R

@t wo fwo wgre (farsmage) :
i g, Wl A v A g
frder w5 g7 a8 T & fe
TF FHE AT M T TATGY T &
am & FAE Af off, IAH TN
Y gW 7 w2 a% gufew fear &
T FHT WOHTT 7 SHAY UHIGAT
71 few fear 4, 396 s & 8,
E qaife® w1 fear & a1 doe
ey g% 2 £ &7 & Gar ager v awy
&\ e T WA & et gy
3008 (Ai) LSD-—I11.
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T w7 I & WTIR! AT, 18-20
Al % 1R WTT 9T W A W
;AT ife
G waer w2, A T@ FF W AT g

§ wow 3FQA sy g § e
FT HWT AT W T T WA & Iy
w1 g §, g TF 9 %1 3w g,
IJAE ] B T O §, WA §H I
a7 W 7Y WA §, Faa oo W
% oy wom wfgy o1 | g

{4

mﬁd;{tu’kmﬁwqt
Y STEEE W § W ferlr 9 W
¥ wg %7 & afs wo ¥ AEw oAy §
a“rﬁmkﬁﬁmm%&wﬁﬁ

qig gl TeeEed atae § feowm
Fo  wT AR § W g it
¥ o wrwmr w3 §, W oA oy §

Wt wg w2y & f5 o0 W WA @
g T w@i, g qg favarw fowrk ¥
f g = w4 ot T & gavfes wid,
e T F qre guTd wORTT W

wafay & fraT vom s oo fge
FT FY F ZT AT, g oW g A
myimgnIsifFmagH
wgrad 2 fF ure o= W F19 §, W Rt
w&x & f gn ¥ g @1 7 fem &
W UN W IE e I s T
el §, o & fadzw w6 fegAe?
12 #11 & fa ST Iwt o T8 e,
for &Y wror ot quvEer T fwr @
Fif® I W TOAAC TR IC 9
Treed Agt 4 € 1w g Y g%
s woiigfen faw et WA W
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[s7 e ‘Fo wETw]
™ s I AT N W aw §
HME TAH WM IO W FL
JW & 1% qfT WIY WY GAT TR KA
SR § ofeA FraR F afas ToAEw
Fagrwm & dfaeed aveie §
ag ¥l a® WA g g oy frorg
HIY F) AT TFT | qg Faw Wy A@; &
griw ¥ oF daw ¥ I A WA
oA e fem o
AT BT BN aTET AE & W A
T ge et wif § I Ew A
AT AET FT GHA & | T URKI ¥ 9
# frea w€m e wie 5 9T TR w4
%t wifer %, fo & g v AW dleamw
u% sefiffer faq a7 ¢ AWy F1 90
W & I W g w7 F wfopy 7+

16 hrs.

=t wwa Aty wqT (fewana)
gwrafa agizg, @ faw =9 @%q ¥
w fear mar § & 3| w1 FET faw
sTa g | ¥ anaa g e o faw Y ward
STHEHAT AT § | FEE T a1 B1 A9
ot aY § 5 fan ofdfenfa & gore
fargearit w1 wieg & Wy § A Q%
7= faerew qw a1 | ot ot & w98
T0F y@wAE A amaff ov §
fagem & sha s0% 5% wwr ¥
W WY A W @ § 1 W F fal vaw
wE O F o vew @ E ) @A
Y gEforw 7t $T Y E o IR W

SHR]I D, R. CHAVAN: Money has
already been realised. The only thing
that has got to be done is, you have
to put a seal of validation on a cer-
tain action that has Been taken.

SHRI INDBAJIT GUPTA (Ali-
pore): Nobody has supported this Bill,
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o www ST AT AR AGEA
wya fawr #Y ardz & faw ST 38 g
a1 ag ¥g 4% & few F wmwan g
q 4w & T & srEgtw @ AT
mﬁj#mmgfmﬁiumﬁq
wlamsigs aifm ¥ afeg 1S
fr g @ 7z ¥ s ¢ 9fe 2 -
orfeat & a@rA 1 96 & A wowre
1 ao & fadr 39 71 wpfena og=m
# fAq WK 37 & T o1 gur< Anfew
stewr &, wife® iy § 91 0% wEgAA
2, W U% wEAW &, 99 F1 gL w4
% faqg gw fag = =fgg

# orer @t w1y w1 "ag ™ faww
qT Far A o ofewdt mfeew &
N wrdr gu gAT? wrromrd wré § I #)
feafa & wat w@mw v ot W
aifes g7 | afea I & w19 am @
oY faw wrar wifge fored fe € arfis-
A ¥ Arat rf W1 T OareT ey
qw & fargw AT wEE &7 a@ A=A
sEftd ®C W@ & | W agh agi o ot
qr gy & | I & A A w19 fowrar
g ¢ 1 % 9§ gw ¥ war g wl A
arar g f& 99 w1 adier oz § fs o
fee afewam ®1 aree 2, fewaaa
R = T & fasimdr, Awwar
i%wmmnfewﬁr«mw
|RI F1 AT 97 W AT B w7
AT 9T ], AT A FT @R @i
8 siear aer & W 99 @R § wrw
¥ 9 ¥ far i o S1E srwen
wA ARt T g W ?
f =it et anfr & =91 &Y sofeil 1
g JAEE! WA 7 qq §, I F
wael #1 wred § A ¥ oy ag @@
9 gl OF ¥W OATE &1 warey
T R EFwm & fw o # 1 &=
T FT AW IS WG wg o &
afr? § o7 # T B s
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TWH F & A9 g E §, AWE A
AR E wmd g g
0 T wfewfet &1 am a1 T
fermar mar ¢ Afew 9w & fad 9
FaTaT g v o wr ) F avwar g
f gt @ oY a7 TS TR &
I 1 F FT WA G BT 3T
Few FSM w1fEgh anfw W ¥ oFAr
grIwnfa fagaas 7§ W AWH
miw & W) 3g a3 7 INT &
™ faw  afrw #¥ vl Gt sqaear
&1 f gATT St ATTIT W AT § IW
¥ wif= sarfea & W% a1q a1 wrfys
s & Fni 1 a9 aEw g
woHT 91 & dAT AW X F g SEe|
#2120 §F & WA AT 9T ¢ A
gt faw, gart aw & fae o v ae-
H1T & oo oo #71 fawz @ fr wvft %
IAE g AW w1 gw I A O
fame! i agi 797 w1 gTa@ & wiwwre
¢ *fs ag Ao awg ¥ a8 afes
WITT & JEqTC & GHY W@ & Aqmai &
TATET & FTOT IT T AF AT HT TEIE
= ¢ wefen ag dfas aw @ Wi ag
Afewar %Y g @ e & o &) amman
g WY %W a@ & faw wy v s W
g # 97 1 I KT wforw A w7 )
w4 o= ¥ g § 1w faw w1 9%
fakra s £

SHRI D. C. SHARMA (Gurdaspur):
As you have put it so beautifully,
ithe purpose of this Bill has been
misunderstood. Here is the hon. lady
Member who wants us to go to Cachar
and wants that the Railway Minister
should allot lands on both sides of

the railway track for rehabilitation.
1 entirely endorse that.

Here was another friend of mine
who talked about Indo-akistan con-
flict. The Indo-Pakistan conflict
touched your Constituency, my Cons-
tituency and the Constituency of Mr.
Igbal Singh much more than the
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Constituency of anybody else. You
and I have been fighting on this ques-
tion all these years and we teok
some responsible Minister from the
Centre to that place, so that ihose
persons could be rehabilitated. But
there are certain pbrsons who want
to take credit for doing certain things
which have already been done by
you, by me and by Mr. Igbal Singh.

An hon, Member suggested that
we should have pacts between India
and Pakistan. What pacts can we
have? We are observing the Tashkent
Pact but they are not observing it.
We left property worth about Rs. 500
crores there, but here the property
was worth only Rs. 100 crores. Now
what kind of compensation has been
given and what kind of rehabilita-
tion has been done. All these things
are due to the Government of India
and T can tell you that whatever the
Government of India has ' done,
it has reason to be proud of I
will tell you, why. The refugees
of the First World War which
was fuoght between 1914 and
1918 are still wandering over Central
Europe without any compensation
and without any rehabilitation. The
Arabs who were the victims of the
Second World War are still unsettl-
ed; they have not yet found their
homes. So, whatever you may say,
our Government, with its paltry
resources and financial stringency, has
been able to do something; it may
not have done anything for Rani Devi
or some other person, but, on the
whole, the Government of India has
stood by the refugees and has done
something for them. Of course, te
meet the objection which has been
put forward by all these persons, I
would suggest to the hon. Minister
that he should have a Standing Com-
mittee of the Members of Parliament
of both the Houses to keep under
review the conditions which are
prevailing so far as the refugees from
West Pakistan are concerned and
more $0, so far as the refugees from
East Pakistan are concerned. 1 know
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that the refugees from East Pakistan
have not had a fair deal yet end I
want them to be as well settled as
they were. We have rehabilitation
sites in Cachar, Orissa, West Bengal,
U.P., Dandakaranya, Delhi and all
those places. Now I want to ask one
thmsandlpmtlmquesumina.ﬂ
humility. What does this Bill seek
to do? H.G. Wells has said about a
character that he spoke about the
equator whatever the subject. We
are also in the same predicament.
Whatever the subject may be, we
have to talk on all those subjects, 1
agres with some of my friends who
have come from East Bengal. The
problem of the East Bengal refugees
‘has not been properly tackled. What
does this Bill seek to do? You put
it very aptly, very concisely, and very
appropriately that this Bill only seeks
to 8o what has already been domne
Do these persons want us to undo all
that has been done? All these per-
sons who have spoken on this Bill
and who are shedding tears over the
conditions of refugees, are not
refugees, are not refugees I am a
refugee. Mr. Amar Singh Saigal is
not a refugee. 1 am a displaced per-
son. I know that all these persoms
are in the habit of shedding tears
over our condition because they do
not know our condition; they have
never done anything for us and they
have not taken any pains to study
the conditions of the refugees. I
can understand my hon. friends from
East Bengal saying so, and 1 support
them. But what have these persons
done? They have done pothing.

The scope of the Bill is a very
limited one Tt seeks only to legiti-
mize what has already been done.
Now, 23,000 persons are affectea and
about Rs. 40 lakhs are involved. This
money has already been paid, But
I would like to request the hon.
Minister that instead of three months
he should extend the period to one
year or six months so tnat there is
no hardship caused to anypody. In
fact, even that is not necessary,

Displaced FEBRUARY 13, 1968 Persons (Compensation 33

etc,) Amdt. Bill

because the money 1s
them,

wready with

In order that all the observations
made by hon. Members here are met,
I woula suggest that we should have
a permanent standing committes, in
fact two standing committees, one
for the West Pakistan refugees and
the other for the East Pakistan
refugees and they should keep under
review whatever is being done for
these two groups of refugees,

After all, what can we do? Pakis-
tan is recalcitrant and Pakistan is
unco-operative, Pakistan is not
going to give us anything. Pakistan
knows only one thing namely to
grab as much from India as possible.
There is no reciprocity between
Pakistan and India. If these friends
of mine can bring Pakistan into a
better frame of mind, if they can
induce Pakistan to see justice in our
claims and to see moral faith in our
claims, I think something could have
been done, But we find tht the thips
and the cargo impounded by Pakistan
during the Indo-Pakistan conflict are
still with them and they have not yet
released them. Pakistan refuses to
stretch the hand of friendship to us
and if anybody is there who can bring
Pakistan into a better frame of mind,
I would honour him and I would
bow my head before him. But as
long as that does not happen, I think
we should support this Bill and we
should try to see that the legitimate
grievances of the refugees whether
from West Pakistan or from East
Pakistan are looked into. At the
same time, the people who have
suffered on account of the Indo-Pakis-
tan conflict should not be made
scape-goats for anything; they should
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also get their due and they should
:also be rehabilitated properly.

With these words, I thank you
very much for having given me, a

refugee, a chance to spesk on this
BilL ‘.

) VT I A AT (T ) - ATt
wgreT, § oy Agao e fafaees
aga ¥, a1 5 a¥ wufew § wwn
[Ear §, W WE JIw & W,
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SR ¥ wgveny A F €3 F A W
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qNE ZU | ST WA gWT, A
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T F o 17 X I FY W@ w9 -
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T & a1 §FT AfEd | I F 1 "
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TR 1 T F AHEAT T A AEy § W

uA AR AT ST AT g AR A
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[MR. DepuTY-SPEAKER in the Chair]

MR. DEPUTY-SPEAKHER:
there js quorum,

SHRI D. R. CHAVAN: [ listened to
the speeches delivered by many hon.
members with very rapt atfention. A
number of members brought in the
problem of refugees from East Pakis-
tan and West Pakistan. Some of the
‘members went to the extent of say-
ing that during the 1Iast 18 or 18
years Government had done nothing

Now
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so far as the rehabilitation problem
of the country is concerned. I may
inform the hon. Members that the
Government of India have spént more
than Rs. 500 crores on fhe rehabilita-
tion of refugees from East Pakistan
and Weat Pakistan andjthat being so,
1 am rather surprised fo find at this
type of criticism levelled agi the
Government. A number ot' things
‘have been done to solve the problem
of displaced persons in West Bengal
and sometime in 1960-61, the resi-
duary problem there was assessed by
representatives of both the West
Benga)] and the Central Governments
and as a result of that assessment, it
was felt that about Rs. 20 rrores
more would be needed for the solu-
tion of this problem. A major por-
tion of this money had been spent
and we are awaiting schemes from
the Government of West Bengal to
utilise the rest of the money, A num-
ber of refugees had been taken to
Dandakaranya and my hon. colleague
Mr. N, C. Chatterjee after paying a
visit to Dandakaranya paid a glowing
tribute to the work done there, Two
medium irrigation schemes have been
undertaken at a cost of abeut as 4
crores and when this scheme comes
to fruition I am confident that those
who had been rehabilitated In Danda-
karanya will be economically secure.
Once the irrigation facilities are pro-
vided, milk ang honey will be flow-
ing in those areas.

SHRI DHIRESWAR KALITA: What
-are you doing for those in Assam?

SHRI D. R. CHAVAN: In Assam
here are nearly 19,000 families and
about 12.000 families would be pro-
vided beneflts of rehabilitation by
schemes undertaken by the Central
and the State Governments. But those
points which had been made by hon
Members are not relevant to the Bill
The purpose of this Bill is defferent.
Shri Randhir Singh wanted that the
Bill should be withdrawn snd ask-
ed: why are you taking money from
them? T am sorry to say that my
Thon. friends do not seem to have lis-
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tened to my speech. What has been
done? A decision was tiken at the
Joint Board of Rehabilitation comsist-
ing of representatives of Center, Pia-
jab and PEPSU snd in pursuance of
that decision, executive directions were
issued for 'making deductidns
from the compensation that wras
to be paid to the persons who had
mortgaged their property to the re-
sidents in Pakistan. [ shall give sn
illustration. Suppose a displaced per-
son had ten standard acres and he
had taken money by mortgaging this
property—say, Rs. 2,000—to a residents
in West Pakistan, There are rules
made under the rule-making powers
given under the Displaced Persons
Compensation and Rehabilitation Act.
In accordance with the rules, and the
scheme of compensation that has been
provided therein, all these deductions
have been made or are proposed to
be made. In this particu'ar case, what
has happened? The mortgagor came
down to India mortgaging his pro-
perty there; as I pointed out, take the
case of 10 standard acres. He has
taken Rs. 2,000, In accordance with
the rules, he will get an allotment of
land of 7.8 standard acres, because his
allotment is subjected to a graded
cut of about 25 per cent. Similarly,
the money which he has taken from
a resident in West Pakistan, about
Rs. 2,000, is also subjected to a grad-
ed cut. That amount will be brought
down to Rs. 1,500; on paying this
amount, the allotment of land of 7.8
standard acres can be retained.

Therefore, the question here is, the
person who has already received some
consideration for g4 mortgago-charge,
will not be allowed to retain the land
as well as the money which he has
received there. Therefore, the Joint
Board of Rehabilitation took a deci-
sion to deduct this emount of Rs. 1,509
from the compensation that was pay-
able to that person This amount has
to be deducted because it forms part
of the compensation pool. Therefore,
between 1952 and 1964, nearly 23,000
cases have been decided. The money
hag been taken and realised. These
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executive directions came to be chal-
letiged in the Punjab High Court
under a writ petition, and the Punjab
High Court stated that the deduction
cannot be made under executive
directions unless a substantive pro-
vision is made in the law. That is the
reason why we have come here with
this Bill.

Now, that decision came sometime
in the month of May, 1964.  After
that, an effort was made by the De-
partment to introduce this Bill, but
for want of time it could not be in-
cluded in the business. It was intro-
duced also in the previous Parlia-
ment, but after the new elections, that
Bill lapsed, and that is the reason
why it has been brought in now.
Therefore, what has been done is,
because it came to be challenged in
a writ petition in the Punjab High
Court, it has got to be validated by
bringing this provision. That is the
only purpose of the Bill.

© So many hon. friends have made a
reference to so many things. I assure
the hon. Memberg that the demands
for grants are coming up, the de-
mands for grants under this depart-
ment are going to come, and then they
can take up this problem right from
the border of Assam to Chaamb-
Jaurian and Khem Karan. 1 have
paid a visit to Chaamb-Jaurian, Khem
Karan and other areas. To say that
nothing has been done in Khem
Karan and Chaamb-Jaurian is abso-
lutely wrong. Only small problems
remain; most of the things have been
done there and the people have been
rehabilitated. I am going to that place
on the 10th of this month to see what
is the quantum of the problem that
still remains to be solved.

Therefore the purpose of the Bill
is small, but unnecessarily so many
problems have been brought in.
‘Therefore, I would like to tell my
bon. friend Shri Randhir Singh that
1 ean understang the emotional out-
bursts because he is in the midst of
those persons who have been affect-
ed and whose homes have been lost
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and abandoned in Pakistan. I can
understand his feeling, and I can
understand the feelings of several
other hon. friends also. But this is
not the occasion when these problems
can be brought in. The demands for
grants ynder this department are
coming fip, and you are free {0 raise
any problem then. My hon. friend
Shri Patil raised some individual
questions, Let him gend those re-
presentations which he has received;
if the representations which have
been received by him are not seat to

‘me, what is the action that I am lfke-

ly to take? Therefore, I request him
that those representations should be
sent to me. Another hon. friend, Shri
Baswant, raised the problem of
Ulhasnagar. I know that a number of
problems are pending there for the
last 15 to 16 years, and the Depart-
ment of Rehabilitation is doing its
best to solve all those problems. Mr.
Baswant himself is associated with
one of the committeeg called the
screening commmittee which seruti-
nises the app'ications and suggests
solutions to us. Therefore, all these
problems would be solved.

As 1 said, the purpose of the Bill
is limited. What has been done has
got to be wvalidated. Therefore, 1
would request hon. members to sup-
port this Bill without any hesitation.
1 commend the Bill for the acceptance
of the House.

MR. DEPUTY-SPEAKER:
question is:

“That the Bill further to amend
the Displaced Persons (Compen-
sation and Rehabilitation) Act,
1954, be taken into considera-
tion.”

The motion was adopted.

MR DEPUTY-SPEAKER: Now,
clause-by-clause consideration. There
are no amendments to clause 2

The question is:

“That clause 2 stand
the Bill."

The motion was adopted.

The

part of
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Clause 2 was added to the Bill.”
Clause 1—(Short title.)
Amendment made: ’

Page 1, line 4, for "“1967" substitute
“1968". (2)
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MR. DEPUTY-SPEAKER: The
question is:

“That clause 1, as amended,
stand part of the Bill”

The motion was adopted.

Clause 1, as amended, was added to
the Bill.

Enacting Formula
Amendment made:

Page 1, line for “Eighteenth” sub-
stitute “Nineteenth"” (1)
(Shri D. R. Chavan)
MR DEPUTY-SPEAKER: The
question is:

“That the Enacting Formula,
ag amended, stand part of the
Bill.”

Tlie motion was adopted.

The Enacting Formula, as amended,
was added to the Bill

The Title was added to the Bill.

SHRI D. R. CHAVAN: I beg to
move: '
“That the Bill. as amended, be
passed.”

MR. DEPUTY-SPEAKER:
question s:

The
“That the Bill, as amended. be
passed.”
The motion was adopted.

——
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INSECTICIDES BILL

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DE-.
LOPMENT (SHRI B. S. MURTHY):
Sir, 1 beg to move:

“That the Bill to regu'ate the
import, manufacture, sale, trans-
port, distribution and wuse of
insecticides with a view to pre-
vent risk to human beings or
animals, and for matters connec--
ted therewith, as passed by
Rajya Sabha, be taken into con-
sideration.”

st gFe WY wwAIg (I9ET) ¢
I Mg, AT AT T TN
t v guw faw we @ mn 8, e
wré ot e fafret wovr 7 sofena
TR 1 WY BT T AT wY I
R E 7w At § 9o 71 fofr
2?2
MR. DEPUTY-SPEAKER: What
you have said on the floor of the

House will be conveyed to the Minis-
ters and Cabinet Ministers as well.

N} gEs X WA T W
et ¥fa 3z fafree #7 g v ?

MR. DEPUTY-SPEAEER: Imme-
diately it is being conveyed.

NI FEW w7 SUATT . A1 AQ
=aeqr w1 w1 & 5 waw 1 o
e
MR, DEPUTY-SPEAKER: The hon.
Deputy Minister may kindly resume

his seat. Quorum has been challeng-
ed. The Bell is being rung.
" Now there is quorum. The hon.
Deputy Minister may continue his
speech.

SHRI B. S. MURTHY: Mr. Deputy-
Speaker, Sir, the Insecticides Bill

1967 as passed by the Rajya Sabhw
on 28th November, 1967 wus intro-

duced- in Rajya Seabha four yeers.
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- earlier in 1964. The Bill is a sequel
to the report of the Kerala and Mad-
s Food Poisoning Cases Iriquiry
+ Comimission and is mainly intended
to fmplement the recommendations of
that Commission

The key provision in the Bill is the
- one relating to registration of insecti-
cides, The Registration Committee
has been entrusted with the task of
screening  insecticides from their
toxity angle and registering them
subject to such conditions as the
« Committee may deem necessary.
Other regulatory provisions of the
Bill ow from this provision for re-
gistration. Thus the import, manu-
facture, sale, distribution or use of an
unregistered insecticide is prohibited.
Any inseciticide which is not labelled
or packed in accordance with the
direction of the Registration Commit-
tee will be deemed to be a mis-brand-
ed insecticide. The insecticides should
display on their label cautionary
notes or statements which would be
necessary and sufficient to prevent
risk to humman being, domestic animals
ete,

Insecticides are required to be
manufactured or sold only against u
licence. The Jicensing scheme will be
utilised to regulate the manufacture
according to prescribed standards to
ensure that the insecticides will be
packed in a secure form to minimise
risk in handling and to make sure that
the labour employed during manufac-
ture is adequately protected against
the hazards involved jn handling in-
secticides. Similarly, dealers will be
required to maintain proper storage
conditions and also record etc., in res-
pect of insecticides sold and distribut-
ed by them.

Mr. Deputy-Spetker, the Joint Com-
mittee of Parliament hag fully ex-
amineg the Bill gand its implHecations.
The Joint Committee had obteined
evidence from the Pesticide; Associn-
“tion of Indta which is an organization
-vepresenting the mmeufstturers of
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pesticides in this country, The views
of technical experts from the
Health and Agriculture Ministries
including the head of the Entomology
Division of the Indian AgricuMtural
Research Institute were available to
the t Committee. The opinion of
the ulf te users of the insecticides
wag placed before the Select Com-
mittee by the Block Development Offi-
cer of Najafigarh and a farmer from
Mahrauli. The Ministry of Food and
Agriculture who are intimately con-
cerned with the production of food-
graing and the Ministry of Petroleum
and Chemicals who are concerned
with the development of insecticides
industry in the country had also inti-
mated their views on the Bill.

It was clear from the evidence
tendered before the Select Committee
that the following view-points had to
be considered:—

(a) The use of insecticides is of
paramount importance in increasing
food production in the country, parti-
cularly of the high-yielding varieties
of foodgrains. The regulatory mea-
sures in the Bill relating to the regis-
tration of insecticides or cancellation
of such registrations should be such
as not to hamper the increasing use
of insecticides,

(b) Insecticides by their very nature
will be toxie or poisonous. While
provision should be introduced to
screen insecticides from the toxicity
angle and to see that the packing.
labelling, etc. will be such as would
ensure the safety of the insecticides
during the operational stage, the far-
mer should not be scared away from
using the insecticides because of any
penal provisions in the Bill which
woulg affect the ultimate user.

(c) The country, at present, Is
mainly depedent upon imported in-
secticides. Every effort should, there-
fore, be made to provide ineentives
to manufacturers to manufacture
these insecticides in the country. No
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provigion in the Bill should, there-
tore, directly or indirectly, affect the
interests of the manufacturers of in-
secticides adversely,

(d) While insecticides should be
used to eliminate the damaging In-
secls, pests, weeds, etc, those living
organisms which are benefidjal to
human beings including fish and fow!
should be protected. There should be
scope for preserving or protecting the
wild life of the country wherever and
whenever they are pecessary.

The Select Committee has struck a
splendid balance between the four
points of veiw mentioned above and
has suggested changes in the Bill
which would meet all the pointg of
veiw without compromising on its
basic objectives which is to prevent
risk 10 human beings and useful ani-
mals. The salient changeg suggested
by the Joint Select Committee are as
follows:—

1. The Long Titlc and also the con-
text of the Bill has been amplified
to include not only vertebrate animals
but alsp all animals usefu] io human
beings including fish and fowl and
such kind of wild life as the Central
Government mmy desire to preserve
or protect _

2 The Bill will extend to the
whole of India including the State of
Jammu and Kashmir,

3. Tne composition of the Ceantrai
Insecticides Board has been expanded
to 24 members instead of 18 as in the
original Bill

4. The Registration Committee, be-
:ause of its important functions, shafl
be constituted by the Central zovern-
ment and not by the Board as in the
origina] Bill, The Plant Protection
Adyjper shal] also be a member of the
Commitiee whose Thairman shall be
appointed by the Central Government.

5. A new proviso hag been added
in Clause 9 by which the Registration
Committee can refuse to regisier an
insecticide on the ground that the
precautions to be observeq for Its use
are pot such as can be easlly com-
plied with.
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6. Provision has been made DY
which if an insecticide has been regs-
Wmmﬂm‘hn-
gister the same ipeecticide shal] be
given a certificate of registration on
the same conditions without the in-
secticide being subjected to the same
scrutiny again.

7. Clause 10, which enables the

Registration Conmmittee to cancel
registration of an insecticide on the
ground that a less toxic insecticide
has been marketed, has now been
deleted. As a result of this, an insec-
ticide once registered will not be can-
celled. If an insecticide has become
obsolete, it may cease to be used
through the gperation of competitive -
forces in the marget.

8. The GCentral Government has-
been given the power to review the
decisions of the Registration Com-
rmittee.

9, Time limits within which deci-
sions on the appeals of aggrieved

10. The provision that Insecticide
Inspectors can be punished (for vexa-
tious seizure) has been deleted, as
the Joint Select Committee felt that

SHRI SHRI CHAND GOEL
(Chandigarh): This reading could be
done at home without wasting the
time here....

MR. DEPUTY-SPEAKER: He is
giving the background of the Bill.

SHRI B. S. MURTHY: I am ooly
trylng to see that the essence of the
Bill is before the members. I am-
only placing the essence before the-
members, so that it will be beneficial”
to them

11. A provision has been made in
clause 25 empowering +h~ Court to-
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.confiscate a misbranded insecticide
even in cases where no Pproceedings
have been instituted against any pei-

.son in respect thereof.

12, The provision for prohibiting
.sale of insecticide for reasons of pub-
lic safety has been amplified in Clause
.27 where Government has to record
in writing the reasons for such prohi-
bition, The investigations in -uch
.caseg are to be completed within
sixty days which may be further -x-
tended by only to the specific pre-
parations of an insecticide or any
“batch thereof.

13. The scale of punishments under
-Clause 29 has been reduced. For the
first and second offence, the punish-
ment now provided is jmprisonment
-or fine instead of imprisonment and
‘fine as was earlier provided. The pro-
‘vision for giving a minimimm punish-
ment of imprisonment for the major
-offences has also been deleted.

14 A new sub-clause has been
added under clause 30 by which a
person other than jmporter or manu-
facturer or his agent shall not be
‘liable for punishment if he can “rove
that the insecticide while in his
-possession was stored properly and
remained jn the same gtate ag when
‘he acquired it and on certain other

15. Under clause 38, a specific ex-
-emption has been provided for use
of insecticides by any person for his
household use or in respect of any
land under his cultivation.

18. Since many insecticides are used
in other industries, the use of a subs-
‘tance included in the Bill ag an insec-
ticide for purposes other than az an
‘insecticide has been exempted.

I am grateful to the Joint Com-
mittee for their valuable recommen-
dations and for their unanimous re-
‘port, The Ministries of Food and
Agriculture, Petroleum and Chemi-
rcals, Health, Family Planning and
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Urban Development concur in the
changes in the Bill as recommended
by the Joint Committee.

I now come to the other phase st
this Bill. Undoubtedly, large yuan-
titieg various types of jnsecticiaes
will bé€ used in this country in luwure.
The major checks that will be exer-
cised over the insecticides under the
Act will be at the stages of thar
registration, manufacture and distri-
bution.

Regarding the enforcement machi-
nery, the intention is to give the Ln-
secticide Inspectors an orientation
course in insecticides, regarding ‘ne
manner in which they should be
used, the precautions that ghould dbe
employed in handling them, the na-
ture of risks involved, the mtndutrs
used for poisoning cases ete.

Notwithstanding the provisions ,n
the Bill which are gimed at reducing
the risk involved in the manufacture,
storage, distribution and use of in-
secticides, ju the ultimate analysis,
the farmer hag to be educated about
the hazards involved in handling in-
secticides, This education programme
will be intensified the State Agricil-
ture Departments, the Plant Protec-
tion Directorate etc.

When the Bill was discussed in the
Rajya Sabha, certain observations
were made, and it would be helpful
in our discussion if I may be allowed
to state them.

(1) A view was put forward that
‘insecticides’ fall in the Concurrent
list of the Constitution of India and
therefore, the State Governments
should enact legislation on insesti-
cides. The other way would be to
change the name of the Bill to Peshi-
cides BIll.

17 hes.

The position about the competence
of Parliament to legislate this Rill is
that the legislation is relatable to
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entry 19, List 1[I—Drugs and FPoi-
sons’ and as under the Industries
(Development and Regulations) Act,
1951, any industry engaged in the
manufacture or production wof ‘any
jcid fangicides, weedi
and the like' hag been declared (item
19(I1) ot the First Schedule) to be an
industry coming under the control of
the Union, it would be open for Par-
liament to undertake the proposed
legislation,

(2) The second point raised in the
Ragya Sabha was a suggestion made
that the condition for the use of
insecticides should be laid dowy in
the Bill. I may be permitted to men-
tion that this is already provided in
sub-cl(x) of cl 36(2), and necessary
rules will be laid down providing for
the conditions of the use of jnsecu-
<ides.

(3) It wag also suggested that the

hazards involved in the use of insecti-
cides should be gshown in gll the re-
£ional languages 80 that farmers in
all parts of the country could clearly
understang the risks involved in
using insecticides and take adeyuate
precautions in their slorage and use.
It may be emphasised that the main
purpose of the Bill is to prevent
health hazards t0 man and animals
and that the necessary provisions for
labelling insecticides to show the
hazards ianvolved and the precautions
to be taken in their use will be laid
down by rules as provided by sub-
cl.(a) of cl. 38(2).

(4) The last point was an observa-
tion made that containers of insecti-
cides should be such as to prevent
poisoning. I share the anxiety ex-
pressed In this connection and would
like to' add that a provision to lay
down packing conditions which eculd
minimige hazards due to leakage etc.
has already been made in sub-cl.(a)
of cl. 36(2). The specifications for
the packing of different categories ot
insecticides taking Into consideration
their toxic properties will be laid
down by rules,
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With thue'm'?;.l would request
the hon. House to take up for cunm-
deration the Bil] as amendeg by the
Joint Committee and as passed by the
Rajya Sabha. .

MR. DEPUTY-SPEAKER: Motiod
Moved:

*“That the Bill to -regulate the
import, manufacture, sale, trans-
port, distrtbution and use of In-
secticides with a view tp preveni’
risk to human beings or animals,
and for matters connected there-
with, as passed by Rajya Sabhs,
be taken into. consideration.”

SHRI P. K. DEO (Kalahandi): Tas
Bill should have been brought before
this House much earlier. Since the
introduction of intensive farming and
agriculturists having taken to high-
yielding varieties, this matter has.
assumed importance.

SHRI INDRAJIT GUPTA (Ali-
pore): How much time js allotted for
this Bill? '

MR. DEPUTY-SPEAKER: Oone
hour, But as the Minister has taken
rather a long time, we will see, There
is no question of curtailing the de-
bate.

SHRI P. K. DEO: After these high-
yielding varieties of paddy and wheat
have come under cultwvation by agri-
culturists, there has been profuse use
of these insecticides. There s
no denying the fact that care-
less and indiscriminate use of these in-
secticides has led to several deaths. A
Bill of this type was introduced in the
United States as late g¢ 1954, and it is
on the model of that Bill thmt this Bilt
has been drafted and presented to be
passed by this House.

In this regard I would like to point
out that thiz  Bill falls short of our
expectations, and there are many
lacunae which I shsll present'y point
out, This Bill envisages the control
of manufacture, sale. distrfbution,
transport and use of chemicals knowan



408 Imsecticides Bill

[Shri P. K. Daa)

asnmec&nhorpelhudaeso”m
0 imvolve risks to human

and animmls. Ag early as 1858 in
Kerala many persons died out of food
poisoning rising out of contamination
of food by a poisonous insecticide cal-
led Folidol It became a matier of
mmmnandwtanonmthn
House, as a result of which the Gov-
ernment of India appointed a commis-
siop headed by Justice J. C. Shah. It
is g the recommendation of that en-
quiry ecommission that this Bill is
being brought here.

In 1962, in Malda and Dinajpur 450
persons were crippled with paralysis
duye tp. contamination of food by this
inpecticide. Lately also we learn that
a similar incident took place in Agra,
and in various other parts of this coun-
try.

Even though we are anxious that
there should be adequate safeguards
against all possible hazards, I person-
ally feel that the Government is only
concerned more or less with the human
bazardg or with deaths that may ogcur
dug to contamination by insecticides.
These are perceptible things, but there
are certain damages which are being
done to the body by the use of insec-
ticides which may not be physically
visible. In thig regard I would quote
from the evidence of an eminent per-
son like Dr. S. President of
the Entomological Society of India.
The Minister has expressed his con-
cern regarding the agriculturists, but
1 would like to mention the labourers
who are engagaed in the mmanufactur-
ing plants of these various insecticides.
They have been continuously subject
to these occupational hazards, and
they continuously deteriorate in their
health, as has been rightly pointed by
Dr. Pradhan. He says that the sample
of human fat from Delhi contained as
much as 30 parts per million of DDT.
So, you can very well understand the
condition of the labourers who are
engaged in the DDT factory at Delhi,
40 what hazards they are being sub-
jected
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Similarlx. he makes another siart-
revelation, in ong of the
States in the T. é.haj. they nx:uomgn
ded some insecticies to be sprayed in
the flelds, and that insecticide was
later fo to hae secreted to npilk.
The unt of secretion was so little
that jt was not detected earlier, put
with the great sophisticated methods
of detection developed now, they buve
detected it and they are destroying
all the milk produced in that area for
the past two years, So, you can very
well understand that in spite of our
good intentions for the luxurjops gro-
wth of our crops, it may indirectly
damage the food as it has been found
in the United States.

In this regard, I, a Member
of the Indian Board for Wild life,
would be failing in my' duty if I do not
voice the feeling of those dumb deni-
zens of the forests.

They will all be subjected to the
hazards of these insecticides. Indis
has been endoweq with magnificient
faunh whose beauty and variety sur-
pass those of many countries. Many of
our rare species have been extinct due
to indiscriminate poaching pink head-
ed duck, mountain quail, cheetah, his-
pid here etc. Many are on the verge
of extinction Gremt Indian bumard
white winged woodcopk, Kashmir stag,
Asiatic lion, musk deer and others. It
is the duty of evary civilised Govern-
ment to give protection to them. If
you go through the various Samhitas
and Puranas, you will ind how eon-
cerned were our ﬁordnt.hm to m

of Gods, 28 years after my corpna-
tion. 1 have declared the fo'lowing
species of animals exempt from slau-
ghter—namely, parrots, minas, bome-
less fish, geese, hrinoceros ete.” It is &
long list and 1 do not want to go o
reading it. Jahangir also was a 10~
ver of animals and he preferred game
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wardenship to being an emperor.
There is no use quoting from scrip-
tures; it is the duty of our generation
to see that these dumb denizens in the
forest who cannot express their feel-
ings are protected. Unleszs we take
steps to protect them, we shall gradu-
ally upset the balance of nature with
its evil consequences. If you 'Hll all
the deer, the tigers will turn
man-eaters. It happened in my cons-
tituency timt by using rat polson, many
rats were destroyed and cats which
lived on tMese rats died with the
result the cat population became ex-
tinct, But the rats have begun mul-
tiplying again and it has become a
rodent menace and as there are no
cats now, it is posing a serious pro-
blem now. Such stories come to our
notice, These insecticideg are sprayed
in the forests and the deer come to the
small water holes in sumer for drink-

ticides, they die within a short time.
There is thus complete massacre of
the dumb animals in eur forests be-
cause of the indiscriminate use of the
and
other rouim visttors give
a high wvalue for the skins of
the panthers and the tigers with the
result they are killed iadiscriminately
not by ghooting them but by polson-
¥ the carcasses of buffaloes and other
on which the tigers and panthers
feed themselves. Thus we have star-
ted upsetting the balamce of mnature
and I do not know what will happen
in course of time. Deer was intro-
duced in the Andamans and there being
no caruivora there they multipled so
much that it has become a menace.
Rabbits in Australia are posing a simi-
lar problem. Problems will arise if
we interefere too much with the bala-
nce of mature. Government should
have a soft corner for the dumb deni-
rens of the forest and protect them.
At least the game sanctuaries and
national parks shocld be spared of
these insecticides.

Tn this regard, T would like to draw
your uttention to a very important
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resolution on insecticides which has
been passed by the eighth General As-
sembly of the LUCN. and N.R. meet-
ing at Nairobj in 1963. That resolu-
ton gtates that “No chemical insectici-
de should be used in the national pariks
and game reserves which will disturb

the Dbalance of insect and
plant life of the area” Si-
milarly, the Indian Board for Wild

Life has passed a similar resolution in
1964 and suggested that insecticides
sprayed carelessly find their way in-
to organisms of animals and there is
danger of their doing permanent da-
mage to the succeeding generations.

Before I conclude, I would like to
point out that even though clause 4
envisages that representatives of the
Indian Council of Agricultural Res-
earch and representatives of the In-
dian Council of Medica] Research and
the Zoological Survey of India would
be included, there is no mention of
the Indian Boarq for Wild Life. I
therefore suggest that a representative
of the Indilan Board for Wild Life
should also be taken in this Board.

Regarding the storage and packing
and labelling of the insecticides, they
should be foolproof. We find nowadays
that they are being sold in the nvarket
in paper bags, and that will endanger
the life of the community which uses
them. So, I most respectfully submit
thnt they "ghould be properly packed

in good containers. Especially, the
kisans who use them should be pro-
perly instructed that these are poiso-
nous materials and these should be
most carefully dealt with. There
should be proper instructions in the
regional languages for this purpose.
Instruction in English or Hindi alone
would not do. The instructions will
have to be printed in the regional lan-

guages and the agriculturists have to

be educated,

With these words, T support the Rill
even though it is belatad.
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SHRI N. K. SANGHI (Jodhpur):
2 ty-Speaker, Sir, I am grate-
you for allowing me to speak
Bill, but before I speak on it,
ve your indulgence in allowing
to accept my amendments which
ave your indulgence in allowing
those amendments at the close
third session of the Lok Sabha.
Yesterday, being a heavy day, I could
not move them and I shall therefore

FIHTH

Mr. Deputy-Speaker, it is a matter
of great happiness that this Bill is be-
ing introduced in the Lok Sabha now.
In fact, this has been a very much
belated 'measure; it has passed
committees and
Com-

mittees where experts have given
their evidence. I have listened
with great attention to the

speech of the hon. Minister, Shri B. S.
Murthy, who has given us a detailed
of this Bill. But unfortunately,

of the most important points,
n this Bill is being introduced for
first time, have not been taken in-
consideration; they should have re-
ed the consideration of the Minis-
. This Bill, which is entitled the
“Insecticideg Bill,” in fact, has very
wide implications. Besides insectici-
there is also a variety of chemi-
that are used; there ure various
other things like weedicide, nomato-
cides, acaricide, fungicide, rodenticide,
herbicide, etc., which are within the
purview of this Bill,

In fact, we are basically an agricul-
tural country and one of our most

il

]
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country caused by the varioug pests
is as much as 20 per cent. If, by the
use of pesticides, we can save the
food crops by six per cent, I think
we will be reaching self-sufficiency
in a very short time,

We have started using hybrid type
of seedgrains which we receive have
been fowing for some time, and gs
you know, hybrid seeds are being
used and these are sophisticated
varieties of hybrid seeds and pests
have greater susceptibility on these,
and unless we use these pesticides
with a greater balancing in our agri-
cultural production, I am sure we
will not be able to reach the targets
which we are envisaging. The use of
pesticides in this country has been
very little compared to other coun-
tries. In Japan, per acre of land they
are using as much as Rs. 104 worth
of insecticides. In America they are
using about Rs. 15 worth of insectl-
cides whereas in India we use only

29 paise worth of insecticides per
acre.

1 would like to draw the attention
of the Minister to one important thing.
It is laid down here that toxicity
should be mentioned and if it is not
mentioned, it will be a condition for
misbranding the insecticides. I would
like to point out that even in the
Drugs Act, where there are various

medicines which are toxic and
hazardous to human life, toxi-
city is not required to be

mentioned on the labels. If
toxicity is to be mentioned under the

" Tnsecticides Bill, T think it is going too

far and making this Bill something of
a legal parable for the manufacturers,
users and distributors. In the Drugs
Act, on page 12 an explanation has
been given buf the word ‘toxicity’
has not been mentioned for misbrand-
ing the grugs. I think It will be
wise to take away this word from
this Bil] alse.

I would also like to draw attention
to the fact that toxicity data is for

the basic chemicals. Insecticides.
pesticides. ete. are not basic
chemicals. They are formulated
products formed bv adding so

-
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many solvents and adjuvants to the
basjc chemucals, In no other country
toxicity data i8 mentioned for formu-
iated products. If we lay down a
condition which is not available any-
where else in the world, it will create
difficulties. The Joint Commitiee
and various other committees have
overlooked thig fact. I have, for
éxample, the reports of the United
States Department of Agriculture in
which they have given toxicity data
of the basic chemicals, but no toxicity
data is available for the formulated
products. Similarly I have another
report by the World Review of Pest
Control, by countries other than
Amerjca. There also toxicity data s
not given for formulated products.

I would also like to draw attemtion
to the fact that toxicity data varies
irom country to country ror the same
product. For example, 1or aldrein,
toxicity oral is 39-60 by the U.SD.A.
whereag it is 40 to 60 by the World
fAeview of Pest Control Similarly,
toxicity dermal is 98 by U.SD.A.
whereas it is about 200 by the worid
Review of Pest Control. Therefare,
voxicity data differs from country tu
country and it is not mentioned for
formulated products. I would request
the minister to give careful considera-
tion to this and to eliminate the word
“toxicity” and use the word “content”
in its place,

The word “use” has been used quite
a number of time in this Bill. I thinx
unless we give a definition of the
word “use”, it will be very difficult
to implement this Bill or to attack it
in a court of law.

In clause 5, the formulation requires
mentioning of details of adjuvants
necessary for making it soluble, for
dustring, spraying etc. or to dilute
the basic chemicalss If we take the
exampie of soap, they never give
what sort of caustic soda or oil they
are using. If a particular cil is not
available, it ig jeft to them to use any
other oil which is available and suit-
sble. In a formulation, only the basic
themicals should be required to be
mentioned. The word ‘toxicity’
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nhould be removed and only the basie
chemicals, whether they are hazard-
ous or whether they are poisonous or
not poisonous should be mentioned.

Another important point is in re-
gard to appeals agaiast punishment
for oontramtwn or violation ef tlil

decision is taken. Sir, we
developing State where we are
loping pesticides. India being a very
large country where our consumption
of peticide and manufacture of pesti-

Ihndmovedthsemm&nentl
fore also. Accepting these amend-
ments will only mean a great

You have made your speech and that
is all right.

17.264 hrs.
BUSINESS ADVISORY COMMITTEE

THIRTEENTH REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFIARS AND OCOMMUNI-
CATIONS (DR. RAM SUBHAG
SINGH): Sir, I beg to present the
Thirteenth Report of the Business
Advisory Committee,
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THE INSECTICIDES BILL—Contd.
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ture, sale, transport, distribution and
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1 feT g e daT W &
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Assam (CA:) 424
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MR, DEPUTY-SPEAKHR: Let the
bell be rung—

1758 hre.

The Lok Sabhg then adjourned till
Eleven of the clock on Wednesday,
February 14, 1968/Magha 25, 1889
(Saka).



